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[Shri Umakaat Mishra]
the farmers. There has been a record 
production of wheat which is a very 
encouraging trend. But unless at least ten 
purchase centres are opened in each develop
ment block for the purchase of foodgrains 
at the support price, the farmers will not 
get fair price for their produce and they will 
be exploited. Their labour will go waste. 
I, therefore, request the Central Government 
to make arrangements for setting up at 
least ten purchasing centres immediately in 
each development block for purchase of 
rabi crop.

12.25 brs.

FINANCE BILL

[English)

MR. SPEAKER : 12 hours have been
allotted for all the three stages of the 
Finance Bill, 1986. If the House agrees, 
we may have 9 hours for general discussion,
2 hours for clause by clause consideration 
and 1 hour for third regarding.

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH) 
Sir, 1 beg to move :*

"That the Bill to give effect to the 
financial proposals of the Central 
Government for the financial year
1986-87, be taken into consideration.'*

The Budget proposals made by me on 
28th February, 1986 have been discussed 
very widely. In response to the debate 
and dialogue we have already announced a 
large number of modifications which in 
particular have provided substantial relief 
to the small scale sector. A number of 
problems relating to the implementation of 
MODVAT scheme were brought to our 
notice and 1 am happy to say that by now 
most of these have been resolved. The 
concessions already annouced have been 
widely welcomed both in the House and 
outside.

It is proposed to reduce the excise duty 
on refined mustard oil or repeseed oil from 
Rs. 1500 per metric tonne to Rs. 750 per 
metric tonne in the interest of oilseeds 
farmers and for encouraging production of 
mustard oil. Refined oils produced from 
solvent extracted oils as well as castor oil 
and tobacco seed oil are being exempted 
from excise duty completely.

I had promised a separate scheme for 
small scale units engaged in body building 
It is proposed to reduce and levy the excise 
duty at a specific and concessional rate of 
Rs. 4,000 per truck fur goods transport and 
at the rate of Rs. 8,000 per unit for other 
type of bodies. The procedure for duty 
collection from independent body builders 
is also being simplified. They would be 
required to submit only a monthly account 
indicating the number of body build vehicles 
cleared, registration number and excise duty 
paid. Such units will be exempted from 
maintaining daily production account.

The relief from excise duty in respect of 
goods captively consumed is being extended 
in respect of additional areas of industry. 
For instance, parts of machinery, appliances 
and instruments etc. used for repairs/main
tenance within the factory or any other 
factory of the same manufacturer ; certain 
inorganic chemicals used in the manufacture 
of wood pulp and artificial fibre/yarn; 
hydrogen and nitrogen used captively ; 
abrasive grains used in the manufacture of 
grinding wheels ; gravure printiog cylinders 
and lithographic plates for printing, carbon 
ink used for manufacture of carbon papers ; 
china clay, refractory containers and plaster 
of Paris moulds used in the manufacture of 
ceramic products; sub-assemblies/assemblies/ 
units/parts when captively consumed in the 
manufacture of computers of all sorts 
(including central processing units and 
peripheral devices); and parts used captively 
in the manufacture of one day alarm lime 
pieces.

Another area where relief by way of 
sat-ofT of excise duty and/or additional duty 
of customs, as the case may be, will be 
available is in respect of urea going into 
the manufacture of urea formaldehyde

* Moved with the recommendation of 
the President.



301 Finance Bill VAISAKHA 4, 1908 (Sa k A) Finance Bill 302

resins ; certain organic chemicals going into 
the manufacture of textile fibres/yarns; 
acrylonitrile used in the manufacture of 
acrylic fibre, and certain other goods used 
in the manufacture of paper/paper board 
and starch used in the manufacture of 
modified starch and other starches.

I am also providing full exemption from 
excise duty in respect of carded wool, paper 
splints for matches, paper labels, bamboo, 
ice, jute bags made from duty paid jute 
fabrics, fishing nets, hair fixer, ropes, twine, 
cordage etc. made from duty paid yarn ; 
resin and turpentine made without the aid 
of power ; and rubber balloons, 'made up* 
articles produced on weft pile knitting 
machines and cotton belting of widtb not 
exceeding 15 cms. and not containing any 
plastic materials.

1 am also providing for reduction of 
excise duty in respect of wooden furniture 
from 25 per cent to 15 per cent and kerosene 
pressure lanterns and parts from 35 per cent 
to 15 per cent. Additional duty of excise 
on embroidered cotton fabrics is being resto
red to the earlier level equal to the duty paid 
on the base fabrics, if not already paid. In 
respect of larger paper mills using at least 
50 per cent unconventional raw materials, 
excise duty is being reduced from ten per 
cent plus Rs. 850 per metric tonne to ten 
per cent plus Rs. 700 per metric tonne.

The small scale units have represented 
for enhancing the exemption limit for taking 
out a Central Excise Licence. The limit is 
being raised from Rs. five lakhs to Rs. ten 
lakhs. 1 also propose to include some more 
items under the general small scale exemption 
scheme. These are felts, all sorts, and 
evaporative type of coolers and parts there
of. Certain modifications to the MODVAT 
rules removing difficulties in respect of 
bringing back of waste arising in the course 
of manufacture of final products in the 
premises of a job worker are also being 
made. It has been decided to extend the 
proforms credit under rule 56A to all cases 
where the facility was available under the 
erstwhile tariff classification.

I propose to provide a separate specific 
rate of excise duty of Rs. 300 per typewriter 
*n respect of portable typewriters where the

carriage size does not exceed 25 cms. In 
respect of other manual typewriters the 
specific rate of duties are being suitably 
modified.

1 also propose to reduce the duty from 
35% ad valorem to 25% ad valorem in 
respect of plastic films including cellular 
films but excluding polyurethane foam falling 
under ccrtain specified subaheadings of the 
Central Excise Tariff. The reduced rate of 
excise duty will apply in respect of such 
films produced or manufactured in India.

In order to help the smaller manufac
turers of leather cloth with turnover not 
exceeding Rs. 1.50 crores, I propose to 
reduce the excise duty on leather cloth by 
50% for the first clearance of 3 lakh square 
metres of leather cloth from such units. I 
also propose to allow set-off of duty paid on 
PVC resins used in the manufacture of 
leather cloth. A flat rate of excise duty of 
30% ad valorem is also being provided for 
certain rejects and cut pieces of leather cloth.

The concessional rate of customs duty 
of 40 per cent ad valorem in respect of 
components for the manufacture of 15 
identified medical equipments was provided 
in the Budget proposals. This concession 
is being extended to additional 19 highly 
specialised medical equipments such as 
cardioscopes, Hypothermic Unit for open 
heart surgery, ultra sound scanner, etc.

The House would also recall that I had 
provided for a specific rate of customs duty 
of Rs. 10,500 per metric tonne in respect 
of PVC resins mainly with a view to curbing 
the problem of under-valuation in imports 
and also to protecting the interest of 
domestic industry. It has been represented 
by the domestic industry that the import 
duty incidence on certain speciality resins 
like paste grade and baitery grade PVC resins 
has come down considerably adversely affecting 
the interests of the indigenous manufacturers 
of such resins. In order to remedy this, I 
propose to provide a higher specific rate of 
import duty of Rs. 15,000 per metric tonne 
in respect of PVC paste grade and PVC 
battery grade resins.
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The exemption notifications relating to 

the above changes in the INDIRECT 
TAXES are being placed on the Table of 
the House. In addition, we have proposed 
some amendments to the Finance Bill which 
are largely formal in nature and have no 
important revenue significance.

The revenue sacrifice involved in respect 
of post-Budget exemptions and amendments 
is Rs. 79 crores on excise duty and Rs. 2.9 
crores on customs duty.

DIRECT TAXES :

I now take ud the suggestions relating 
to Budget proposals in respect of DIRECT 
TAXES. Hon'ble Members will recall that 
in the course of general discussion on Budget 
I had made a statement on 2nd April, 1986 
envisaging certain modifications to my 
original proposals. The amendments pro
posed, accordingly, are as under :—

(i) The power of income-tax authorities 
to collect the prescribed information for 
purposes of survey will be restricted to 
business premises only.

But may I clarify that powers of search 
do remain and for that, residential houses 
can be searched under the specific orders of 
the competent authority. But this was in 
respect of survey. ( Interruptions) Scarch 
you can do. But, this was regarding survey 
that has been dropped. But the Power for 
search even in residential houses, exists even 
today. That will remain.

(ii) In respect of exempted self-occupied 
property which has been acquired 
or constructed with borrowed funds, 
deduction of interest upto Rs.
5,000 will be admissible.

(ill) The proposal to delete section 80M 
of the Income-tax Act relating to 
deduction in respect of intercor
porate dividends will be withdrawn.

(iv) The scheme of Tea Development 
Account applicable to tea industry

will be brought at per with the 
new provision relating to Investment 
Deposit Account.

In addition to the above, the following 
further amendments are proposed :

(a) As per one of the provisions of 
the Finance Bill, tax-payers claiming 
deduction under the Investment 
Deposit Account will not be allowed 
deduction by way of investment 
allowance. I propose to provide 
that benefit of carry forward and 
set off of the un-absorbed portion 
of the investment allowance will be 
admissible even if a taxpaper has 
claimed the benefit of Investment 
Deposit Account.

(b) The Bill seeks to provide that a 
deduction upto 20 per cent of the 
profits of eligible business or 
profession will be allowable if such 
profits are deposited in accordance 
with the scheme framed or are 
utilised for the purchase of any 
ship, aircraft, machinery or plant. 
Since t'je investment allowance is 
admissible in respect of only a 'new 
ship, etc., I propose to build in 
the same condition in the Invest
ment Deposit Scheme. It may, 
however, be clarified that second 
hand ships, aircraft, machinery and 
plant will also qualify for relief 
just as they were entitled to 
investment allowance on satisfac
tion of certain conditions specified 
in the Act.

(c) The deduction relating to the 
Investment Deppoiit Scheme is 
allowable if the deposit is made or 
any amount is utilised for the 
purchase of shipv etc. out of income 
chargeable to tax as profits and 
gains from business or profession. 
In order to ensure uniformity in 
the manner of determining such 
profits for the purposes of claiming 
this tax benefit and also to reduce 
the area of possible litigation, it is 
proposed to define the term 
"profits** in this regard.
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(d) The Bill seeks to amend section 
80T of the Income-Tax Act 
relating to deduction in respect of 
long term capital gains in the case 
of assesses other than companies. 
It is proposed !o fnrther provide 
that Gold, bullion and jewellery 
will henceforth also be treated on 
part with buildings or lands for 
capital gains. The redundant 
proviso to section 80T regarding 
a ceiling on the deduction is being 
deleted.

t
The other amendments are of a conse

quential or drafting nature and 1 would not 
take the time of the House in dealing with 
these amendments

1 would like to draw the attention of 
Hon'ble Members to the action proposed 
relating to the three items which had been 
included in my Budget speech for 1986-87. 
They are as under :—

(a) In para 96 of my Budget speech. I 
had proposed to introduce a 
system of allowing depreciation in 
respect of blocks of assests instead 
of the present system of deprecia
tion on individual assests. This 
proposal will be made effective 
from 2.4.1987 and will be imple
mented through a separate Amend
ment Bill.

(b) In para 98 of my Budget speech, I 
had proposed to allow a deduction 
in respect of medical expences by 
self employed persons. This will 
be implemented through a separate 
Amendment Bill.

(c) In Para 100 of my Budget speech,
I had announced the decision of 
the Government to frame simple 
rules for the valuation of assets 
for the purposes of wealth tax. The 
draft rules dated 31st March, 1986 
proposed to be made in this regard 
have already been published for 
the information of all persons 
likely to be affected thereby and 
objections and suggestions with 
reference to the said Rules have 
been invited by 15tb May, 1986.

In the Budget proposals, a number of 
measures were introduced for boosting 
exports. During the post-Budget discussions 
with concerned Ministries, experts and 
export interest, the Government have received 
a number of representations for modifications 
of direct taxes for the export sector. These 
are being studied and 1 hope to announce 
certain further measures for the benefit of 
the export sector hefore the end of the 
current session of the Parliament.

I request the Honfble Members to lend 
their support to ths modifications I have 
proposed.

Sir, I move.

MR. SPEAKER : Motion moved :

“That ibe Bill to give effect to the
financial proposals of the Central
Government for the financial year,
1986-87, be taken into consideration.'1

Now, Mr. Banatwalla

SHR1 G. M. BANATWALLA 
(Ponnani) : Sir, I have a point of order 
before we proceed and 1 would request you 
to give your thought to the point that I am 
placing before you from the point of view 
of healthy parliamentary practice. We 
have just heard ihe specch of the hon. 
Finance Minister with respect to the Finance 
Bill. He has very cleaily pointed out in 
his speech that several concessions have 
already been announced by him from time 
to time. Sir, we are thankful to him for 
that purpose. We have a very responsive 
Government, a Government that has 
immediate response to public demand, and 
from time to time, ha* been announcing 
various concessions. That is a good thing. 
But I want to draw your attention to a 
healthly parliamentary practice Today we 
are having the Finance Bill and so many 
concessions were already announced. That 
detracts from the sanctity of the Finance 
Bill. Until and unless there was some 
urgency for prior announcement, as it is 
the Budget has lost its sanctity today. 
Even before the Budget comes in this House, 
several impositions already take place. The 
budget loses its importance. Though we 
welcome those concessions, in the interest of 
the propriety of the Finance Bill........
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MR. SPEAKER : We have already 
discussed that.

SHRI C. MADHAV REDDY 
(Adilabad) : It can be covered under speech.

SHRI G. M. BANATWALLA : 
Regarding the propriety of the Finance Bill, 
there should be a direction from the Chair.

MR. SPEAKER : We have already 
discussed it ; 1 have already directed that 
matter. We have already taken care of when 
we started it.

SHRI VISHWANATH PRATAP 
SINGH : Sir, whatever announcements we 
have done earlier were announced in the 
House They were not announced outside 
the House.

Secondly, I say, Sir, in the Budget 
speech itself we said, we are introducing a 
new scheme of MODVAT and in the speech 
itself 1 said, 1 will be removing the 
anomalies. Now, in the removal of 
anomalies, if the industry is stalled to wait 
for two months and the industry and all the 
work gets stalled, 1 think that was not an 
advisable thing. Youre member the criticism 
of MODVAT in the first week of March and 
within 60 days we have settled down,
there is no problem of MODVAT. It
took three years in U.K. to settle down, 
and we in 60 days have sattled down in 
MODVAT.

SHRI SOMNATH CHATTERJEE 
(Balpur) : Also the small scale industry.

SHRI VISHWANATH PRATAP 
SINGH : also the small scale industry. 
What was the use ? If Members feel
that we could keep it hanging for two
months, there is no point.

( Interruptions)

SHRI C. MADHAV REDDI : Mr.
Speaker, Sir, 1 do not agree with the hon. 
Member, Mr. Banatwalla, that the announce
ment was not proper.

SHRI G. M. BANATWALLA : I am 
not against it. It is a question of propriety 
and parliamentary practice. I welcomed
those things but pertaining to parliamentary 
practice, unless there is an urgency, such a 
thing should not be done.

(Interruptions)

SHRI C. MADHAV REDDI : Mr.
Banatwalla does not know that many of 
these proposals which contained in the 
Budget came into effect on the day when the 
Budget was presented on the 28th of 
February, and certainly it was necessary for 
the Finance Minister to go on making 
announcements so that it does not unnecess
arily cause hardship to the industrialists. 
My point is that while there is lot of scope 
for cr ticism, it cannot be said that it is 
against the practice.

Now, Sir, just now I have heard another 
instalment of concessions announced by the 
Finance Minister. Sir, I was going through 
the various budget speeches delivered by the 
Finance Ministers ripht from 1952 when 
Mr. Chintamani Deshmukh was holding the 
portfolio. At no time preceding this
buddget------did a budget contain so many
complications, so many announcements after 
the presentation of the budget. It is the 
fourth time that we are bearing the
concessions announced today and I am 
still confused, Sir. I have to speak when I 
am still confused because certain new 
proposals which have come today have to 
be studied, and today only we know about 
it and it will be difficult for me to 
comment. I was thinking, for example,
under Section 133B when it is withdrawn or 
when it is modified, it will not give scope 
for searches. But just now the Finance
Minister said, 'No, searches will be 
permitted in the residentail houses under 
this section.

SHRI VISHWANATH PRATAP 
SINGH : That was survey. These are for 
survey. 'Survey* means any Inspector can 
go into a house and survey the house. So. 
that portion has been dropped, but survey 
for business premises remains. But the
power of search which has got a specified 
procedure and a competent authority orders
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a search, that power of search of a house 
will still remain as it is in the law. There 
is no amendment to that.

Cfn'cr uptiona)

SHRI C. MADHAV REDDI : I am 
happy the Finincc Minister has clarified 
this point. But 1 would like to point out 
that an impression has been gained in the 
country after the announcement that once 
for all the searches are no longer there.

SHRI VISHWANATH PRATAP 
SINGH : That is way I clarified that.

SHRI C. MADHAV REDDI : Dut 
then this should have been clarified long ago 
when the annoucement was made. In any 
case, I was only pointing out an example.

PROF. MADHU DANDAVATE 
(Rajapur) : He clarified oDly after the 
confusion. That was necessary.

SHRI C. MADHAV REDDI : But 
there are several other confusions... 
{ I n te r ru p tio n ) . And it looks lo me that all 
these proposals, whether it is MODVAT 
scheme or whether it is new tariff rates etc., 
many of these proposals had been brought 
forward before this House without good 
home work being done. Otherwise there 
is d o  scope for so many changcs. When so 
many changes are made and announced so 
many times, that only shows that there was 
Dot a very clear thinking as to what is to 
be done and all this shows to be that this 
Government is functioning on the basis of 
second thoughts. That means, somebody 
comes and points out to you thet this is not 
proper then again you change. Then some 
delegation comes and says, 'Sir, this will hit 
the industry1, then you change it.

Sir, the Revenue Department people in 
the North Block are not the people who are 
so naive. They know and they have all 
the information at their command. The 
Finance Ministry is fully equipped with all 
the facts which are necessary and a better 
home work should have been done before 
the proposals were brought before the 
House.

Now, take the example of the small 
scale industry. It is new said that the small 
scale iodustry deserves this coocession. 
Certainly 1 welcome the coocessions 
announced by the Finance Minister because 
they are desirable. They are very welcome 
and they should have been given earlier. 
But the point is where was the need for him, 
in the first instance, to bring all these 
things ? Does he not know that this is 
going to hit the small industry very badly ? 
Does he need an agitation, a threat if a 
bandh, and then truck-loads of representa
tions coming to Delhi everyday, hundreds 
of people coming and meeting the Finance 
Minister and all the tiuck-loads of materials 
being processed and being examined by the 
North Block secretariat ? What it necessary?

SHRI SOMNATH CHATIERJEE : 
Threat of all-India strike.

SHRI C. MADHAV REDDI : There 
was also the threat of all-India strike.

There was a bandh. Not only a bandh. 
The Finance Minister is aware that 
clearances were stopped for about 15 days. 
No sales were there. Everywhere small 
industry suffered because they wanted, every 
day, cash. They cannot afford to withhold 
the sales and the sales were withheld because 
nobody knew what to do. The Excise 
Department people were also confused. 
They did not know what to do. Industrialists 
also were confused. They did not know 
what to do. And then, ihe result was that 
the clearance was stopped, no sales where 
there and as a result, the production suffered; 
One of my friends calculated that the small 
scale industry suffered a production loss to 
the tune of about Rs. 500 crores during the 
period of 20 days, when there was confusion. 
It took 20 days for him to annouce. 1 am 
very happy that he announced it. Now, he 
realises that what he bad done earlier was 
wrong, all the people, small industrialists who 
were doing the job work were hit. It took 
him 20 days to tell them that your job work 
is not affected and you are not going to be 
taxed.

Similarly, the small scale industry 
suffered because of people coming to Delhi 
all the way from various places, from
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[Shri C. Madhav Reddi]
Madras, from Bombay, from Calcutta, from 
Punjab etc., and they came and went on 
meeting the Minister and wasting the 
Minister's valuable time and valuable time 
of the officials.

12 48 hrs

I M R .  D E P U T Y - S P E A K E R  in the Chair]

My point is, was all this necessary only 
finally to reach the btage of anti-climax and 
finally to say “ No" ! Is it all necessary ? 
Now, this is a matter which has to be 
pondered over very carefully in future when 
we are going to bring forth these proposals 
before the House. Because, as 1 said eailier, 
these are not ordinary proposals. 1 am 
aware of the Finance Minister's anxiety for 
introducing an open budgeting. Open 
budgeiing is very good which is being 
practised in some of the Western countries 
and the Finance Minister knew about it and 
he also wanted, "Why should 1 not do it in 
India ?”  It is very good. But open 
budgeting is done in respect of what items ? 
Budget consists of several items. Regarding 
expenditure outlays which you have to make 
on various projects, on various items of 
expenditure, certainly you should have open 
budgeting. Regarding policies, you have 
open budgeting. You invite public debate 
on various fiscal policies. Yes, it is quite 
all right. But regarding levies, rates of 
taxes, 1 cannot understand where there is 
scope for open budgeting. Because, the 
moment you announce the tax, the moment 
the Budget is presented to ihis House, from 
that midnight onwards, the budget rates and 
freeghts take effect. Traders are affected. 
Are you riot going to play with tbs lives of 
the people by the open budgeting system by 
subjecting them to these changes in rates and 
tariff and all that ? Now, that is the mistake 
that was committed. Otherwise, 1 welcome 
the open budgeting system. I am convinced 
that this type of system should be brought 
about in this country. But the point is, while 
doing so, you unnecessarily do not create 
a turmoil in the whole economic set up of
the country.

Going through some of the proposals 
which had b.en announced, 1 have to say 
that there are some proposals which are 
very good and the reliefs given to the small- 
scale sector, I certainly welcome. You said 
that in the small-scale sector, the procedures 
have been simplified and they need not go in 
for a licence, once an application is sent, and 
you have a certified copy of the application 
that is enough. Similarly, you said that, 
upto 50 lakhs of clearance, in the smallscale 
industry, self-assessment can be done. That 
is very good. It will save them lot of harass
ment and you have extended the exemption 
limit from Rs. 7.5 lakhs to Rs. 15 lakhs and 
then if the industry is manufacturing more 
than one item, falling under different Heads 
of Tariff, it can go up to Rs. 30 lakhs. 
These are all very welome announcements.

But there are certain proposals in the 
Budget which 1 am not prepared to support 
such as the investment allowance. Just now 
1 was hearing the Finance Minister. The 
impression I got was that he is allowing the 
investment allowance and the funding scheme 
both to go together. If I am wrong, he may...

SHKI VISHWANATH PRATAP 
SINGH : It is that the unabsorbed portion
of the investment allowance will be allowed. 
And that is fair also.

SHRI C. MADHAV REDDI : In
other words, your investment allowance will 
not be there. This is very good but the 
point is the funding scheme which has been 
introduced requires a little modification. You 
have to look into certain complications.

PROF. MADHU DANDAVATE : 
You want to say something is bad.

SHRI C. MADHAV REDDI : You 
cannot do anything bMd. You have to do 
everything good. That is what 1 say.

As far as funding scheme is concerned, 
( Interruption*) 20% of the profits arc being 
allowed to be deposited in the 1DB1 and 
that could be utilised for further capitalisa
tion, for the purchase of equipment etc, 
whenever it is withdrawn. Otherwise, they 
can straightaway purchase the equipment.
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But while working the investment allowance, 
we found that there was lot of capital 
deepening and capital being diverted to 
undesirable channels by the industrialists. 
We looked into that, and fear that under 
funding scheme there is a possibility that the 
investment goes to the undesirable channels 
and that should be checked.

Coming to inter-corporate dividends, 
this is one announcement which was hailed 
by the big business because they thought 
that this is going to be a big bonanza for 
them. I hope you will agree with me that 
this has given them very good dividends 
and you wanted to take it away earlier. But 
again you came under the pressure of the 
big business, you a seem to have come under 
the infleunce of Narielwalas and Palkhi- 
walas who are the very effective advocates 
today for free enterprise. Why did you 
regard it ........

SHRI VISHWANATH PRATAP 
SINGH : 1 have to safeguard the interests
of the UTI.

SHRI C. MADHAV REDDI : 1 know 
you have to safeguard the interests of UTI 
but then UTI is not alone, that is not the 
only organisation.

Coming to the Section 133(B) which is 
sought to be modified, already we had 133A 
and 132 of Income lax Act which was 
applicable for various types of raids and 
searches. 1 do not see any difference 
between a raid and a search for collecting 
information because when you go to a 
residence for a search, and when the search 
is made and you find some information and 
you find some huge cash hidden, you cannot 
say, that the cash will not be touchcd. 
It will not be taken away but it does not 
mean that you are not taking note of what 
is there. You have noted that there is a 
cash of say Rs. 10 lakhs hidden. That Is 
enough and then you can take action later. 
But while removing this 133 or modifying 
133B what you aie doing is that you 
are denying to yourself the authority to go 
to the house and then collect information 
and also have an eye on other things such as 
jewellery, cash, etc. so that follow up action 
can be taken by other officers under other 
Motions. I do oot know how you aro

modifying this section 133B. But it all 
depends because it has already given a 
psychological satisfaction to the big business 
that you are not going to conduct any 
raids........

SHRI VISHWANATH PRATAP 
SINGH : No. It is not. I will clarify. 
I do not want to take the time of the House. 
In may reply I will clarify. The power of 
search remains even to-day. Under the 
power of search residential houses can be 
searched ; anywhere if you can find bidden 
money, you can go ahead. Under the power 
of search there is a procedure. The 
competent authority has to order a search 
in writing and the search is made. Under 
133B regarding search and raid the existing 
law exists and whatever is being introduced 
is the survey powers of the Inspectors. The 
survey power of the Inspector included also 
entry into residence. There was represen
tation that this can cause harassment and is 
an intrusion into the privacy of individuals. 
So in our best judgement we said that we 
have got powers of search and where we 
have information we can go into residential 
premises. So we can have search operation. 
In our best judgement this is just to strike a 
balancc. So when we have search powers, 
we can go into the House whenever we have 
any information.

SHRI C. MADHAV REDDI : I agree 
with you that search has to be differentiated 
from survey.

SHRI VISHWANATH PRATAP 
SINGH : We have search power and raid 
also wc can do.

SHRI C. MADHAV REDDI : But 
there is a lot of talk in this country about 
these raids and to-day the big business has 
come out with all the vehemence at their 
command that you are doing something 
which is very bad because you are violating 
the privacy of the people and you are 
carrying out these searches day in and day 
out without caring for the comforts of the 
people and without earring for the 
reputation of the houses you are searching.

In this connection I would like to point 
out so that I may dispel the impression ihai 
has gained ground that what is being done
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is something very wrong. I am very 
conscious of this because I know that bccause 
of these raids the revenue collection has 
increased and particularly the income-tax 
collection has gone up by 36% over and 
above the earlier projected figure and we, 
the States, have got a very substantial 
portion of that income. We are all very 
anxious that this effort should continue 
because I am not convinced of the theory 
that the better compliance of the tax is 
because of the lowering of the rates. The 
Finanace Minister had been telling us in 
this House several times that the better 
compliance of the taxes is only because of 
the lowering of the rates........

SHRI VISHWANATH PRATAP 
SINGH : Both.

13.00 bra.

SHRI C. MADHAV R E D D I: No.
More because of the raids. I do not mean 
to say that you have terrorised the people, 
but surely you have struck terror in the 
minds of erring businessmen. There is no 
doubt about it and this has resulted in better 
compliance and this has been brought to 
your notice by your own officials. Only 
from Bombay alone. I have got certain 
press statements of your officers which reveal 
a good deal of facts. Sir, Mr. M.A. Twig, 
Chief Income Tax Commissioner, Bombay, 
says th it in the last two months i.e. January 
and the eailier part of December last year, 
they unearthed some concealed treasures. 
He also said that it was quite tough as the 
officers had to virtually dig out the hidden 
wealth from the cars, secret drawers, wall 
slots and fiom under the beds. They say 
these homes are inviolate. They keep all 
types of jewellery and cash etc. and what is 
the wrong in searching the premises. 1 can 
tell you that the officers know who is wrong 
and who is right. They do not carry out 
searches or raids unnecessarily. But the 
point is that there is a general talk that the 
traders are being raided ; all traders are 
being identified as erring traders and their 
houses are being raided. That is Dot the 
fact. The traders or the businessmen as a 
class should have d o  grude if the erriog 
tipders have been punished. That should be 
the attitude.

Another gentlemen Mr. D.N. Pathak, 
Director (IotelligcDce) says that his officers 
raided a textile processing merchaot and 
seized ca*h worth Rs. 16.50 lakhs from hit 
car. Accordiog to the officers who carried 
out the search operatioo, the merchaot turned 
out violeot when confronted with the 
evidence aod armed police help bed to be 
summooed.

Sir, another lady officer Mrs. Urvashi, I 
think she is the Deputy Director, narrated a 
dramatic seizure operation at a city jeweller's 
bouse. She said that the jeweller had 
iogeoiously hidden emeralds, rubies, pearls, 
diamonds and gems and some of them of 
highly rare variety, in crevices in his home. 
Some of the rare jewelleries worth Rs. 57 
lakhs were seized. The jeweller's wife bad 
feigoed illness aod under her bed there was 
cash worth Rs. 3 lakbs. These are the 
stories of raids. I was very pained •••

SHRI SOMNaTH CHATTERJEE : 
Was it raid or survey ?

SHRI C. MADHAV REDDI : It was
a search. Wheo 1 hear the people coming, 
particularly in this House, complaining 
against these raids, 1 was very much surprised 
as to what sympathy we should have with 
such people. All the fundamental l&ws, all 
the principles of our democracy and Consti
tution etc. are being quoted. Ihey say : 
Why should you violate privacy of the 
people 7 Can you do all this in a demo
cratic country 7 But 1 ask : Can you hide 
things in the drawer at your home 7 1 can
tell you, SectioD 133.B was very very 
essential. I tell you why. Because, nobody 
is going to hide the documents or the dupli
cate cash books etc. in the office. What do 
you get by raiding offices, by searching the 
office. You will oot get any documents in 
the office because all the documents are 
always kept at home or at somebody else’s 
house or at the relative's house or at ooe's 
friend's house. Uoless you do that, 1 mean 
search the names, 1 am afraid the object with 
which you........

SHRI VISHWANATH PRATAP 
SINGH : I have to clarify again. 1 tell you 
the search procedure. We will continue our 
offensive and if we have information, we will 
|o  Into the residences and not stop there, 1
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may assure you that there ia do hesitancy of 
thinking on it. There is no question of 
modification. You withdraw it if you think 
that sections 132 and 133A are sufficient; 
then there is no need for section 123B. But 
having inserted this if you withdraw again, 
it gives the impression that you waot to be 
very liberal...

SHRI VISHWANATH PRATAP 
SINGH ; Not liberal ; we have to take a 
balanced view.

[Translation]

SHRI C. MADHAV REDDI : I was
going to say that you are a very courageous 
man but you turned out to be a paper tiger. 
But 1 shall not say this now. Be firm. Our 
co-operation is with you. We shall help
you. You continue the raids.

«.

[English]

SHRI VEERENDRA PATIL 
(Gulbarga) : Mr. Deputy-Speaker, Sir I 
rise to support the Finance Bill. Just now 
I heard my hon. friend, Mr. Madhav Reddi. 
It is not unusual that whenever we discuss 
the Budget proposals, the Finance Bill, 
efforts are made from both sides to extract 
the maximum concessions. The concern 
of the Finance Minister is that he has to 
mobilise lot of resources which are required 
for development works.

1 begin by saying that we are a poor people 
of a rich country. Our country is very rich 
in natural resources and very rich—I think, 
next only to China—in human resources. 
But for exploiting the natural resources and 
the human resources, we require financial 
resources, and that seems to be our major 
bottleneck or snag. Everybody admits the 
fact that, if we are short of any resources 
in our country, it is the financial resources. 
So, the hon. Members, whether they belong 
to this side or that side, must do all 
possible exercise to see that adequate 
resources are mobilised in order to 
implement the Plan auccessfully. When 
the resources are scarce, then the question 
before the Finance Minister and the 
Government of India is how to utilise these 
soarce resources, whether these scarce

resources should be thinly spread over
different projects or should be concentrated 
on the projects which are very essential 
for the development of the country like the 
infrastructure facilities, etc. In the Plan it is 
said that during the Seventh Plan period
we are going to raise resources of the order 
of Rs. 1,80,000 crores ; that is the outlay 
for the public sector. I must say with all
sincerity at my command that we do not 
know whether we will be in a position to 
raise these resources. If we are not 
in a position to raise resources in order to 
reach the target of Rs. 1,80,000 crores,
then we have to resort to deficit financing 
which will have its disastrous effect on the 
society and on the country. But the point 
that I am tryiDg to make is, when the 
resources are scarce—I would be very happy 
if the Finance Minister is in a position to 
tell me that the capacity that we have 
created, the capacity by starting industries, 
the capacity by executing several projects 
since 1952 ever since the Planning has started 
in our country by investing thousands of 
crores of rupees for creating this capacity— 
I want to know from the Finance Minister 
whether he is in a position to say what is 
the capacity utilisation today in the country. 
I want to know whether whatever capacity 
has been created is being fully utilised.

In my opinion, I may be wrong and I 
am subject to correction, my information is 
that the capacity utilisation is not more 
than 60 to 65%. That means 30 to 35% of 
the capacity that has been created by 
investing thousands of crores of rupees is 
lying idle today. To that extent the country 
is deprived of the production and the country 
is deprived of the wealth.

So, I want to suggest that whatever 
scarce resources are there it is the duty of 
the Finanace Minister to see that those 
scaice resources are invested in order to 
improve the capacity utilisation. I don’t 
say tbat he should go upto 100%. I do 
not know whether it is possible for him to 
go upto 100% and I would be very happy 
if he can go upto 100%.

Sir, the main infrastructure, the very 
important infrastructure for the development 
is power. What is the position of power 
today 7 There is powercut in almost every 
State. There may be a few States, 1 don't
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know, which do nni have power cut. For 
illustration purpose 1 can quote my own 
State. The Finance Minister would be 
surprised to know that in my State there is 
85% powercut for S.T. consumers. Very 
recently they have started unscheduled load 
shedding even for domestic purposes. That 
means the investment is there, machinery 
is there, labour is there, infrastructure is 
there ; but simply because there is no 
power, they have not been able to produce 
what they are in a position to produce. 
They are now producing only 15% of there 
capacity. That means 85% of the capacity 
is unitilised.

Sir, I am told that on transmission and 
distribution the loss of power is 21 percent 
and the concerned Minister admits that out 
of this 2 1 per cent loss the 12 percent
loss is on account of theft. That means 
if we can plug that 12 per cent loss you 
can imagine how many thousand crores of 
rupees we can save for the nation. So
steps are required to be taken to see that 
power losses are curtailed. Even this 9 per 
cent 1 do not know whether any technology 
is available anywhere in the world wbich 
can further reduce the transmission losses 
but if it is there we must be in a position
to import that technology and see that
power losses are the minimal.

This is the case with other states also.
I am mentioning it because I know that in 
the 7th Plan top priority has been given for 
power because without power it is not 
possible for us fo achieve any development 
in any field of activity.

The earlier proposal was Rs. 54000 
crores of rupees for power sector. But I 
understand that it has been slashed down 
to only Rs. 34000 crores. The Finance 
Minister can say that resources are scarce 
and there are limitations and 1 cannot 
provide and 1 have to satisfy everybody and, 
therefore, 1 had to cut down this. That is 
why 1 started saying that io so far as 
infrastructural facilities are concerned, these 
projects are concerned......

SHRI VISHWANATH PRATAP 
SINGH : 1/3 of the Plan outlay is
committed to power only.

SHRI VEERENDRA PATIL : Whether 
it is I/3, whether it is 2/3 or whether it is 
3/4, I don't mind. What 1 say is that 
whether the Finance Minister does not 
think that the capacity which has been 
crcated, if it is idlying is it not a national 
waste ? Is it not the duty of everybody 
to see that .whatever is created is fully 
utilised ? Therefore, if it comes to 2/3, 
the Finance Minister should provide funds 
that are required for the purpose.

Sir, when 1 am on power, 1 must say 
about transmission and distribution losses, 
and bow we can save and increase resources 
also.

Sir, 1 am coming to the point that when 
resources are scarce the first priority is 
that resources should be provided for 
creating infrastructure and for anti-poverty 
programmes. If there are resources available 
after meeting these two demands, Govern
ment can think of other activities also 
because other activities are also equally 
important. Even if the resources are not 
available there are some projects which 
cannot wait. We cannot withhold the 
progress of the country because we do not 
have the resources There are some 
Members who say that everything should 
be done in the public sector and nothing 
should be left to the private sector or to 
aoy other sector. I do not subscribe to 
that view. That is why 1 say for other 
developmental activities that we plan— 
already out of Rs. 325 thousand crores the 
public sector is earmarked Rs 180 thousand 
crores and the rest is for the private sector— 
why should we not allow the private sector 
to enter the areas where it is not possible 
for us to find resources.

Sir, 1 want to make it clear that I am 
for public sector but if we do not have the 
resources then we cannot hamper the 
progress of the country because the progress 
of the country is important. So if any 
other sector is there which is in a position 
to help the country take up the projects 
we should welcome it. 1 am mentioning 
this because since January 1985 there is a 
boom in the capital market We may be 
having difficulties in raising resources but 
in the market there is plenty of finance.
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There is no dearth of finance at all in the 
capital market. 1 can quote some figures. 
In 1983-84 450 cases were approved by the 
Controller of Capital issues for raising Rs. 
1000 crores. In 1984-85 700 cases were 
approved for raising Rs. 2000 crores and 
in 1985-86 1150 cases were approved for 
raising Rs. 3700 crores- So from Rs. 
1000 crores they have gone to Rs. 3000 
crores and these people are approaching 
the Controller of Capital Issues because they 
are confident of raising these resources, 
That is why more and more companies are 
approaching and more and more industries 
are approaching for raising resources from 
the capital market. I am very happy to 
say that they have recently allowed the 
public sector undertakings to raise deposits 
by way of bonds, debentures and all that. 
This is a very happy sign. Government 
allowed Rural Electrification Corporation, 
1TI and ihe National Thermal Project 
Corporation for inviting deposits and what 
was the response ? It was very encouraging.

With regard to the private sector, I must 
say that the private sector is raising lot of 
resources from the market. I can quote, but 
1 do not want to give the names of those 
companies. When they got the consent from 
the Controller, Capital Issues for raising 
Rs. 7 crores and go to the market for equity 
shares, you will be surprised to know that 
as aginst Rs. 7 crores, they got applications 
for allotment of Rs 75 crores. I know of 
another company, where the Controller, 
Capital Issues, gave consent for raising 
Rs. 180 crores by way of debentures and as 
against Rs. 180 crores they got applications 
for Rs. 390 crores. What does it indicate ? 
I am giving these figures in order to bring 
home that there is sufficient finance available 
in the market. People are prepared to 
finance ; people are prepared to purchase the 
shares instead of keeping ihe money in the 
bank. I have heard it myself ; when I was 
in the office, several people complained that 
they bad applied for hundred shares or one 
thousand shares, but they got only five or 
ten shares. They are not getting shares for 
which they are making applications. Why 7 
This is because the moment the share is 
allotted to them and they purchase, the next 
day, the Rs. 10 share in the stock exchange 
will go up to Rs. 80 or Rs. 100. 1 know of
a case where the book value of share of a 
particular company is only Rs. 10 and today,

its market value is Rs. 450 per share. When 
private parties are in a position to raise the 
resources, why not allow them to raise the 
resources ? Why not should we allow them 
wherever it is not possible for us to take up 
a particular project which is very very 
essential in the interest of the country. Let 
the private party come and private company 
come. If  a private company is there to 
exploit the situation, you can seriously think 
of providing safeguards so that they do not 
explaoit the situation. 1 am telling this, 
because the hon. Finance Minister is aware 
of the fact that there was a proposal and 
there is a proposal even today to have two 
refineries, one shore-based refinery and 
another in the interior. Sires were selected, 
land has been acquired, preparations have 
been made and when the Minister was asked 
here in this House, the Minister himself 
admitted that these two refineries were very 
essential for the country, but what he could 
do ; because of resource constraint, he was 
not in a position to take up that. I am 
happy that the Government has taken a 
decision to have those refineries in the 
joint sector. I do not mind if you want to 
have these two refineries in the public 
sector. You can ask IOC to raise funds 
or debentures and ask them to finance 
these. I do not mind. I am not holding 
any brief for the private sector. But I do 
not want to involve myself in this 
controversy. 1 am interested in the project. 
Whether the project comes in the public 
sector, or the project comes in the joint 
sector or the private sector, it is immaterial, 
because we are interested and the country 
is interested and that project is very essential, 
in the interest of the country.

Now, with regard to the Mangalore 
refinery and the Karnal refinery Our 
consumption is going up. Naturally, we 
have to produce more. If we are not in a 
position to produce more, then we have to 
import and for imported crude, we have to 
refining capacity. We do not have sufficient 
refining capacity, we have to create that. 
Government has taken a decision to have 
it in the joint sector. Covernment have 
received applications ; nearly one dozen 
companies are standing in the queue before 
the Government. They are only asking you 
to clear the project. 1 do not want to 
mention the names of the companies. 
They say, "Do not giv anything. If you
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want us not to approach your financial 
institutions, we are prepared to give an 
undertaking that we will not approach the 
financial institutions. We will raise the 
entire resources in the capital market. 
Only eive us the licence, give us the 
permission or the clearance. But. till this 
day. I am sorry to say that those two 
projects have not been cleared.

1 want the Finance Minister to make 
up his mind. If he feels confident that he 
can do it during the Seventh Five Year 
Plan in the public sector itself, let him do 
it by all means. If you have come to the 
conclusion that you cannot do it in the 
public sector, then please allow somebody 
else to do it, whether it is private sector or 
any sector. I say this bccause the country's 
interest is in getting these two refineries. 
These two refineries are very very essential, 
for the development of the country.

Sir, now I would like to say something 
about industrial growth. The hon. Finance 
Minister is aware of the fact that a lot of 
concessions are given to the industriali&ts. A 
series of liberalisation programmes have 
been announced. But I do not really know 
what the result is. Is there any significant 
industrial growth after making these 
announcements 7 I do not think so because 
according to the Annual Report ihat has 
been circulated, industrial production is 
varying around 6 to 6. Something and it 
has not gone beyond that. Therefore, I 
want to suggest that whatever concessions 
that have been offered to those industrialists, 
beyond that, no more concessions should be 
given to them. On the other hand, because 
you have given them so many concessions, 
they must be told to show the results and 
then only to approach you for further 
concessions. They are in the habit of 
asking more* and more concessions. They 
are not satisfied at all. Every time you go 
to FICCI or any other chamber, they will 
come forward and submit a big memorandum 
enlisting their demands.

AN HON. MEMBER : The more you 
give, the more they want.

PROF. MADHU DANDAVATB : 
Only in this Chamber, we do not ask for 
anything.

SHRI VEERENDRA PATIL : With 
regard to technology also, you must be 
selective because our foreign exchange is 
very scarce. Only that technology which 
is going to help the country should be 
allowed bccause even now a doubt is 
lurking in my mind in this regard. I do 
not think that there is any country in the 
world which is prepared to part with their 
latest technology. They will keep the latest 
technology for themselves and they will 
sell only the second-hand or obsolete 
technology. So, we have to be very 
careful about this technology aspect aiso.

PROF. MADHU DANDAVATE : 
Only in the 22nd Century, they will give 
us the technology of 21st Century I

SHRI VEERENDRA PATIL : Now.
I come to the performance of the public 
sector. If the perfromance of the public 
sector was satisfactory, I do not think that 
it would have become necessary for you to 
think of so many taxes and other things. 
You have done it out of compulsion. You 
have not done it for the sake of pleasure.
I know your difficulties. What is the 
perfotmance of the public sector 7 There 
was a time, when we used to criticise the 
public sector, we were branded as anti
socialists or we were branded as pro
capitalists. After all whatever investment 
is there in the public sector, it belongs to 
the nation and it belongs to the tax payer. 
And it is not a small investment. It is 
nearly 40,000 crores of rupees or to be 
precise, it is Rs. 42,811 crores. But what 
is the profit ? After the taxes, the profit 
is only Rs. 928.59 crores.

PROF. MADHU DANDAVATE : That 
is the figure for 1984-85.

SHRI VEtRENDRA PATIL : That is 
figure available When I do not have the 
latest figure, how can I quote it ? If the 
Finance Minister is in a position to say 
that the profit is gone up, 1 will certainly 
congratulate him. If the public sector 
performs better and if they get more profit
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to that extent we will be getting more 
resources for our developmental activities. 
Even if we take it before the taxes, it is 
Rs. 2190 crores and if you multiply it with 
five for the whole Seventh Five Year Plan, 
it is not more Rs. 11,000 crores. But you 
have taken into account that the internal 
resources that are going to be generated by 
the public sector undertakings during the 
Seventh Plan, will be of the order of Rs. 
27,000 crores. It is unrealistic. With my 
experience I tell you that you cannot get 
Rs. 27,000 crores from the public sector 
undertakings. And about the public sector 
undertakings, I do not think, within the 
limited time, it is necessary for me to go 
into the details.

Now 1 come to industrial sickness. 1 
am very sorry to say that it is causing 
concern to everybody and more to the 
Finance Minister and the Government, 
because the number is going up every year.
I have got the figures. The number of 
sick units in December 1980 was 24.550 and 
in December, 1984— ihat is the latest that 
is made available to us—it has gone upto 
93282.

PROF. MADllU DANDAVATE : 
After that hospitals are closed.

SHRI VEERENDRA PAUL : The
percentage iu IV6J was 13.3 and  it has gone 
up to lb.4 in 1964. What is the amount 
locked up ? Tha amount lockedup in 
December, 1980 wa; Rs. i809 crores and 
in December, 1984 it ha* goue upto Rs. 
3638 crores. Tms is the amount which 
has been advanced by the banks and other 
financial institutions to these industries. 
Only God knows when this amount is going 
to be realised.

PROF. MADHU DANDAVATE : 
Even the God has given up the hope.

SHK1 VEERENDRA PAUL : 1 know 
from this bide that whenever an industry 
become* sick* according to thw Members 
from that side the only panacea is nationalise 
it, take it over as if once it is nationalised, 
automatically it becomes healthy. After all 
tveu a lu i nationalising it or aliowiug this 
bick industry to iucur losses, whose money 
are we paying ? We have to consider that

point. One thing 1 want to know and you 
must apply your mind on that. I am not 
talking about the investment in the small 
scale industries or advances given to them.

Financial institutions advance loans to 
major industries. When they are advancing 
loan, they are also putting their directors on 
their boards. These industries do not 
become sick overnight. They start giving 
signals of becoming sick. What are these 
directors of the financial institutions doing 
when they are on their boards ? Are they 
writing to their head officers ? Are they 
asking their head offices, 1DB1, etc. to take 
necessary action ? I am very sorry to say 
that they are not doing that. Although so 
many industries have become sick, no 
director representing financial institutions, 
has been subjected to any punishment or any 
enquiry.

MR. DEPUTY-SPEAKER : Sometimes, 
the same director represents so many 
industries. That is the problem.

SHRI VEERENDRA PAT1L : I am 
coming to that also. Similarly, these 
industrialists are making the units sick. But 
1 must say that industries are becoming 
sick but not the industrialists. Tha 
industrialists are becoming healthier and 
healthier at the cost of industries. Not only 
that. They make the industries sick, go 
elsewhere, approach the Governuieut for 
fresh licence, take fre^h licence, lake money 
from the financial institutions and then after 
enjoying it for a certain period, of time, then 
make it sick and go elsewhere, bo, tney 
say that the industrial held is a very good 
grazing ground for them.

PROF. MADHU DANDAVATE : 
They stand for hospitalisation of industries.

SHRI VEERENDRA PAT1L : Sir, it 
is for the Government to take a decision 
as to what to do with those industries. 1 
agree, if the industries are viable according to 
your survey and your examination, make them 
healthy, I don't mind, whatever may ne the 
cost because the interest of the workers is 
uppermost in everybody’s mind, if ihey 
are not viable, what to do wun those 
industries ? It is better if the Government 
takes a decision very sooo.
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Sir, we are in the age of technological 

revolution. We can talk of small scale 
industries, we can talk of other industries 
also. But now the economy scales have 
undergone a lot of change. From my own 
experience 1 can say that earlier the cement 
factory having 2 lakhs tonnes capacity or 
two*and-a-half lakhs tonnes capacity 
used to be very viable, very economic. Now 
that scale has gone up to one million tonnes. 
Unless it is one million tonnes, it is not 
going to be economic. Similar is the case 
with tyie factory. Unless its capacity is one 
million, it is not economic. So, when the 
economic scale is undergoing a lot of change, 
unless the manufacturer sets up a factory 
which is of economic scale, it is not going 
to pay at all. Thai means it is only the 
rich business peop'e, top business people 
only, can think of this industry. 1 can 
quote one instance: When I was Industrses
Minister, one of our industrialists came to 
me with a foreign collaborator manufacluting 
automobiles. W'hen 1 asked our industrialist 
what is his licensing capacity, how many 
vehicles he is manufacturing according io 
the licence issued...

PROF. MADHU DANDAVATE : 
Was that Maruti collaborator ?

SHRI VEERENDRA PATIL : I do
not want to mention that. Our industria
list says in the presence of the foreign 
collaborator that *1 have got the licence to 
manufacture 3000 vehicle per annum*. 
Then 1 asked that foreign collaborator, 'How 
much you are producing, what is your 
capacity ?* Sir, you would be surprised to 
know, he says to me that ‘my capacity is to 
produce 3000 vehicles per day.* And we 
have given a licence for producing 3000 
vehicles per annum. And he says that* 
whenever we start an industry, we start an 
industry with an eye on the world market*. 
But here we start an industry with an eye 
only on the indigenous market, home 
market. Wt nevtr think of world market 
at all. That is why economic scales are 
undergoing a lot of change, it is for the 
Government to consider because unless you 
give licence for economic scale it is not 
going to be paying and again those industries 
which are uneconomic are going to be sick 
sooner or later.

Sir, about balance of trade, it is really. 
I think, causing a lot of worry. 1 think no
body is in a position to tell us what exactly the 
trade deficit that is there. Sometimes they 
say Rs. 7000 crores, sometimes they say Rs. 
5000 crores, when you read the press, they 
say it is not less than Rs. 9,500 crores... 
[Inter* up lions)., or whatever it is. Now, 
the world trade is also shrinking. According 
to your own report it has come down from
9 per cent world trade growth to 3 per cent.

PROF. MADHU DANDAVATE : It 
is global.

SHRI VEERENDRA PATIL : Yrs, 
it is global. The world trade is coming 
down and a lot of developed countries 
started adcptirg protectionist policies hnd 
there is a keen competition in the world 
market, and here in our country, the bon. 
Finance Minister is aware of ihe fact that 
our country has got high cost economy, cost 
of production is very high. If wc compare
that------why, you can take for instance, the
cost of production is very high. It is very 
high bicause the inputs are very costly 
compared to the international market. So, 
unless our goods are cheapcr, unless our 
goods are qualityvvise better, we are not in 
a position io compete. We may derive 
some satisfaction spying that we are also 
exporting. What is what we are exporting ? 
We are cxpoitieg traditional items like tea, 
coffee, iron and steel leather and such other 
things. Out there is a limit, because there 
are so many other countries which are 
competing with us. So, if we want to 
survive in the world market, if we want to 
improve our economy, we have to export 
more and more goods to other nations from 
this country In that process, you save a lot 
of foreign exchange and earn foreign 
exchange. Then, we must produce quality 
goods and at a cheap cost. We can produce 
at a lesser cost. Cost-wise and quality- 
wise, if we want to be competitive, then we 
have to produce on a very large scale and 
to convert high cost economy into low cost 
economy. 1 would be very happy if the 
Finance Minister has got any programme 
to convert the high cost economy into low 
cost economy. What is the programme 
and by what time, it is possible for him to 
achieve this object 7 1 would be very happy 
to know this from him.
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The quality of goods in our country, I 
must say, is not satisfactory. We are all 
silting here for all these years. We have 
served the interests of somebody although 
we are one of the 10 highly industrialised 
countries. We have served the interests of 
industrialists, served the interests of manu
facturers, served the interests of employers. 
But 1 don't think we can take pride in saying 
that we have served the inteiests of the 
consumers. Why is there so much of craze 
for imported goods ? Why is everybody 
who is going abroad bringing lot of imported
goods 7 It is because, there is a feeling------
I do not know whether it is right or wrong
------ that imported goods are, quality-wise
very good. Though (he economic position 
in the country is also improving and people 
are for quality goods, we are not in a 
position to produce quality goods. Although 
many of our manufacturers are in a position 
to produce quality goods, they do not 
produce quality goods because they are 
confident that whatever rubbish is produced 
in this country, there is a market of 800 
million people. So, we have to see that 
not only for internal comsumers but also 
for our survival in the world market, quality 
goods are produced.

1 do not know whether it is a fact or 
not but that is what we read in the Press. 
We are very much worried because our trade 
deficit is going up and a lot of pressure is 
being brought upon the Government of 
India for devaluation. 1 want to caution 
the Government that they should not, under 
any circumstances, fall into this debt trap. 
Whatever may be, we must try our best to 
export more. We must try our best to 
curtail this unnecessary import and earn 
foreign exchange and avoid going into the 
debt trap, if any attcmps are going on. 1 
would be too happy, if the Finance Minister, 
while replying to the debate, makes an 
announcement to this effect.

Lastly, one or two points, 1 would like 
to make. With regard to NRI, 1 welcome 
the NRI scheme. 1 welcome the investment 
from our Indians who have gone abroad and 
settled down. But I want you to make it 
clear that they should come with their 
money to set up industries which we are not 
in a position to set up and to take over the 
lick industries. If they are prepared to

take over sick industries, wt  welcome them 
with both bands. Let them come with all 
their money ; let them take over the indus
tries and make them healthy or renovate or 
modernise those industries. We will be very 
happy in that case. But if they want to 
come only to destabilise established com
panies and industries, 1 think, we should 
not encourage that. I understand, reliably 
that the Commerce Ministry has issued a 
notification very recently that NRIs should 
come and settle down within three months. 
They have put the condition but I do not 
know whether it is with your knowledge or 
they have done on their own. But they 
have done and put this embargo on NRIs. 
It means, we are noi going to get anything, 
because they are there, they want to invest 
money but if we put that condition that if 
they want to invest money, they must come 
back and settle down here, then I do not 
think even 5% will agree with this condition 
and with (he result we do not get any NRI 
fund.

PROF. MADHU DANDAVATE: 
Why that condition is put 7

SHRI VEERENDRA PATIL : I am 
told that Commerce Ministry has put that 
condition and it has issued a notification 
and it is for the Financc Minister to make 
it clear.

With regard to MODVAT, I entirely 
agree with the Financc Minister as he has 
made very clear in his Budget speech it is not 
MADVAT, it is MODVAT. But there is 
still some confusion prevailing. When I 
discussed with so many people who are in 
the industrial field, they welcome it but, at 
the same time, they sry that the present 
MODVAT Scheme has got a limited 
coverage and it should be extended to all 
manufacturing activities including those 
manufacturing for exports. I think Finance 
Minister will consider this point.

In the end, 1 know that it is very 
difficult for the Finance Minister to be a 
successful Finance Minister and also to be 
a popular Financc Ministei because he has 
to incur every now and then not only the 
displeasure of the tax payers but also the 
displeasure of his colleagues in the Cabinet
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because everybody goes to him not to give 
something to him but to extract more and 
more from him. Naturally he cannot satisfy 
everybody. With limited amount in his 
pocket, it is very difficult to satisfy everybody. 
Sometimes he has to take very hard and 
unpopular decisions and in the interests of 
the nation, we have to welcome.

1 only conclude by saying that with the 
present regime and with the Prime Minister, 
a dynamic, young, enthusiastic Prime 
Minister, people are expecting a lot, lot of 
hopes have been roused in the minds of the 
people and they feel that here is a Prime 
Minister here is a regime, which will deliver 
goods and which will show the results, 
because people have come to the conclusion 
that all these days they have been fed up 
by slogans and ideologies. They are fed 
up with this. Now they say that they want 
results. They want to know how we are 
going to perform. If we perform to their 
satisfaction, then there is a ray of hope, 
if  we do not perform and again if we 
sermonise, only ideologies, this thing and 
that thing and all ihat, without showing any 
result, then it will lead to greater disappoint
ment. That is not a good sign for the 
country and for democracy and if this 
persists ultimately they might lose faith in 
the leadership, iu the political system, in the 
democracy itself. Therefore, 1 humbly 
appeal to all sections of the House that for 
the development of the country let us sink 
our difference. Lei us forget cur political 
affiliations. Let us put our heart and soul 
together and think bow best we can develop 
and how last we cau develop. If we see the 
development of other countries, 1 do not 
want to mention the names of the countries 
which have becu developing, we can find 
that with ihese natural resources, if we make 
up our mind, then within a short time, we 
arc going to be one of the biggest economic 
powers in the world. The only thing is that 
we must have a will and a programme. We 
must have unity to achieve that development. 
1 hope that under the leadership of the 
Prime Minister, under the able leadership 
ot the Finance Minister who is struggling 
very hard to kind resources, il would be 
powiDie to achieve the goal.

PROF. MADHU DANDAVATE : Sir, 
almost at the fag end of the Budget debate,
I rise to speek on the Finance Bill. Only 
yesterday, our House guillotined 17 
Ministries. In a way, ours will be a funeral 
oration.

MR. DEPUTY-SPEAKER : No, it
cannot be. Your points will be taken.

PROF. MADHU DANDAVATE : In 
the course of the general debate on the 
Budget, some of the basic questions remained 
unreplied. Probably if suitable clari6cations 
were to come at that particular stage, I 
would not have touched those problems, 
but unfortunately that did not come and so 
1 have to touch them.

We find that some of the questions and 
problems of propriety which were raised 
were not adequately replied at all. To-day 
I find that in all the Budgets that were 
presented the question of propriety and 
conventions are becoming very important. 
You may recall that in 1983 when a hundred 
crore of rupees of imposts were levied 
through increase in the telegiaph and postal 
rates, the presiding authority in the oiher 
House had expressed his displeasure and 
said that (he democratic norms have to be 
observed. But again we find that we arc 
in the same pitfall again and this time 
there are two failures about which no 
adequate explanation has been given. 
Firstly, the admiuistcred prices have been 
increased collecting Rs. 2G00 crores. Then, 
secondly, just within a week prior to the 
presentation of (he Budget of this country, 
42 notifications were laid on the Table 
of the both Houses of Parliament in which 
some concessions were given to the affluent 
classes on various luxury goods. If you 
take an extremely technical position, 
according to the Customs Act they are 
entitled to do it. But that is only an 
enabling provision. Enablicg provision is 
one thing and the democratic conventions 
and propriety is another. 1 bcpe and trust 
that because in the General Budget this 
particular point was not touched, he will 
deal with it in his reply now.

Some of the aberrations and distortions 
that we found in the Budget still remain 
uocorrccted even in the Finance bill, H ia
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because the mischief was played at an earlier 
stage in presenting to this country and 
presenting to this House the long-term 
fiscal policy. In fact the parameters of the 
Budget were already fixed in the fiscal 
policy statement. There were two or three 
important parameters. Firstly, this Govern
ment has made it very clear that in the 
case of the Seventh Five Year Plan the 
extent of deficit will be Rs. 14.000 crores. 
Therefore, while presenting this Budget, one 
of the important problems before the 
Finance Minister was, whatever be the 
share of the deficit in this particular year, 
on whom the burden has to be put and 
the parameters of the Budget were made 
clear by him in the long-term fiscal policy 
statement, where he has assured the affluent 
classss that as far as the direct taxes are 
concerned, a major portion of which fall on 
the affluent sections of the society, they will 
be frozen and once you have fixed Rs. 
14000 crores as the deficit in the Seventh 
Five Year Plan and you announce that the 
direct taxes are going to be frozen, obviously 
the only option left open to the Minister 
is to utilise the administered prices on 
commodities to mop up the finance and 
secondly to try to utilise increasing the 
indirect taxes to see that finances are 
mopped up. No options were left. They 
have already fixed the parameters. So even 
at this stage 1 would like the Finance 
Minister to have a second look at the fiscal 
policy statement and don’t get yourself 
deluded by the parameters you have fixed 
which will ultimately go to the detriment of 
the common man who is required to pay 
the increased administered prices and who 
is required to pay the indirect taxes. He 
should get rid of that policy constraint.

Then, Sir, look at the taxation pattern 
which conforms to the fiscal policy that was 
laid down. In the 1986-87 budget the new 
taxes, the new levies they are going to collect 
are of the order of Rs. 488 crores Of 
course, part of it will go as a share to the 
States. And out of that Rs. 488 crores 
of taxation or levies they have imposed, the 
total incidence in the from of increased 
indirect taxes will be Rs. 467 crores and 
only a paltry amount of Rs. 21 crores will 
accrue through direct taxes. So Rs. 467 
crores additional burden through indirect 
taxes and only Rs. 21 crores is the additional

burden that affluent sections have to bear. 
In an egalitarian society one of the cardinal 
principles of taxation and levies is ; burden 
according to the capacity of the 
consumer to bear the burden. Here 
exactly the reverse is the phenomenon. I 
would like this particular proposition to be 
re-structured. This itself shows that the 
fiscal policy parameters need to be revised.

Shri Veerendra Patil touched the question 
of balance of payments. It has so many 
far reaching consequences ; let the House 
take note of these, take cognizance of those, 
even at this stage of the Finance Bill. The 
market borrowing is going to be Rs. 5300 
crores. The interest payment last year was 
of the order of 40 per cent and we should 
not be surprised if it goes up to 45 per cent. 
As far as IMF repayment schedule is 
concerned, that is going to create further 
constraints on our balance of payments 
position because this year, according to 
the IMF repayment schedule, 20 per cent 
of our external earnings will be utilised for 
the repayment of the IMF loan that we 
have taken. This is again going to be a 
constraint.

Coming to the question of liberalisation 
of import, we are extremely eager to reach 
the 21 si Century. You and I, Sir, who are 
sure to live for 15 years more will automati
cally land ourselves into the 21st Century. 
No particular efforts are needed for that. 
When the Prime Minister talks of the 21st 
Century and when he wants to deliver the 
goods of high technology, be wants really 
a premature delivery ; he is thinking of 
advancing the 21st Ceniuiy. But be does 
not realise whatconstraints on the economy 
and on the balance of payments position we 
are going to have after the liberalisation of 
imports. In one of ihe Seminars that were 
held in Delhi, he talked about the import 
policy, he talked also about import substi- 
tuion. Of couise, with hie intelligence, the 
Finance Minister tried to explain it a^ay 
by trying to put one particular interpretation 
which I did not accept then. He said : “If 
some of the import substitutions in this 
country become very costly, it is better to 
liberalise the impoit.” If this logio is 
accepted, then even fertiliser, cement, steel 
and e\erything will have to be imported 
because the import prices in respect of



335 Finance BUI APRIL 24, 1986 Finance Bill 336

[Prof. Madhu Dandavate]
some of the commodities will be far less
than their cost of production in this country.
So, that cannot be the argument.
Ultimately, it has to be within the
parameters of the general national goal 
of self reliance. Self-reliance might be a 
costly phenomenon at the present time, but 
we have to take a long term view-point. 
Therefore, I am afraid, when we talk in 
terms of liberalisation of imports, bringing 
sophisticated technology here, even capital 
goods are going to be imported here. 
Then further constraints will be created and 
we will b: frittering away the foreign 
exchange resources. That will create a
further tiade gap which will be a dangerously 
high gap Already today it is estimated to 
be Rs. 8.000 to Rs. 9,000 crores. If it goes 
up further beyond that, I tell you, a very 
difficult position is going to be created.

I fully share the views of Shri Veerendra 
Patil as far as self-reliance and importing 
machinery are concerned. There are so 
many multi-nationals. We talk of self- 
reliance. But whenever the conditions are 
prescribed—and he rightly said it as a 
former Industries Minister—to the industri
alists, while giving them the licence for 
starting a particular industry, only in 
breach those particular conditions are 
fulfilled. And the classic example and the 
classic monument of violation of the 
conditions with vengeance is (he Maruti 
Motor Company. Look at the debate that 
went on in this very House on Maruti 
Com pany—of course, when it was a private 
company. Now, the losses have been 
nationalised. When that company was a 
private company, changing the entire policy 
on automobiles, it was done. I remember,

' our former R a sh tra p a ti of India, when be 
was the Industry Minister, Shri Fakhruddin 
Ali Ahmed, had announced on the floor 
of P arliam en t that, taking into account the 
public needs, the automobile industry will 
be given expansion only to manufacture 
public transport and not private cars. But 
only for one individual, and for obvious 
reason, the entire policy was reversed. 
Maruti was given the licence. This House 
was told that while giving the licence to the 
Maruti Factory reversing the entire automo
bile policy of the Government, certain 
restrictions were put on them and they

were told that no raw-material should be 
imported, no spare-part should be imported, 
it should not disturb the security conditions, 
there should be actually travel worthiness, 
all these conditions were imposed. But 
ultimately we find that almost all the 
conditions were violated. Ultimately the 
position came to that as far as the Maruti 
Car is concerned, probably the only 
indigenous commodity or spare-part is the 
air inside the tyre. Otherwise everything 
else was actually imported.

14 00 hrs.

It was a monument of violation of all 
the conditions and the policies that are 
prescribed by the Government. It became 
miserable and ultimately it had to be 
nationalised. We were told that it is 
nationalised because we want to take 
advantage of the assets. Actually only a 
shed and land were the assets that were 
available. Actually the losses were 
nationalised and the Maruti Factory was 
taken.

If this is the attitude towards collabora
tion, if this is the attitude towards import 
and towards violation of all the conditions 
prescribed by the Government as far as the 
industrialists are concerned, in that case I 
think the position will become extremely 
difficult. If you allow them to go on 
importing engines, spare parts, technology 
and even raw-materials, in that case the 
fo reign -exchange is bound to be frittered 
away and we will be put to more and more 
difficult balance of payment position.

Sir, the Foreign Exchange Regulation 
Act 1973 is in a jeopardy. I talked to the 
Speaker in his chamber on this question and 
I told him that 1 will pose this question. 
Only yesterday’s papers had carried a 
statement by the Kirioskars that they admit 
thBt they have indulged in certain operations 
of acquiring the company without the 
permission of the Reserve Bank of India in 
relation to a German Company. They 
admitted that they have acquired that 
without the permission of the Reserve Bank 
of India.
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Secondly, the Foreign Exchange Regula
tion Act 1973, that too has been violated. 
Various provisions have been violated. 
When these provisions are violated, 
remember, according to the letter and 
spirit—please take not of this,—according 
to the letter and spirit of the law when the 
Kirloskars have actually acquired a German 
Company, in that case remember the 
questions of impropriety and the failure of 
the Directorate of Enforcement and the 
Revenue Intelligence have also come up.

I want to raise this question. Because it 
will be raised over and over again. 1 would 
like the Hon Minister to give a specific reply. 
There are two failures. The Parliamentary 
rules will demand that 1 should not refer to 
the name of a Minister. Therefore, I shall 
refer to the designation only. Sir, there is 
a Minister.

* •

MR. DEPUTY-SPEAKER : That also 
is not••• • ■ •

PROF. MADHU DANDAVATE :
That is allowed Sir, you can check. Let it 
remain just now ; why trouble the reporters. 
Yesterday I got up and said, you can 
maintain the designation only and the name 
should be removed. Therefore, accordingly 
yesterday’s Speaker’s ruling is there that 
only name will not be there, the rest of it 
will remain. I checked up and 1 have it 
with me just now. In the records of the 
proceedings the Minister • •  and everything 
else is retained, only name dot, dot, dot,... 
there are five stars. Otherwise everything 
has been recorded. I am only mentioning 
whatever has appeared in yesterday's 
proceedings with the permission and the 
ruling of the Speaker.

MR. DEPUTY-SPEAKER : There is 
no differentiation then.

SHRI SOMNATH CHATTERJEE :
You are satisfied with the dot, dot.

MR. DEPUTY-SPEAKER : I cannot 
understand the idea behind not telling the 
name of a person and mentioning his

designation. You have to follow the spirit 
of it. You cannot simply say that so and 
so ...

PROF. MADHU DANDAVATE : Sir, 
you cannot give a ruling that will conflict 
with the ruling of the Speaker on the same 
subject. I will leave it to you. Tomorrow 
as a result of this, if you want you can exclued 
everything, expunge it. There can be a 
collective massacre, that will be a genocide. 
Please do not indulge in that.

MR. DEPUTY-SPEAKER : I do not 
do anything purposely ; if at all there is 
anything against rules, I will do it.

PROF. MADHU DANDAVATE : 
That is all right. 1 am also taking care of 
the rules, you also take care of the rules, 
and let it be within the parameters of the 
ruling given by the Speaker yesterday. That 
is all.

MR. DEPUTY-SPEAKER ; Not 
necessarily.

PROF. MADHU DANDAVATE : 
Therefore, I say 'a* Minister who happens 
to be 'a* director of 'a* German company—
I am very careful and cautious ; \ must 
protect the rules of procedure—that company 
has been acquired violating the Foreign 
Exchange Regulation Act 1973 by Kirloskars.

MR. DEPUTY-SPEAKER : If you feel 
that this kind of explanation satisfies, then 
why are you dragging the portfolio or the 
Minister ?

PROF. MADHU DANDAVATE : If 
you want you can change the portfolio.

MR. DEPUTY-SPEAKER : I cannot 
do it.

PROF. MADHU DANDAVATE : 
That is the prerogative of the Prime Minister. 
You don't take upon yourself that 
responsibility.

••N o t recorded.
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Now I have said V  Minister. I am 

dropping reference to ** also. I am saying 
only ‘a* Minister. Therefore. Sir, if you 
look at the letter and spirit of the law I may 
tell you that various provisions of this 
Foreign Exchange Regulation Act 1973 
demand that whenever this type of illegal 
act takes place, then in that case both the 
sides are lo be blamed, namely, those who 
acquire and the company that has been 
acquired. Further if there are directors of 
the company they are also liable to be 
alleged and liable to be punished. Therefore, 
it is very clear.

Sir, I know the Finance Minister is a 
person with a clean record who has been 
following the democratic conventions. It 
has been the convention world-over and in 
House of Commons it is very metriculously 
followed that if any Member happens to be 
on the Board of Directors in (hat case he 
tenders resignation of the directorship.

Sir, 1 am very proud that Shri H.M. 
Patel, the former Finance Minister of the 
Janata Government the first thing he did 
after becoming Cabinet Minister was that he 
tendered his resignation from all the 
companies of the Tatas and others in which 
he was on the Board of Directors before be 
entered the Cabinet. These are the norms. 
They safeguard the propriety and the 
cleanliness of our public life.

Sir, I am glad that as far as this Finance 
Minister is concerned I know that he is not 
a director of any company. When I say 
any company I mean the financial company 
and not the political company. This has been 
metirulously observed. But, Sir, there are 
two violations and he should try to give his 
explanation of that. It is the Director of 
Enforcement that has actually committed 
one violation. The Speaker was asking me 
who is the agency and I said it is the 
Government failure. Therefore, Government 
has to explain and not the Speaker. 
Therefore, I pose a question through you to 
the Finance Minister that the Director of 
Enforcement has seen that there is violation 
of the Foreign Exchange Regulation Act 
1973 by two agencies—Kirloikarson the one

side and the company that has been acquired. 
In that case just as Kirloskars are likely to 
be prosecuted in the similar manner the 
directors of the acquired company—the 
German company—each one of the director 
is likely to be prosecuted and if a Minister 
who happens to be 'a* director of 'a ' 
company has not been prosecuted because 
he happens to be 'a* Minister and, therefore, 
the Directorate of Enforcement will be 
actually answerable to this part of the charge 
that you are frightened of the ministerial status 
of a director of that particular company. 
As far as the failure of the Directorate of 
Enforcement is concerned, I hope, the 
Minister will clarify. As far as the other 
point is conncerned, 1 am one of those who 
believes that the moment one becomes a 
Minister whether he is on the board of 
directors of Bombay Dyeing or German 
company he should tender resignation and, 
Sir, 1 am saying about 'a* Minister about 
whose personal integrity I have nothing to 
say. That is why 1 am raising this point. 
It is a theoretical and a policy question that 
1 have raised, noi out of animosity to X or 
Y. 1 am raising it brcause for all times to 
come, all the Ministers in this House will be 
guided by the precedent that will be created 
in this House and whatever is stated as the 
policy framework by the Minister when he 
replies. Also, it will be a directive.

As far as these violations are concerned,
1 think, a proper reply should be given,

There are certain irrational duties and 
this is the appropriate time when we can 
demand that those duties should be 
abolished and seme concessions be given. 
Take for instance the exemptions on excise 
duty on diesel oil. You come from a 
coastal area, Sir. You will be surprised to 
know this. There are fisheriren engaged in 
mechanised fishing with ihe help of boats 
with engines of smaller horse power or with 
engines of higher horse power. It is a 
strange phenomenon today that if I am a 
fisherman and I am resorting to mechanised 
fishing and If 1 have at my launch an engine 
with horse power of 1 SO or above, in that 
case. I get exemption on excise duty on 
diesel, but if 1 am running a launch whose 
horse power is less than 150 horse power,

♦•Not recorded.
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in that case 1 am not entitled for the 
exemption on the excise duty on diesel. 
I will humbly make one request to the hon. 
Minister. Once in the presence of the 
Prime Minister I had raised this question 
and when 1 requested that the Prime 
Minister was sitting lberet Jet him apply his 
mind, he said : Come through the Finance
Minister." The Finance Minister was sitting 
there and I said : " I request you through 
the Prime Minister** and he said : “We
will do it outside." 1 hope, by this time, 
the Finance Minister would have applied 
his mind.

Then, duties on ice. It is quite 
surprising. It is nothing, but solidified 
water Chemical composirion is the same, 
H20. Only, water has been solidified as 
a result of temperature. On ice, there is a 
duty and the result of that is that so many 
fishermen are affected. I come from a 
constituency which is a purely coastal 
constituency.

SHRI VISHWANATH PRATAP 
SINGH : Prof. Dandavate in the beat of 
his arguments has forgotten that on ice, I 
have abolished the duty.

PROF. MADHU DANDAVATE: I 
am sorry, it is a lapse on my pari. When 
you were speaking, I was revising my notice, 
because 1 was to speak on this subject. But 
1 may tell you that 1 am not demanding 
the reimposition of that. I am happy and 
1 congratulate you for this.

I had also written to the Finance 
Minister about it previously and 1 am glad 
that be has done this. That will help 
fishermen.

1 assure the Finance Minister that some 
of us come up with demands for certain 
concessions with the hope that the operations 
will be imprjved. I can assure him that 
whenever we come up with the demands, we 
come with this perspective that as a result, 
more incentives will be there and the 
operations can be improved. Fisheries will 
gain more as a result of this good step that 
he has taken.

Similarly, 1 hope that there is not 
another lapse on my part. It wish it was 
a lapse. Now, as far as French coffee is 
concerned, it is a blend of coffee power and 
chicory powder. It is very surprising that 
it is a blend of two ingredients; on the 
two ingredients, there is do duty, but the 
moment they are combined, there is a duly. 
It is Dot like putting any burden on a young 
boy, or a yourg girl, but the moment they 
get married, you put burden on them. 
That is exactly what has happened. 1 think, 
it is a lapse. I am sure, that with bis 
forward-looking attitude........

SHRI VISHWANATH PRATAP 
SINGH : I had examined this aspect. It 
was brought to my noticc. The chicory 
power, infact, becomes a substitute of coffee. 
It hurts coffee growers. That was the 
elerrent why this was not considered. 1 
went into it. It looked rational as you 
suggested. It is not a marriage and if the
boy and girl come together and produce 
anillegitimate child, we have to stop it.

PROF. MADHU DANDAVATE ! 
When they are married, how can the child 
be illegitimate ? And Ravindranath Tagore 
had said that even if the married persons 
happened to be illegitimate, a child can 
never be illegitimate. The relation between 
the husband and wife may be illegitimate, 
but not the child.

SHRI VISHWANATH PRATAP
SINGH : Because it displaces coffee, we 
have done it.

PROF. MADHU DANDAVATE : That 
is why I have to argue out the case within 
a few seconds. He has tried io put forward 
a point of view by which he feels that the 
coffee producers will be hit. But 1 would 
like to point out to him that as far as 
French coffee producers are concerned, i.e. 
the blenders are concerned, they are in a 
tiny sector. They have been described as a
tiny sector. And I think that the policy of
the Government is, Whenever there are big 
sectors, small scale Lector, cottage sector and 
tiny sector the tiny sector which is the imicst 
of the tiny must get the maximum benefit be* 
cause in the competition, they cannot survive 
at all.* So, 1 would like him to reexamine this 
point. Still one day is toft. Tonight you
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sleep ewer this proposal. 1 do not know 
whether you have tested French coffee ever. 
It is a beautiful (hing. It is a blend and it 
is in the tiny sector.

MR. DEPUTY-SPEAKER : You have 
tested it and that taste makes you speak 
like this.

PROF. MADHU DANDAVATE : 
This is in the tiny sector and just as 
Schumacher had said, ‘Small is beautiful* 
and our Finance Minister is a great lover of 
beauty. Therefore, 1 would like him to 
apply his mind once again and try to have a 
cup of coffee in the morning. 1 am 
prepared to pursue him today and 1 am 
prepared to pursue Smt. Singh to see that 
in the eaily morning he is provided with a 
cup*-a tiny cup— of Frcnch coffee. 1 am 
sure tomorrow he w;ll change his mind. So, 
that is another change that 1 would like to 
suggest.

Only one word about the MODVAT. 
This is very important. Firstly let memake 
it clear that 1 am 100 per cent in favour of 
the principal of MODVAT. Let me make 
it clear. Ultimately what is MODVAT ? 
It gives credit for the duties that are levied 
at the stage of inputs. If the credit is given 
in the long run if it is put in a well organised 
manner as far as the finished goods are 
concerned, actually the prices should come 
down in the final analysis. Basically this 
scheme is very good. But 1 would like to 
tell him that really speaking MODVAT is 
not completely altogether a new scheme. 
Prior to MODVAT, there was a similar 
scheme for several years under Rule 56-A of 
the Central Excise Rules, 1944. 1 think it
was called proforma credit. According to 
that, the only restriction was that they have 
limited it only for 65 finished goods. Now 
they have started increasing it and 1 welcome 
the scheme. Since he has brought it into 
the Budget, some home work has been done 
some formula has been evolved and as a 
result of that additional commodities have 
been added. J welcome it. Basically 1 am 
oot opposed to MODVAT.

in reality, what is happening is that in 
some of the finished goods, the prices have 
actually gone up. 1 will give ju it one

illustration. Take for instance the automo
biles or cars. As far as the automobile is 
concerned, the tyre on the wheel is itself an 
input for the entire car. But when the 
tyre is manufactured from rubber and various 
chemicals that itself becomes a finished 
product of certain commodities. At ono 
stage it acts as an input and at the other 
stage, it acts as a finished good and as a 
result some complications take place. There
fore, as a result of that we find that in the case 
of the automobiles, when it was expected that 
prices would come down by Rs. 5700, 
actually almost by the same amount, the 
prices have gone up. This has not happened 
in the case of all commodities.

SHRI VISHWANATH PRATAP 
SINGH : Dandavateji, on automobiles, that 
is passenger cars, we raised the duty. It 
was a deliberate and conscious decision to 
levey the duties so that the prices will go up. 
It was a conscious decision and we do not 
have to apologise for it.

PROF. MADHU DANDAVATE : The 
other day, Mr. Poojari also gave the same 
explanation. Probably in this case it is a 
conscious decision and for various extraneous 
factors you have increased the duty. But 
he accepted last time that there are certain 
commodities in which it has taken place 
because of some misunderstanding partly 
by the industrialists and partly by the 
officers who operate. All that 1 am saying 
is that adequate home work should be done 
on that point. Really speaking, if I am 
mistaken, he can correct me. This 
principle cf MODVAT was initially 
enunciated at the time of the Long Term 
Fiscal Policy. You finalized it at the time 
of the Budget. Really speaking, there was 
some time. 1 think more time is required 
to work out various details in terms of 
outputs which are intermediate outputs : 
what are the finished products, whether 
they had made it properly, how many 
commodities are to be brought under 
MODVAT—all that can be worked out ; 
and as a result of that, I think if proper 
homework is done, they can prevent, in all 
cases, not only in select cases but in all 
cases, the rise in prices.

Ooly a few minutes more, and I have 
done.
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MR. DEPUTY-SPEAKER : You have 
already taken much time. So many
Members have yet to speak. You say :
'You can guillotine afterwards*. (Interruption»)

PROF. MADHU DANDAVATE :
After my speech is over, if you so desire, 
you can guillotine me also. But allow me 
to complete.

MR. DEPUTY SPEAKER : Other
Members will be affected. You are guillo
tining other Members' rights.

PROF. MADHU DANDAVATE :
Then the advantage will be that I will not 
be able to raise....... (Interruptionj)

SHRI VISHWANATH PRATAP 
SINGH : As in MODVAT, this time should 
be set off against other Members of the 
Opposition. {Interruption*)

PROF. MADHU DANDAVATE : In 
the next Budget, I will speak a little less.

MR. DEPUTY SPEAKER : I am giving 
you two minutes.

PROF. MADHU DANDAVATE : I 
will increase my speed, and finish in three 
minutes.

There are certain aberrations, and 1 
would like them to be conectcd. For 
instance, our elderly colleague Prof. Ranga 
will agree with me : Investment in agricul
tural finance institutions needs priority. 
From Rs. 181 crores it ought to have been 
increased, but it has been brought down to 
Rs. 170 crores ; food storage or warehouses 
has been brought down from Rs. 95 crores 
to Rs. 90 crores ; fisheries—Rs. 31 crores 
are retafaed as Rs. 31 crores ; dairy 
development from Rs. 86 crores brought 
down to Rs. 80 crores ; animal husbandry 
from Rs. 13 crores to Rs. 5 crores; major 
and medium irrigation from Rs. 12 crores 
to Rs. 10 crores ; and Command Area 
Development from Rs. 107 crores to Rs. 93 
crores.

1 will make a request to him : subject to 
their constraints, let them try to see that 
these allocations are improved.

With regard to (he public sector, J  find 
that as far as gross profit before interest 
and taxes is concerned, it is Rs. 4636 crores. 
The net profit after taxes in all the public 
sector units is only Rs. 929 crores ; and the 
worst position is that you can judge the 
effectiveness of a public sector* by finding 
out what is the ratio of gross profit over the 
capital employed for the public sector. 
Unfortunately in our country, the ratio of 
gross profit to the capital employed in the 
public sector is hardly 12.7%, probably one 
of the poorest in the world. Therefore, 
this should be increased. We assure the 
hon. Minister that we and our trade union 
organizations will cooperate with him fully, 
to see that the public sector efficiency and 
effectiveness is increased, so that it may be 
able to provide the necessary funds.

I do not want to touch deficits, black 
money and all that. All that I want to say 
is that there is only one danger, about 
which we are very much afraid. There are 
directly or indirectly certain pressures on 
our country from the developed economies, 
from the World Bank and from the IMF ; 
already at one stage when we got the IMF 
loan, a number of conditions were imposed 
upon us. They may deny that. But we 
found that they tealized it. I am afraid 
they may go a step further : the developing 
countries, IMF and the World Bank are 
likely to corner us and pressurize us to 
devalue our currency. If that happens, 
that will be the blackest day for the develop
ment of Indian economy. I hope and trust 
— I do not allege—that our Finance 
Minister believes it ; I hope and trust he 
will have a strong backbone to stand erect 
and to see to it that he does not succumb 
to the IMF and World Bank pressures to 
bring about devaluation of our currency, 
and destroy the interests of the working 
class.

14.24 hrs.

[SHRI VAKKOM PURUSHOTHAMAN 
in the Chair]

SHRI Y. S. MAHAJAN (Jalgaon): 
Mr. Deputy Speaker, Sir : 1 rise to support 
the Finance Bill, and the large number of 
concessions which the hon. Minister has 
announced today.
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The Finance Bill contains a Dumber of 
innovations in fiscal policy, which are in 
keeping with the economic policy changes 
which were initiated last year, and have 
shown their fruitfulness.

The year 1985-86 is expected to end 
with an agricultural production of 148.5 
million tonnes of foodgrains, that is 3% 
higher than the previous year, inspite of 
the severe drought conditions in many 
States. This has become possible because 
of many innovations in agricultural policy 
such as improvements in cropping pattern, 
timely supply of essential inputs and better 
water management. Drought conditions 
have nfTected the production of coarse grains, 
but at the same time have proved the 
resilient character of India agriculture and 
its ability to withstand weather stress. This, 
after all, has been the major objective of 
planning agricultural production half of 
which is from rain fed areas. Industrial 
production will also show an increase of 
about 7 per cent over last year's output, 
though this is below the annual growth rate 
of 8 per cent per annum postulated in the 
Seventh Plan.

As a result of these increases in pro
duction, the rise in the wholesale index has 
been 5.7 per cent. There has thus been a 
welcome deceleration in the rate of inflation. 
It has taken place because of a decline in 
the prices of oilseeds and edible oils, jute 
and jute products and cotton and in spite 
of increase in the prices of food articles.

All this has been accompanied by a 
vigorous drive to reduce tax evasion. The 
policy of reducing tax rate to a reasonable 
level combined with strict enforcement, has 
yielded results. There has been a better 
compliance with the tax laws a ad on the 
direct taxes have yielded revenue which is 
about 33 per cent higher than last year. 1 
must congratulate the Finance Minister on 
his determined attempt to reduce tax evasion 
and the amount of blackmoney in the 
country. He should pursue this policy 
without fear of the hostility of the vested 
luicrests. The amount detected as a result 
of raids recently in the case of alleged tax

evasion cases and seizures is valued at Rs.
48.9 crores. I venture to think that this 
is only the tip of the ice-berg.

This fiscal policy has had an important 
political fall out to which 1 wish to draw 
the attention of the House. Many of the 
big Engl'sh Dailies have launched a 
propaganda offensive against Congress 1 and 
its leadership. They are shouting that the 
raiders are coming, that the leadership 
of the party has lost its cherisma. that 
eupporia of the last year has evaporated, that 
there are rumblings of dissent signs of 
possible revolt in the party. All these 
artificial fulminations will be treated with 
contempt by the people.

PROF. MADHU DANDAVATE : 
What are the financial implications of this 
procedure ?

SHRI Y. S. MAHAJAN : We want to 
proceed vigorously with the inforcement of 
the tax laws. Their interests have been 
hurt ; they do not want raids ; and so 
because they cannot oppose the raids they 
are trying to undermine the credibility of 
the party. Nobody will be deceived by 
such propaganda. They have been amply 
described by our Prime Minister himself as 
paper tigers. My appeal to the Finance 
Minister is not to be daunted by such 
propaganda but to go ahead and pursue 
the policy with great vigour and rid our 
society of tax evasion and blackmoney or 
at least reduce their the proportions to the 
minimal level.

Recently, some important measures have 
besn undertaken to liberalise the economy. 
Over the years, a large apparatus of 
regulations and controls had been built up 
to ensure that scarce resources wefe directed 
into higher priority sectors according to the 
plans. This policy gave a rise to a 
restrictive economy and a number of 
shackles on growth. Some of them had 
also bccome out of date and were responsible 
for delay in decision making, inefficiency 
and corruption. So, considerable relaxations 
were made in the licencing policy. A 
scheme of capacity re-endorsement was 
accepted in 1985 and for industries which 
remain within the admit of industrial
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accorded to allow them to make rapid 
changes in there product-mix without losing 
time in seeking fresh licences. These
necessary changes in the direction of 
liberalising the economy have provoked
reaction on the other side. The Leftists are 
shouting that the Government has forgotten 
its ideals, that the Government has back- 
•lided and yielded to the pressure of Indian 
capitalists forgetting the ideals of socialism. 
This sort of criticism is not justified. There 
can be no progress without growth and no 
progress unless there is an enlargement of 
the common cake. The productive powers 
of the society have to be encouraged.
People have to be encouraged 
to put in greater efforts to save 
more, and to see that all their savings are 
put in the priority— sectors which are of 
basic importance to the growth of economy. 
It is for this purpose that liberalisation has 
taken place. This has been the objective 
of our policy changes. I hope, the hon. 
Minister will not deviate from his chosen 
path by criticism which is based on a failure 
to understand it properly. Our ideal, i.e.
our aim is socialism and our loyalty to it 
remains unshaken. t

The long term fiscal policy is a bold 
step in changing the direction of our fiscal 
policy. It will promote growth increase 
the built-in elasticity of the tax system,
secure batter tax compliance and make for a 
stable environment in our fiscal operations. 
This is a great gain from the point of view 
of manufacturers and business community.

Equally important is the stabilisation of 
administered prices, bccause these adminis
tered Dr ices which include the prices of goods 
produced in the public sector, are changed 
every now and then. And they often cause 
inflation since they have the cascading effect 
on other prices. Sometimes, these increases 
give rise to suspicion that they are meant to 
cover up the inefficiency of the public sector 
units. Therefore, it is necessary to have a 
policy which will in the medium period of 
three to five years, stabilise those adminis
tered prices, which is a very important thing 
for growth and development.

The objective of all our efforts for 
economic growth and our policy changes in 
the field of finance is to see that the standard

of living of the millions of people in (his 
country rises. How can the standard rise 
unless these changes are accompanied by 
control of population ? Economic planning 
without control of population is no planning.
It is only one sided attempt to improve 
conditions. We accepted the family 
planning programme on a national leve/ : 
we took it up very seriously from 1966. 
What is the result ? During 1961—71 the 
rate of growth of population was 2.2 per 
cent per annum. From 1971 to 1981 it was 
2.4%. The Planning Commission has 
estimated that from 1981 to 1986 it will be 
2.10%. During the 7th Plan they have 
calculated that population will increase at 
the rate of 1.8 per cent per annum. May I 
point out as a student of economic. That 
all the projections of the Planning 
Commission regarding growth of population 
have always proved wrong. From the First 
Five year Plan to the Sixth Five Year Plan, 
all the predictions which they made about 
the growth of population have proved to be 
wrong. Therefore, I assure you that this 
calculation also will go wrong. Our popu
lation increases at the rate which eats up 
most of the gains of our economic growth. 
The population control programme should be 
taken up on a War footing. It should be 
treated seriously live general election when 
the leaders of parties in Parliament visit 
each town and village and go from house to 
bouse. If we have a campaign of this type 
for one month, I am sure the awareness of 
the Family Planning programme in the 
country would increase and so also the 
number of acceptors of family planning 
methods, increases. Sir, it is possible to 
bring down the rate of growth of population 
to 1% within 5 years. There should be a 
national campaign for this purpose. Japan 
brought down its population growth rate 
after the Second World War. They got 
frightened of the Baby Boon in that country 
after the Second World War. In 10 years 
they brought down the rate of growth to 1% 
by adopting methods which may be termed 
very cruel because at that time abortion was 
the only reliable method. (An hon. Member; 
China also). China has also adopted very 1 
cruel methods. We cannot follow them. 1 
With the latest methods available, it should 
be possible for us to achieve the objective 
of 1% rate of growth. I am for a zero 1 
growth rate. I think it should be possible 1 
to achieve this is 10 years. May 1 point 1
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out to our hon. Finance Minister that all 
efforts of the Government in economic 
development, in planning* all our policies on 
Agriculture, Industry, etc. will come to 
naught if we do not control the growth of 
population. It is a thing which is in our 
power to do and we should do it.

With these words, I support the Finance
Bill.

[Translation]

SHRIMAT1 KRISHNA SAHI 
(Begusarai): Mr. Chairman, Sir, 1 support 
the Finance Bill which has been introduced 
in the House. I congratulate the hon. 
Finance Minister and the hoo. Minister of 
State in the Finance Ministry for taking 
effective step for ensuring the economic 
development. They have made an effort 
for all-round economic development and 
for increasing the percentage of growth rate. 
........ {Interruptions)

I would suggest that Shri Poojaryji may 
use earphone to listen to what I am saying. 
Today also, he has announced some reliefs 
which are quite welcome. An interview of 
the Finance Minister has appeared in the 
press and I would like to begin my speech 
by quoting words from that interview.

[English]

M Anti-poverty programmes are 
only a salve to the conscience. 
They prevent social tensions from 
reaching a boiling point. Ultimately 
the problem of poverty and unem
ployment has to be overcome 
through higher growth rates.'*

[Translation]

This shows that he is in the grip of the 
main problem the country is facing and he 
is adopting measures for the eradication of 
poverty so that the country becomes 
•conomically strong. Mr. Chairman, Sir, 
according to the report of the Project 
Evaluation Organisation of the Planning

Commission, there has been misuse of 60 to 
80 per ceot of the expenditure spent on the 
eradication of poverty programme in different 
States. According to yet another report of 
the same Organisation, a major portion of 
the estimated outlay of Rs. 5000 ciores 
envisaged in the Sixth Plan for the eradica
tion of poverty programme has been 
misused. I would cite a few examples.

In 1967 the country faced severe drought 
conditions and the Central Government 
launched a scheme for the supply of drinking 
water. At least one crore rupees must 
have been allocated for the purpose. Funds 
has also been allocated for minor and major 
irrigation schemes and for the construction 
of roads and under Food For Work 
Programme. What I want to emphasise is 
that a number of such schemes had been 
launched by the Government to provide 
relief to the people, but what happened to 
those schemes ? We are in 1986 now and 
if we cast a glance on those schemes, we 
shall find that several of them are yet to 
be completed. Government had launched 
these schemes for the benefit of the people 
by spending crores of rupees but a large 
number of persons misused the funds in the 
name of natural calamity, and the people 
did not get the benefit from these schemes to 
the desired extent. Funds have been 
misappropriated on a large scale.

It is true that we have brought about 
revolution in agriculture sector and it is 
equally true that we have achieved self- 
sufficiency in this field but I would like to 
point out that mere increase in the produc
tion will not necessarily improve the 
standard of living of the people. We shall 
have to see as to what extent the benefit of 
increase in the production reaches the 
common man. We shall have to attend to 
his needs. The farmer wants water and 
regular supply of power for his fields. The 
common man needs nutritious foods, 
drinking water, cloth, shelter, good education 
for his children, medical facilities, and 
employment to earn livelihood. The mats 
involvement in the development programmes 
at the local level is also necessary but I would 
like to know from the hon. Minister, who 
also must be coming from some rural area 
as he ii a representative of the people, 
whether we have been able provide drinking
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water id every village of the country 7 Do 
the children not study in tbe open in the 
villages ? Have we been able to provide 
medical facilities to the rural people ? What 
I want to say is that it is not necessary that 
the allocation made for different schemes 
are always used properly at all the places. 
We shall have to keep a watch on them. A 
major portion of the funds sanctioned by 
the Centre for the developmental schemes, 
is diverted to non-developmental works. 
The practice is that when a scheme is 
launched, appointment of staff is made well 
in advance and necessary provision for the 
purpose is made. The master plnn is 
formulated afterwords and plans and 
estimates for the project are prepared 
subsequently. In this way, when the 
original scheme is actually taken up for 
execution, large sums are already spent on 
these jobs and funds are not available to 
start the scheme in a proper way. I do not 
doubt your intention. Our Government 
wants to improve the lot of the people and 
make them edonomically strung. But there 
are some shortcomings in our administrative 
set up. I do not know how to tackle them. 
We are increasing allocation for the plans. 
Government are adopting revolutionary 
policies and changing them in accordance 
with our needs. But the desired benefit is 
not reaching the masses because of the 
present administration set up. So, under 
the present dispensation, we can only say 
that the rules should be simplified in such 
a manner that they could be used in the 
interest of the poor : Laws should be so 
farmed that the entire process is made use 
of for developmental works and for the 
benefit of tbe poor. But in really things 
are quite different. Tbe paper work is 
increasing to such an extent that if the files 
of the Central Secretariat are kept in a row 
they will from a row of nearly 550 miles, 
and if the files of other offices are added, 
this row will go beyond thousand miles. 
How to tackle this is beyond my comprehen
sion. How will the attitude of administration 
change ?

I want to cite a small incident in this 
connection. Recently one of my friends of 
my chil- hood where husband had died 
complaint to me that she was not getting 
the pension even after a period of four 
years after tbe death of her husband. She

requested me to accompany her to the 
concerned office and see my self bow those 
people behaved. I went to the office with 
her but did not disclose my identity. The 
clerk told her that she would have to submit 
her husband’s death certificate. She told 
him that she had already submitted the 
same. However, she once again gave a 
copy to him. On that, the cleik said that 
was all right but demanded a certificate 
to the effect that she was alive. I was 
witnessing it silently. So this type of 
treatment is mated out to the common man. 
Then he pretended to be so absorbed in 
studying his file as if someone was lost in 
the study of the Gita unconcerned with the 
outside world. Do your duty without 
longing for the result. He was least moved 
with the catastrophe that had befallen her. 
Then he enquired where she was during tbe 
last two n onths and why she did not come 
earlier. She told him that due to her 
illness she could not come earlier. She 
requested him for making payment of 
pension. The clerk told her that she would 
get her pension only after all tbe formalities 
have been completed. What 1 want to 
emphasise is that when people have to run 
from pillar to post for such petty things 
how can things improve ? You will have 
to think of the measures you should adopt 
for this. Our administrators and bureau- 
crntes do not have the sense of service. 
They are devoid of development —oriented 
approach.

Secondly, black moeny and corruption 
have become synonyms, and as a result, a 
parallel economy of black money is operating 
in our country. Government always talk of 
inadequacy of resources for Seventh Five 
Year Plan. The difficulty in mobilisation of 
resources for the Plan can be overcome if 
simply we can contain black money. I 
congratulate tbe Minister for apprehending 
the smugglers and also for carrying out 
raids. He has done a lot. A large quantity 
of smuggled goods have been siezed. But 
even on a conservative estimate about Rs. 
40000 crore worth black money is in 
circulation in the country and if we are able 
to control it then the Government revenue 
will go up five times. It is ro t only my 
view. Several committees like Chaliha 
Committee were set up to go into this 
aspect. They submitted their reports which
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say that if national product is fully computed 
it will be seen that it has a 48 percent 
component of black money.

Nepal border is very near from my 
constituency. Goods are being smuggled 
there openly. The customs offices and 
police officials posted there help in the 
smuggling activities. About a thousand 
persons are working as carriers along the 
Nepal border. If you fail to check this, 
it will create serious problems.

It is true that nerrotic drugs are being 
smuggled from neighbouring countries. 
Government have no doubt controlled it to 
some extent but our country has virtually 
been made a transit place for smuggling 
from Afghanistan and Pakistan. This is a 
very dangerous thing. It needs to be 
considered very seriously. Our couotry is 
being used as transit for smuggling drugs. 
This is going to have an adverse effect on 
our future generation. Our future is going 
to be jeopardised. This has to be viewed 
seriously. Smuggling of narcotics, gold, 
cloth and some eatable items is taking place 
freely on the borders of Nepal, Pakistan 
and India. It must be checked.

I would like to raise one or two points 
more The objective of establishing public 
sector in the country was to make the 
country strong and accelerate the pace of 
economic development. It will also have to 
been bow the staggering expenditure on the 
top heavy management can be contained.

Today, more and more industrial units 
are becoming sick. If this trend continues 
the economic growth of the country will be 
hampered. From the statistics available 
with us it is seen that on June, 1978 as 
many as 20615 industrial units were sick 
and along with it as many as 20326 small 
industries were sick. Now we have reached 
a stage where the number of sick industrial 
units is on the increase.

The hon. Minister has just said that 
two thirds of the provision has been allocated 
for power sector. But the power Depart
ments or Corporations in the States have

been rendered sick to the point of no 
recovery. How are then the farmers going 
to get electricity and how are we going to 
achieve the production targets ? We shall 
have to adopt measures to improve the 
administrative set up and minimse the loss 
so that the corrmon man gets relief. I 
would like to cite an example to illustrate. 
Take for instance the Transport Departmant- 
If the Government takes it over, it incurs 
loss in operation but if it is given to some 
private party it earns profit. Same is the 
case with a business concern If it is in 
private hands it earns profit The moment it 
is taken over by the Government, it incurs 
loss. The hon. Minister must look into this 
aspect and put a stop to it. At the same 
time, the administration should be geared 
and streamlined so that the policies and 
programmes of the Government are imple
mented and the benefits thereof percolate 
down to the common man.

[Erglish]

SHRI SOMNATH CHATTERJEE 
fBolpur) : Mr. Chairman, we have reached
the last stage of the discussion on the Budget 
which, of course, has become a non-event 
due to the computer linked urge of this 
Government to reach the 21st century. The 
document which should be the most impcr- 
tant for the purpose of the country's 
economy, the Budget has become almost a 
parchment of doubtful utility and it is 
formulated more to conform to the consti
tutional requirements than to set the pattern 
of our country's economic progress and 
prosperity.

The Finance Minister’s speech started 
with an eulogistic reference to a quotation 
from the Prime Minister and ended with a 
ritualistic reference to Mahatma Gandhi but 
we know out of the two disparate Gandhis 
whose views are prevailing and, that is why 
we find that, with a long-term fiscal policy, 
with a long-term import policy, with the 
imposition of stiff hike in the administered 
prices, the entire budgetary process has 
become totally redundant so far as economic 
projections of the country are concerned,
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This Government has pre-empted itself 
from taking suitable actions, suitable taxation 
measures, suitable fiscal measures because it 
has assured the country that there will be no 
rise in the direct taxes. It has given its 
commiimcnts that for five years, its friends 
who are now constituting the monopoly 
houses in this country will not be disturbed 
nor will they be required to pay higher rates 
and taxes. 1 hen what option remains for 
this government ? That is why we have 
found that it has become necessary for them 
either to go on increasing the indirect taxes 
as they have done or to take recourse to a 
pre-Budget exercise which has become quite 
common for the last 3 to 4 years of 
increasing the prices of essential commodities 
which are putting the biggest and heaviest 
burden on the common people of this 
country. Therefore, it is very easy for any 
Finance Minister, especially of the present 
government which is indulging in populism 
to present a soft budget and to claim credit 
that ‘We have spared the poor and common 
people so far as the Budget is concerned.1 
'Look here, there is only Rs. 488 crores of 
new taxation provided in the Budget and we 
are sparing the poor and the common people 
of this country.1 There are tall claims of 
increasing the allocation Jor poverty 
alleviation programmes. 1 shall come laler 
to deal with it. There is a tall claim of a 
greater and greater allu. alion for the pub!ic 
sector and there are tall claims that the rale 
for inflation is sought to be reduced and the 
result to-day is not only one attempt iaf there 
to project a softness of ihe budget but (he 
Budget itself has become a ritual. The 
Budget seems only somehow to conform to 
the requirements of the law and the Parlia
ment is troub-ed so that it can give its seal 
of approval because without that it cannot 
be brought into effect.

The Finance Minister, in his euphoria it 
seems based on what we do not know said 
that this Budget pulsates with the aspirations 
of the poor and has committed itself to their 
service. This is a perfect example of self 
delusion which shows that this Government 
and their ebullient Finance M i n i s t e r  have 
lost all touch with the pulse of the poor 
people of this country.

At least we would like to know what is 
really the economic policy of this country* •••

PROF. N.G. RANG A (Guntur) : A
mixed economy.

SHRI SOMNATH CHATTERJEE :
What does it seek to achieve in the imme
diate present or in the near future ? Has 
the principle of self-reliance and growth with 
equity and justice been given a go-by 7

PROF. N.G. RANGA : No.

SHRI SOMNATH CHATTERJEE :
Does the public sector occupy in the 
economic policy or in the budgetary projec
tions a position of commanding heighta 
about which we were told ad nauseem ?

PROF. N.G. RANGA : Yes.

SHRI SOMNATH CHATTERJEE :
Whether even lipservice will no longer be
paid to the provisions in the preamble of our 
Constitution of constituting India a socialist 
Republic ?

We cannot help reaching the 21st century 
in the inexorable march of time. All of us 
will reach the 21st century. Whoever is 
alive will rcach the 21st century. But for 
whom is this emphasis of reaching thi 21st 
century being given 7 And with what object 
and with what projections ? The position 
to-day is that there is this insistence and 
trying to give a picture and paint a picture 
as if this country has to be taken to the 21st 
century by working overtime in areas we do 
not know. What is happening ? This 
Government is destabilising the ecot omy of 
this country, as there are attempts to 
destabilise the political freedom, integrity 
and unity of the country.

15.00 hrs.

The present ruling clique which is the 
product and at the same lime the bene
ficiary of a great tragedy in this country has 
made its options : it has opted for a few 
people at the expense of the vast multitude ; 
it has opted for machine rather than for 
jobs ; it has opted for hunger rather than 
for bread ; and it has opted for gimmicks 
rather than for well-conceived acticos. And
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[Shri Somnath Chatterjee]
that is why today tbe biggest onslaught, 
the budgetary and economic onslaught of 
this Government, is on the common and 
poor people of this country.

What did we see in the last Budget 7 
What happened 7 Ih e  entire direction of 
our economic policy was substantially 
changed. The system of industrial licensing 
was relaxed. The MRTP limits were cither 
raised or withdrawn totally, the public sector 
was downgraded consciously, the direct taxes 
on coiporale and personal income were 
reduced, tbs wealth tax was reduced, the 
death duty was abolished. For whose 
benefit 7 We would like to know that. 
Concessions were provided in indirect taxes 
on several items of luxury. Inputs of a 
wide range of manufactured good, particu
larly capital goods, were liberalised. A 
conscious policy of import liberalisation was 
adopted. And it was welcomed by whom 7 
The big business and the monopoly houses, 
and they thought that (hey would get the 
advantage of (bis liberalisation of ihe 
licensing policy. And wbat happened ? The 
multi-nationals and trans-nationals have been 
having their hey-day, and the concept of 
growth and justice and equity was the biggest 
victim of the policy adopted by the 
Government.

Now, finding the backlash, a conscious 
attempt has been made this year to project 
on the surface a pro-people or p ro -poor 
budget. How ha6 it happened 7 What are 
tbe three main claims of the Finance 
Minister 7 He says, “Look here, I have not 
taxed the poor’*. But he does not refer to 
the Rs. 1600 croies which he imposed on the 
common people of *his country—the prices 
of petroleum products were increased ; even 
the issue prices o. cereals and food articles 
weri increased by the Food Corporation of 
India, by the decision of (he Government. 
Although the new imposts were to tbe extent 
of Rs. 488 crores, direct taxes were increased 
only to the extent of Rs. 21 crores ; the rest 
is by way of indirect taxation which is bound 
to raise the prices of commodities. If these 
Rs. 1600 crores are added to Rs. 488 crores, 
then ihe new imposts are to the extent of 
ks. 2,100 crores. Can anybody deny that 
the increase in the administered prices and

the new levies by way of indirect taxation 
have had, and are going to have, a cascading 
effect on the price level in this country ? 
Last year, the budget estimates showed a 
deficit of Rs. 3,316 crores, and the revised 
estimates showed a deficit of Rs. 4,490 crores 
nearly Rs. 5,000 crores. This year it is 
Rs. 3,651 crores, and it will become nearly 
Rs. 6.000 crores—the uncovered deficit 
which is bound to have an inflationary effect. 
And who suffers 7 When there is inflationary 
pressure on the economy who suffers 7 One 
docs not have to be an economist to know. 
It is the common people who have to bear 
the brunt of these inflationary tendencies. 
Therefore, it is easy to say I have not 
imposed through tbe Budget new taxation on 
the poor people of this country.

Sir, another claim was made that there 
has been increase in tbe public sector outlay 
to the extent of 21 per cent. I am sorry to 
say that thire bas been manipulation with 
the figures. The 21 per cent increase for 
which the Finance Minister has claimed the 
credit was corresponding to the Budget 
estimates of 1985-86 hut tbe Revised estimate 
was Rs. 1600 crores more. Therefore, the 
new increase in the public scctor outlay will 
not be more than 10 per cent as compared 
to the last year's actual expenditure. Further 
when we take into account the price increase 
that is bound to take place during the year 
the increase in the public sector outlay will 
be much less, that is, even less than 10 
per cent.

The next claim is that this Government 
has made is that they have provided 65 
per cent rise in the outlay on poverty 
alleviation programmes. It is no longer 
20* point programme. It is now poverty 
alleviation programme. This 65 per cent is 
also fudging of figures This 65 per cent is 
calculated again in relation to the Budget 
estimates for 1985-86 and not the actual 
expenditure If we take (be actual expendi
ture the outlay will not be more than 20 per 
cent considering the actuals last year.

Sir, Rs. 1450 crores are provided for 
poverty alleviation programmes and a great 
credit is being claimed. Now, Mr. Ranga 
probably does not know that this only
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represents 2.74 per cent of the total expen
diture of the Government meant for 40 per 
cent of the people in this country. You are 
spending 2.74 per cent of your budget for 
40 per cent of the people of this country 
who are below the poverty line. This is the 
claim or credit which is being loudly made 
by this Government. Realising the peoples' 
anger and resentment after the administered 
prices were raised this Government necessa
rily had a cold feet. They got nervy. A 
tamasha was enacted here. Some criticism 
was made even by a Cabinet Minister. 
Suddenly a meeting was held in the North 
Block and prices were reduced though by a 
pittance. Therefore, on the surface the 
budget had to be projected as a common 
peoples' budget, not much taxation and 
trying to take credit that poverty alleviation 
gets the maximum slice in the budget but 
this is nothing but a pittance. That is why 
the people inspite cf Doordarshan's conti
nuous efforts, inspiie of so many oiher 
methods of drum beating that is going on 
the people are not accepting this budget and 
you find the Finance Minister going on 
making concession after concession to the 
big business. Even this morning be has 
made concessions to the extent of nearly Rs. 
76 crores, if 1 am not mistaken, for the 
benefit of the big business houses. Now, 
they realise (hat they cannot annoy their big 
business friends. Their class character 
shows that. And that is why this sliding 
down is there in the process of income tak 
raids and taxation raids which are going on. 
Mr. Reddi has correctly pointed that out.

The Finance Minister is making a 
distinction between a search and a survey, 
but the real decision is to give an assurance 
to the big business friends that they will not 
be troubled ; they are very sorry. What is 
the sincerity of this Government with regard 
to these raids ?

With regard to certain activities of a big 
business firm, they are now being haled up 
before the FERA authorities. An old 
gentleman of eighty has also been hauled 
up brfore the authorities. 1 do not mind 
if he has committed any offence. If you 
want, I can also give the names. Kirloskars 
have been put to the docks for this. 1 have 
nothing to say ; do it, but do it properly. 
But another gentleman who was concerned

with the Kirloskars has been left out of 
this. Prof. Madhu Dandavate has referred 
to this. It is because he is occupying a 
post of position, of status here and happens 
to be the favourite of the Prime Minister. 
Therefore, h£ is being spared and the 
Kirloskars are being hauled up. Is this the 
way, you are trying to create confidence in 
the minds of the common people that this 
Government is serious about unearthing 
black money ? Do the people not know 
the havoc that is being created by this black 
money 7 What is the extent of that, Poojary 
must be knowing. He has been arranging 
the loan melas periodically in selected placcs 
and for selected people with the object of 
benefiting a very limited selected set of 
beneficiar ies....... (Interruptions).

We welcome the other aspect. We 
have said that the Government's decision to 
remove the restrictions, difficulties which 
were imposed on the SSI Units in the budget 
is welcomed. But one cannot but wonder 
what sort of exercise that was carried on 
before decisions were taken to impose those 
burdens ou the SSI units. Dio you give 
any thought to this and the difficulties that 
will be created for the SSI Units ? As it is 
they had to act under severe constraints, 
under severe handicaps, financial and 
marketing difficulties. The banks are eight- 
fisied so far as SSI units are concerned. Every
body knows what difficulties they ara facing, 
but lo and behold, whom did you select for 
the purpose of imposing new burdens and 
putting them to difficulties ? It required 
the mobilization of the different associations 
of the small scale uuits, their all India 
Organizations, Federations, and after they 
gave an all-India bundh call, then the 
Finance Minister s a t  with them and then 
having realised the dangerous portents of the 
budgetary provisions, had to withdraw those.
It is good ; even wisdom later is good, but 
we cannot but protest that an attempt was 
made without any proper consideration for 
the puipose of imposing levies on the most 
vulnerable sector of our industry. Mr. 
Madhav Reddi has correctly pointed out 
that it is better late than never. But I say 
that (his type of exercise was necessary and 
they should have done it before when so 
many concessions have been made. One 
wonders what sort of consideration is g.ven 
before budgetary proposals are formulated*
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What is type of exercise done ? Whos? 
interests are considered ? Where docs the 
impact of the budgetary provisions fall ? 
All this exercise should have been done. 
That is why, so many withdrawals and 
concessions have to be made.

I would like to point out two or three 
things more. You have a lready  rung ihe 
bell once. Let me take compulsory deposits. 
Compulsory deposit scheme was discontinued
io the last year's budget, i e. in ihe budget 
of 1985-86 But payment of the earlier 
instalment to be payable in April 1985 was 
withheld by the last year’s budget. 
In this >ear’s budget nothing has 
been said about this payment and nor 
any announcement has been made. We 
have received several representations from 
the people requesting us to raise this question 
as to when the ins^a'iTuni would be paid, 
because the scheme has aiready been 
discontinued.

So far as the consignment tax is 
concerned, this is another vitally important 
point. I have cot much time, no time at 
all, to go into the Centre-State relations, 
which is very  vital for this country. But, 
Sir, the Constitution was solemnly amended, 
unanimously, if 1 am not mistaken in the 
last House, for ihe purpose of enabling 
this Parliament to pass a suitable legislation 
for imposition of consigrment tax. Meetings 
have been held with the Prime Minister and 
the Chief Ministers 1 believe ihat a formula 
has been adopted. But Sir, the Bill is not 
being foimulated and crores and crores of 
rupees are being lost by different State 
Governments, which also include your 
Congress-1 ruled States as well. Therefore, 
we are not speaking for any particular 
state. The consignment tax, which is 
provided for under ihe Constitution of India, 
which was specifically amended for this 
purpose, has been made a dead letter because 
the follow up legislation is not being enacted 
and unfortunately Dot one uord is said in 
the Budget speech of the Finance Minister. 
I request that this aspect be dealt with aod 
a reply be given.

My last point is with regard to the sick 
industries. Nobody can deny the seriousness 
oi ihe problem which is facing us. So

many units are sick in this country. Nearly 
one hundred ihousand units in this country 
are sick, spread over all the States and not 
only in my States. In every State in this 
country, wherever there is some industrial 
activity, there are sick industries. Several 
industrial undertakings whose management 
was taken over by the Central Government 
under the Industries (Development and 
Regulation) Act and was entrusted to the 
1KCI which is now kno»n as IRB1, even 
those units have beea closed down by the 
Central Government. The workers are on 
the streets. In the past we have mentioned 
the names of those undertakings. Now 
there ar*; several other undertakings. What 
will happen to these undertakings ? Should 
not this Government seriously formulate a 
policy for the purpose of saving these units ? 
And please Sir try to save the workers 
wot king in these undertakings. 1 implore 
upon the Government because it is very 
important for the sake of industrial develop
ment in this country and for the ft-eture of 
the workers. Job potential is being reduced 
every day because of automation and 
computerisation which are causing havoc. 
There is also a great spree of privatisation 
and more and more privatisation is taking 
placj. More and more sophistication is 
taking place. As a result, there are lesser 
and lesser number of jobs available in the 
country. This is not politics, Prof. Kanga. 
This is unfortunately the actual lact. There
fore, do not treat everything on a partisan 
political ground. Job potential is inducing 
and moie and more number of young 
people are now wailing for jobs. You want 
to delink degrees from jobs. That is 
supposed to be year new education policy. 
Bat what about the people of this country ? 
They have to have some livelihood. In the 
absence of land reforms properly executed, 
in the absence of the thrust given to the 
small scale and cottage industries, in the 
abscnce of reducing powers of the handful 
of monopoly houses and big business houses, 
there is bound to be greater and greater 
concentration of resources and resulting in 
greater and greater penury for (be common
people. Unless these distortions are 
removed, the problems of the common 
people will not be solved.

The Budget is not soft. It is a hard 
Budget. It causes greater difficulties for
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the common people of this country. In the 
circumstances, in ihe limited time 
available, I oppose tbe Finance Bill.

[Tran latiori]

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon) : Mr. Chairman, Sir, I rise to 
support the Finance Bill. First, 1 would 
like to congratulate the hon. Minister of 
Finance and the hon. Minister of State for 
Finance on the tremendous effort put in by 
them to create on atmosphere of honesty 
and clean administration in the country. We 
are duty-bound to extend our full support 
to them because the incidence of tax evasion 
is increasing in the country. The hon.
Minister of Finance has provided sufficient 
reliefs in the taxes and announced a number 
of concessions so that the tax payer may
contribute taxes to the Government on
authentic basis and honestly. To mop up 
black money, he announced a scheme of 
voluntary disclosure for those persons *ho 
amassed black money. I am not in favour 
of any further extension of that scheme. 
However, the period of that schcme has 
been extended upto the end of September. 
When the Government is so sincere and 
wants to create a congenial atmosphere and 
is giving another chance to the people to 
declare their black money, it becomes the 
duty of the persons concerned to avail of 
this opportunity and declare their black
money. If in spite of all this, they do not 
come forward and declarc their black 
money, the Government will be compelled 
to adopt stringent measures against them. 
The Government then will have to consider 
the whole scheme afresh and devise ways 
and means to deal with such persons.

In recent months, raids were conducted 
on the premises of some officials and 
industrial houses, including directors of 
some companies. The hon. Finance Minister 
warned in unmistakable terms that tax 
evaders, whether in politics or in any other 
sphere, would be dealt with sternly and 
noone will be spared at any cost. The 
Hon. Prime Minister and the hon. Finance 
Minister deserve our congratulations for 
this step. They have given an opportunity 
to such people so that the country may 
move forward.

Secondly, so far as the question of target 
oriented work is concerned, we will have to 
pay attention towords physical achievement 
also. For example, take the I.R.D.P. fcThe 
statistics may be alright but reduction in 
unemployment is not evident and then take 
the case of the deposits in the banks. 
Although growth in the deposits in the banks 
is taking place, we will also have to see in 
real terms as to how much money is there 
as a result of desposits in the banks If 
we simply talk of growth in tbe deposits of 
the banks or of increase in deposits by 10 
per cent but ignore increase in interest as a 
result of equity or liquidity and to the 
resultant increase in deposits, it is not 
proper. People say that they do not want 
to deposit their money in tbe banks because 
they do not get good return by way of 
interest. One of tbe reasons may be that 
ma.iy public undertakings have issued bonds 
or debentures with special concessions in 
many places. People in large numbers 
have been attracted towards bonds or 
debentures. The private companies are 
also not giving interest to that extent. 
When public companies are issuing bonds 
or debentures by laying down some guidelines 
and baDks are not in a position to give 
interest to that extent, tbe people prefer to 
invest their money in the debentures or the 
bonds. They find it a more profitable 
proposition. This is resulting in the deple
tion of deposit growth in the banks. When 
the deposit growth in the banks is depicted, 
their liquidity will also come down. That 
is why the position of hanks is getting very 
tight these days and tbe people are 
experiencing difficulty in getting loans from 
the banks. I would, therefore, urge upon 
the Government to look into the matter and 
evolve such policy as may help increase tbe 
deposits of the banks and provide more and 
more relief to the people.

Now, I come to resources. Our Finanoe 
Minister ip seriously thinking about it and 
we are also considering it. When we talk 
of the public sector and the private sector, 
we will have to see what is their capacity 
utilization and whether capacity utilization 
in all the industries in the private sector is 
adequate. As far as my knowledge goes, 
capacity utilization of some private industry 
is 25 per cent, of some it is 30 per cent and 
in some other cases it is 40 per cent. ]t
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Deeds some improvement because we have 
high hopes from the financial institutions : 
When the Central Finance Institutions give 
their financial assistance, they should get 
full return. When certain company owners 
resort to import from foreign countries or 
manufacture the goods in the country itself 
or start business, excise duty is levied on 
those goods. I would like to give one 
example. In this connection, a case is 
going on in the Supreme Court. There are 
a number of cases pending in the Supreme 
Court involving more than two thousand 
crores of rupees in which refund of excise, 
customs and other taxes has been claimed. 
The Indian Tobacco Company filed a case in 
the Bombay High Court in 1983 and High 
Court gave its verdict that refund may be 
given to Indian Tobacco Company. The 
concerned Excise Department did not file 
any appeal. I do not know why it did 
not file an appeal. Similarly a case was 
filed in Karnataka Courts. The verdict in 
these cases went against them The Excise 
Department filed an appeal in the Supreme 
Court, which was admitted. Now the Court 
will take up hearing of th : case. I would 
urge the hon. Minister to improve upon the 
amendment introduced. He should keep 
it in mind that when after collection of 
excise duty refund is asked for and it is 
not possible to refund it to the consumers, 
the question of refund becomes meaningless. 
Therefore, it is not against the provisions of 
our Constitution.

[English]

In reality, the manufacturers, traders and 
importers have neither the legal nor the 
moral right to claim these refunds for the 
obvious reason that the manufacturers, 
traders and importers recover the dues from 
their customers and consumers.

[Translation]

So it becomes necessary to amend the 
lav. We wrote ’J the Minister of Finance 
in this record a number of times but we 
have received no reply except acknowledge
ment from him. When we levy taxes to 
mobilise money from the poor we find that 
the indirect taxes are increasing day by day

and direct taxes are coming down. Speaking 
on the Finance Bill last year, I had stated 
that resort to indirect increase in taxes will 
ro t be good for the poor Indirect taxes 
have reached the figure of 30,000 crore 
rupees and direct taxes have been increased 
from Rs. 200 crores to Rs. 5,000 crore 
approximately. We will have to do some
thing for direct taxes. Due to the 
constraint of law, the Department of Excise 
and Customs have to pay refund. We 
should not pay refund because payment of 
refund causes substantial loss to the public 
exchequer. The Punjab High Court had 
given verdict in this rcspect. Subsequently 
the Punjab Government amended the law. 
Now there it no need to refund the taxes 
recovered from the consumers. The Central 
Covernment should write to all the State 
Governments and make provision in the 
Act so that there is no need to refund the 
duty charged from the consumer or the 
customer.

Now I come to the private sector and 
the public sector. The private sector is 
provided funds by the Central Financing 
Institution. But even then a number of 
industries fall sick. Recently Government 
of India passed an Act in this regard but 
it is not being implemented. Take for 
example the textile mill of Nagpur. The 
Tatas started an industrial unit there but it 
fell sick and had to be closed down with 
the result that a number of workers were 
rendered jobless. Penalty should be imposed 
on these mill owners who declare their unit 
as sick. This suggestion should be consi
dered. We want progress of the country. 
So the Government should consider this 
suggestion and think several times before 
declaring I he industry sick. When raids 
were conducted on the big industrial houses, 
a situation was sought to be created to 
show that

[English]

they have also contributed to the national 
development

[ Translation]

but it does not mean that they should evade 
taxes and violate the law for their own 
selfish ends.



369 Finance Bill VAISAKHA 4. 1908 (SAKA) Finance Bill 37q

It is correct that the farmers and tbe 
workers can contribute. But tbe Organised 
Sector has given memorandum in this rcspect. 
The unorganised sector could not do so. 
Therefore, the Government will have to 
think over it. The organised sector is 
taking advantage of tbe direct taxes by 
imposing indirect taxes, thus putting burden 
on the consumer. The Government will 
have to think over it. When the revenue 
receipt of the indirect taxes is about Rs. 
30714 crore, the revenue receipt of the 
direct taxes is about Rs. 5900 crore. Prior 
to this in 1951, the revenue receipt from the 
direct taxation was Rs. 231 crore and that 
from indirect taxation was Rs. 428 crore. 
Therefore, unless we increase direct taxation, 
it will be difficult to provide any relief to 
the consumers.

Now, 1 would like to say a few words 
about the small scale industry. To make 
small scale industry economically viable 
import of technology is very necessary. The 
turnover of the M R.T.P. industries has 
been increased from Rs. 20 crore to Rs. 
100 crore but the limit of the small scale 
industry has been extended upto Rs. 50 
lakhs. Unless this is increased to Rs. 2 
crore. it will be difficult for the small sector 
to carry on its work.

We are importing machinery for the new 
technology. 1 think its cost comes to Rs. 
50 lakhs. I am afroid the small scale 
industry may not have to be closed down 
bccause of the modernization, because they 
will not be able to compete with the big 
industries. You have reserved certain items 
for small scale industries. I support it. 
Unless the small scale industries are made 
economically viable, the large industries will 
go on importing more and more items. It 
will bring down their cost of production 
while the cost of production in the case of 
small scale industries will rise. This will 
result in considerable loss. You will have 
to think over it.

Id regard to foreign collaboration and 
cooperatives, it seems that we are importing 
machinery with the result that we have to 
spend foreign exchange on the import of 
spare parti. This too will have to be looked 
into.

Unless cooperative textile mill is set up, 
the problem of cotton can not be solved. 
The cotton grower is not get'ing remunerative 
price for his produce due to which he is 
suffering great loss. If the cooperative 
composite cotton mill manufactuies cloth on 
its own, the grower of cotton can be 
benefited.

More than excise duty, concessions are 
required for non-convention&l paper produc
tion. If >ou are going to manufaciu.e paper 
by effecting enerpy saving, the concession of 
excise shou'd be provided. What we see is 
that a number of nvlls aic goinf to be closed 
the production is going down and a large 
quantity of stock is lying uncleared. Also a 
number of mills are not running on profit. 
Therefore, the hon. Finance Minister should 
consider all these points.

With these words, I support the Bill.

SHRI K.D. SULTANPURI (Simla) : 
Mr. Chairman, Sir, the Finance Bill is before 
us in its last stage. I rise to support it. So 
far as the economic condition of the country 
is concerned, the decision taken by the 
Government about it is praiseworthy. The 
farmer is the backbone of our country. The 
way the farmer has contributed to the 
increase in production is commendable. 1 
would like to say that the farmer is not 
peeling remunerative price of his produce, 
whether it is vegetables, fruits, potatoes or 
foodgrains. It is the mam cause of our 
poor economic condition. The hon. 
Members, who represent villages also and 
who are acquainted with village life, may be 
knowing fully well that the farmers in the 
villages do not get remunerative price for 
their produce. Hence their economic con
dition is not sound. Government should 
provide marketing facilities for the farmers 
so that their condition may improved.

Raids have been conducted on tbe 
premises of big capitalists so that there is 
improvement in tbe economic condition. I 
would like to submit that no one should be 
spared. The income tax officers have also 
come under its dragnet. You have taken 
the right step. Besides this, the smugglers 
should also not be spared. The Hon Prime 
Minister was here yesterday. During
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discussion on the forests of Andhra Pradesh, 
he disclosed the percentage of trees felled in 
that area. I would like to say that an 
inquiry should be conducted into the pro
perty of big officers whether they belong to 
the Forest Department of the State or of the 
Central Government. Mostly they have 
made money from forests illegally. Many 
contractors have escaped raids. Their 
property should also be inquired into. It 
can yield us sufficient amount.

A large number of persons do not pay 
income tax. The hon. Minister should take 
action against them also. It is seen from 
the transactions in the banks that somewhere 
the overdue is 72 per cent, somewhere it is 
82 per cent and somewhere it is 87 per cent 
To whom has this overdue been made 7 To 
which house do they belong ? I am prepared 
to say that bank money is misutilised by 
some people. If we want to take the country 
forward, we will have to lay down criteria 
in regard to the recovery, so that our 
country may not go bankrupt. The poor 
people will be able to start their own 
business with the loan from the banks. But 
they are not getting the loan. I have made 
complaints to the hon. Ministers a number 
of times. They just said that action was 
being taken in the matter. In this way 6 
months or a year have passed. I am writing 
letters as a Member of Parliament. Action 
should be taken on them. Inquring should 
be held against that officer at least within 
two months. Even after obtaining clearance 
from the District Committee and the State 
Government, the banks reject the application 
for loan. Such things create resentment 
among the people. They think that the 
Government is doing nothing for them. The 
policy of the Government should be imple
mented from the lowest level. Without it, 
the poverty can not be removed.

I want to raise one more point. Unless 
a person belonging to the Scheduled Caste 
and Scheduled Tribe is appointed as a 
Director, the situation will oot improve. 
Those persons, who are appointed as 
Directors, do not belong to the poor people. 
Only persons from big houses are appointed 
Directors. They do not care for the interests 
of the backward people. Therefore, I would 
request that the Government should give

preference to the people coming from the 
poor strata of society in the matter of 
appointment as directors of the banks or 
cooperations, so that they may look after the 
interests of the poor people properly. 
(/ nterruption*)

It has been told that there are 33 
thousand sick units which are not working 
properly. Although a big sum has been 
invested on them, yet they are not running 
on profit. They are the white elephants and 
are burden on us. Action should be taken 
against the officer who is responsible for such 
a state of affairs. These corporations will 
have to be made profit-yielding units. If 
units are nationalised in such a way, all the 
public money will be cornered by a few 
people. The Government should pay atten
tion towards it. These sick units will have 
to be made healthy. I.A.S. and I.P.S. 
officers are appointed there. They are 
experienced in administration only. Techni
cal officers are not appointed there. In 
many States I.A.S. and I.P.S. officers have 
been appointed in the Corporations. They 
are meant for running the administration. 
If technocrats are appointed in the Under
takings, they will at least be able to find out 
whether some defect in the machinery is 
responsible for the decline in the production. 
Government should ensure that such sick 
units are revived. For example, there is a 
Nahan Foundry at Nahan in Himachal 
Pradesh. I had written a letter to the Prime 
Minister in this connection. He bad
intimated me that the letter had been for
warded to the Ministry of Industry. In that 
factory about 400 workers have been 
rendered idle. They have no work. 
Previously this factory was under the Center 
Government but later on it was brought 
under the State Government. This factory 
is running at a loss. The Government 
should take over that factory and its property 
because about 400 workers have been 
rendered idle there. Government of India 
should have an inquiry conducted by the 
Department of Industry into the working of 
Nahan Foundry and take it over.

About expenditure also views have been 
expressed. My submission is that we should 
look into the expenditure being incurred. 
The big officers stay in five star hotels, No 
scrutiny is made about their salaries, D.A.
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and earnings and also what work they have 
done. 1 would say that a through check 
should be made of all these things so that 
country's economic position may be streng
thened. Countless meetings are held and 
you know what decisions are taken in the 
meetings. I want to say here that our 
sources of income have increased and under 
your leadership country is marching ahead. 
Our Finance Minister has been the Chief 
Minister of Uttar Pradesh also and during 
his Chief Ministership he took the decision 
that the people who indulge in goondaism 
and are the enemies of the society will not 
be pardoned. The result was that he worked 
there courageously and today he is the 
Finance Minister of the country. He is an 
honest man and that way he will not leave 
any stone unturned in taking the country 
forward. Shri Poojari is also a good person. 
He is a hard working man. I would request 
him to think as to where bureaucrats are 
taking the country. To which direction our 
nation is going ? You should take steps to 
protect it. You should understand the 
motives of those big persons who are busy 
in strengthening their own economic position 
in the country and do not care for the poor.

1 want to say one thing more here. You 
have levied income tax. The poor, the 
scheduled tribes and the scheduled castes 
people who have live to six children join 
service and depend only on their salaries. 
They should be exempted from the payment 
of the income tax. You levy tax on them 
also. The other classes of the society have 
been in the service since long whereas these 
people have been taken in service only 
recently. These people should be at least 
exempted from this tax. The backlog in 
their case should be cleared so that they are 
able to improve their economic position. 
Major poriion of the funds being invested 
in the tribal areas under the 20 Point 
Programme is swallowed by the Pradhans 
and Panches there and its benefits are not 
reaching the poor people. This should be 
thoroughly investigated. In West Bengal 
only the favourites of the Pradhans and 
Panchas are provided funds. Others do not 
get any assistance. If Government wants 
that the poor should be properly benefited 
then this matter should be got investigated.

You are repeatedly ringing the bell, to, 
with these words, I conclude my speech.

* SHRI A. C. SHANMUGAM 
(Vellore) : Hon. Mr. Chairman, Sir, in 
support of the Finance Bill, 1986-87 
presented by our hon. Finance Minister. I 
wish to say a few words on behalf of my 
party the All India Anna D.M.K.

At the outset I would like to commend 
the concentrated and concerted efforts of 
Central Government for the successful 
implementation of the 7th Five Year Plan. 
Here I am compelled to point out that how 
the Government of India has covered the 
deficit of Rs. 2000 crores in 1985-86 Central 
Budget and how the anticipated deficit of a 
similar sum in 1986-87 Budget is going to 
be managed. I do think that this House 
must be taken into confidence in this matter 
so that we entertain no doubt about the 
fulfilment of laudable objectives of the 7th 
Five Year Plan.

The bon. Members who preceded me 
referred to the widespread circulation of 
thousands of crores of black money in the 
country. The Government of India is 
concerned with the havoc of black money 
on the economy of the country. Under 
Section 133B of Income tax Act the searches 
of residences are being conducted. 
Unfortunately the residences of lawyers, 
medical practitioners and small industrialists 
have become the target of Income tax 
Department. If none is available, the 
houses of politicians are searched and raided. 
But the houses of big croodiles are not the 
targets of the 1 ncome tax officials. The IT 
officers are kept in good humour by these 
bigwigs. I can say without fear of being 
contradicted that the IT officials are in 
collusion with these vested interests who 
wallow in black money. The middle-class 
people have become the victims of such 
searches. The searches conducted in 1984- 
85 have yielded Rs. 49 crores of black 
money. According to economic experts, 
50% of money in circulation is black money. 
The black money menace cannot be 
eradicated by this kind of flee-bite futile 
exercises by the IT Department. The

* The Speech was Originally delivered 
in Tamil.
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Juggernaut should move against the black- 
money generators and circulators. Then 
only we can end the evils of black money in 
the country,

Sir, I have to say that the finances of 
the States are in doldrums. Just before the 
Budget the Central increased the adminis
tered prices of basis inputs like coal, steel 
and oil, all of which are monopoly 
production areas of the Central agencies. 
The Central Government mobilised Rs. 1500 
crores through this method at the cost of 
State Governments. In fact they are non- 
shareable levies and taxes. If there has 
been increase in a tax or duty, such revenue 
should be shared with the States. But the 
Central is indulging in such non-shareable 
measures, depriving the States of their 
legitimate share. Between 1979 and 1985 
the cost of coal had been increased by an 
average of over 200%, the railway freight 
for the supply of Singareni coal to the Tamil 
Nadu Electricity had increased by 142% and 
the ocean freight for carrying coal by 104%. 
The Tamil Nadu Electricity Board bad spent 
an additional sum of Rs. 160 crores per 
annum solely for this escalation in costs. 
How do you expect the Tamil Nadu State 
Electricity Board to function in this manner? 
Naturally the TNSEB is always facing 
financial constraints. I take this opportunity 
to demand that the Central Government 
should give this sum of Rs. 160 crores as ad- 
hoc grant to TNSEB.

The Central Government is giving DA 
instalments to its employees, as tbe price 
index goes up. Naturally the employees of 
the State Government start demanding DA 
and the State Governments have to sanction 
additional sums of DA. The Central 
Finance Minister should bear in mind the 
finances of the State Governments also. I 
do not say that the DA should not be given 
to the Central employees. But before 
releasing the DA, the Centre should always 
find ways and means for tbe State Govern
ment to sanction DA to their employees.

I understand that even the new 
MODVAT scheme under implementation 
will reduce the States* share of taxes.

L Already the States do not get any share of

their foreign exchange earnings. For 
example, Tamil Nadu contributes hundreds 
of crores of rupees to tbe foreign exchange 
kitty of the Central Government by the 
export of tea, coffee, cardamom, cashew-nut 
and leather products. My district of North 
Arcot leads in the export of leather and 
leather products. No share of foreign 
exchange earning is given to Tamil Nadu 
for the import of essential ingredients of 
technological growth.

The State Governments are implementing 
many welfare scheme for the immediate good 
of the people. The Government of Tamil 
Nadu gives dhoti and sari free of cost of the 
indigent people. Free textbooks are supplied 
to the students. Tbe rice is procured at a 
higher cost and then sold through fair price 
shops and cooperative societies at a cheaper 
price. Naturally the States' finances are 
under great strain. Inspite of that, this 
year the Government of Tamil Nadu has 
prepared a budget without any tax 
proposition. The Government of Tamil 
Nddu is implementing family planning 
schemes very effectively. Tamil Nadu 
occupies a pre-eminent place in the imple
mentation of 20-Point programme. The 
rural indebtedness to the tune of Rs. 200 
crores has been liquidated by the State 
Government of Tamil Nadu. Tbe hon. 
Prime Minister has stated in reply to a 
question that the funds needed by the States 
which do such remarkable work would be 
given to them even by diverting the funds 
allotted to other States which are not y 
implementing such schemes vigorously. 1 
want that the Centre should release special 
assistance to Tamil Nadu which has done 
a good work.

Floods and  drought have become a 
recurring feature in our country. In the 
North floods inundate fertilise fields and in 
tbe South drought dries up the earth. The 
State Governments have to face this natural 
calamity year after year. I suggest that at 
least 2% or 3% of the gross revenue of the 
Centre should be exclusively earm arked for 
meeting the flood and drought relief 
assistance to the States. Another disturbing 
element is that the flood relief assistance is 
treated as ad hoc grant and the droug 
relief is treated as advance plan assis tance . 
This upsets the Plan efforts of the State
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Governments. I suggest that the central 
assistance to tackle both flood and drought 
should be treated as grant Tben only the 
States' finances would be somewhat within 
manageable limits.

The coal and steel have come to southern 
States from North. Because of the trans
portation element, the price of coal and 
steel in South is very high. For instance, 
the steel costs Rs. 2000 more per tonne in 
South than in North. This is so iospite of 
the freight equalisation scheme in operation.
I understand that there is a move to wind up 
this freight equalisation scheme. It this is 
done, naturally there will be no industrialisa
tion in South. I demand that the freight 
equalisation scheme should not be ended in 
the interest of survival of South as a part 
of the country.

In the Annual Report of the Department 
of Coal it has been stated that annually 
coal worth Rs. 100 crores is burnts in coal 
mines. 1 suggest that some way must be 
fund for stopping this national waste. 
Similarly, the Vizianugaram Steel Plant 
should be executed expeditiously. Then 
only the Southern States will have adequate 
supply of steel. Here I will refer to Salem 
Steel Plant also About 100 years ago, 
during the British regime it was found out 
that the iion ore available in Salem area 
was of a superior variety, lu fact it is 
reported that a Bridge built in England with 
iron ore of Salem at that time is still 
standing solid without getting rusted. 
Instead of having a full-fledged Steel Mill 
in Salem, we are now having a Steel Plant 
which is just a re-rolling mill, Inspite of 
that, Salem Steel Plant is making profit. 
The Plant has submitted the expansion 
project with an outlay of Rs. 40 crores. I 
want that this project should be sanctioned 
without delay.

I understand that the Central Govern
ment has written to the Government of Tamil 
Nadu about the non-viability of Sethusamu- 
dram Project. Sir, the Chief of Southern 
Naval Command fcas expressed in no 
uncertain terms that Sethusamudram Project 
is of great stratetic importance. If the Third 
World War becomes inevitable, then it will 
start from Indian Ocean. Than our southern 
coast becomci susceptible to international

dangers. Even during peace time, there is 
heavy consumption of petrol in the movement 
of ships from Bombay to Calcutta or from 
Calcutta to Bombay via Sri Lankan coast, 
as there is no direct sea route for both 
merchant fleet and naval fleet of India. 
Hence I demand that Sethusamudram project 
should be implemented either as a Defence 
Plan or as a Plan of vital strategic 
importance.

The Integral Coast Factory is 30 years 
old. Presently 850 coaches are being produced 
annually and the 1CF has sought the 
approval of the Railway Ministry for 
expanding upto 1000 coaches. No permission 
has yet been given to this proposition. In 
the meantime, a coach factory with a capacity 
to produce 1000 coaches a year has been 
sanctioned for Punjab. While I do not 
object to the sanction of the project in 
Punjab, 1 do demand that the expension of 
1CF should also be approved.

Sir, the metropolitan city of Madras is 
facing acute transportation problem. The 
city has 60 lakhs of population. The Mass 
Rapid Transport System for the ciiy is still 
hanging fire. The World Bank has sanctioned 
financial assistance for the improvement of 
roads in Tamil Nadu. The Government 
of Tamil Nadu is doing excellent work in the 
improvement of roads in the State. I want 
that the Central Government should sanction 
the Mass Rapid Transport system for 
Madras.

1 am constrained to refer to the Telugu- 
Ganga scheme inaugurated by the late- 
lamented Prime Minister Shnmati Indira 
Gandhi. Now this scheme is confronted 
with avoidable issues. K arjataka says that 
the surplus water will be allowed to go 
through this canal. Andhra Pradesh says 
that the water will be first used for 
cultivation in Rayalseema area. But the 
people of Madras witb their parched throats 
and cracking lips are waiting for their 
drinking water under this scheme. The 
Central Government should use its good 
offices and ensure the early implementation 
of Telugu Ganga scheme.

We have 9 or 10 Vayudhoot Services in 
Northern states. There is not even a single 
Vayudhoot service in South, i demand
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that a Vayudhoot service should be started 
linking Vallore, Salem, Thanjavur, Madurai, 
Kanyakumari and Mahabalipuram. There 
has been a long-standing demand for an 
aerodrome in Vellore, which has acquired 
international status because of the Christian 
Medical Hospital which is visited by 
patients from all over the country and even 
from autside. When the hon. Prime 
Minister visited Vellore, he had to land 
somewhere. There is not even a helipad 
at Vellore. I demand that Vellore should 
be brought on air-map of India. An air- 
service should be started soon for Vellore. 
The Madras-Bangalore 1AC flight can halt 
at Vellore for picking up passengers to both 
these towns. In Katpadi the absence of a 
Railway overbridge is causing tragic accidents 
frequently. 1 suggest that an over-bridge 
should be constructed in Katpadi junction. 
Similarly, the Central Government should 
ensure the execution of Hogenakal Hydel 
project which can produce electricity at 7 
paise to 10 paise a unit, as compared to the 
cost of 40 or 50 paise per unit in a thermal 
plant. The differences of opinion between 
Karnataka and Tamilnadu should be 
resolved under the auspices of the Centre. 
We have got only 189 Regional Rural Banks 
in 332 districts of tbs country. We have 
460 districts in the country. On an 
average for two districts there is one regional 
rural bank. In Tamil Nadu we have only 
two Regional Rural Banks. 1 suggest that a 
Regional Rural Bank should be set up in 
South Arcot and North Arcot districts. 
Sir, the hon. Member, Sbri Veerendra Patil 
was saying that on the investment of Rs. 
40000 crores in public sector undertakings 
the return is just Rs. 500 crores. If the 
private sector invests Rs. 500 crores, they 
ensure a return of Rs. 100 to Rs. 200 crores. 
Whatever deficiencies and drawbacks are 
there in tb ; working of public sector units, 
they should be all removed so that they 
work profitably. We find that the 28 public 
sector banks have earned a profit of Rs. 82 
crores in 1984. The paid-up capital of each 
bank has been increased to Rs. 100 crores. 
For the paid-up capita] of Rs. 2800 crores, 
the profit is just Rs. 82 crores. All the 
extravagant expenses and unnecessary 
administrative expenses in these banks must 

( be drastically cut so that they are enabled
to make more money.

16.00 hrs.

Now the Centre is proposing to set up a 
Model school in each district of the country. 
From the State list the subject of education 
was taken to Concurrent List. Now with 
the establishment of a Model school in each 
district there is going to be Hindi imposition 
in Tamil Nadu. I take this opportunity to 
demand that only English and Tamil should 
be the languages for medium of instruction 
in the proposed Model Schools to be set up 
in Tamil Nadu.

Before I conclude, I demand that the 
power-tillcrs should be fully exempted from 
excise duty, as this is the instrument of 
essential utility for the farmers of the 
country.

With these words I conc1ude my speech.

DR. G. S. RAJHANS (Jbanjharpur) : 
Mr. Chairman Sir, many views have been 
expressed on the Finance Bill. There is no 
use of repeating them. 1 would like to 
draw your attention only to t*o or three 
important things Our Finance Minister 
has adopted a very pragmatic attitude. His 
approach is quite practical and he has 
shown no hitch in adopting good ideas from 
wherever he could get them. I would say 
that after independence, he is the first 
Finance Minister who has tried to take 
along with him all sections of the society. 
Everyone ;s of the opinion that his approach 
is quite practical. On the basis of his own 
experience, whenever he feels that something 
will be harmful to the small scale industry, 
consumers, fixed income group or the 
salaried people, be tries tu set it right. If 
be has rectified something which was wrong 
then he should be congratulated for that 
and not criticised.

The happiest thing for me is that he has 
tried to allocate 65 per cent of the expendi
ture for the poverty alleviation programme. 
That section of society will be benefited 
for the first time about which no one had 
ever thought. No one bad ever thought of 
rickshaw pullers and I came from an area to 
which majority of the people plying rickshaws 
in Delhi, Chandigarh, Calcutta or other 
parts of the country belong. These people
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come either from Bihar or Eastern U.P. 
No one bothers about their miserable plight 
and exploitation. In this programme, the 
rickshow pullers have been given relief. 
Even barber who has a small shop and 
earns very little is seeing a ray of hope and 
feels that some one has thought of him also. 
People from the weaker sections of society, 
whether they are members of the Scheduled 
Castes or Scheduled Tribes who could Dever 
have dreamt of having their own house will 
be getting houses for the first time under the 
Indira Gandhi Housing Project. So, under 
tbe concept of the welfare State the 
poorest of the poor has been paid attention. 
What can be better than this ? The hon. 
Finance Minister has made earnest efforts to 
unearth the black money. I still remember 
that you had once said in this House that if 
people did not heed your request, you will 
use the rod I had at that time said that 
you will not be able to do this but you 
reiterated that you would do that. You 
used the rod and showed that Government 
does what it says,

I would say one thing more also. 
Black money is not there only where you 
are trying to find it out. It exists more 
at places where you are not seeing it. The 
public sector has failed in this country. The 
miserable condition of the public sector is 
mainly due to the^fact that its funds have 
gone into the pockets of its officers as black 
money. If you raid the houses of the 
executives of the public sector, you will 
come to know of so many things. How is 
it that every officer of the Public Sector 
becomes 'Lakbpati*...........

( Interruptions)

SHRI NARAYAN CHAUBEY 
(Midnapore) : Mr. Rajhans, say ‘Crorepati’ 
and not 'Lakhpati*.

DR. G. S. RAJHANS : Yes, you can 
say 'crorepati*. They are ruining the 
economy of the country. Why should we 
defend them ? They are destroying the 
entire concept of tbe public sector. Why 
could we defend them ? You have done a 
very good thing by conducting raids on the 
income tax people also.

SHRI MOOL CHAND DAGA (Pali) : 
Should your premises be raided ?

DR. G. S. RAJHANS : Yes, why not ? 
We do not have any objection.

‘Kablra Khada Bazar Mein Liye Langoti Haath 
Jo Char Phunke aapna chale hamare saaih*

How has the Food Corporation of India 
suffered losses to the tune of Rs. 600 crores 
in five years in the from of shortage ? It is 
not the work of small rats but of big rats 
and these big rats are to be caught. I am 
not talking of only the Food Corporation of 
India. This is happening in several corpo
rations I cannot reveal this in this House. 
I can infrom the Minister outside the House.

(Interruptions)

SHRI NARAYAN CHAUBEY : You 
should reveal it in the presence of every 
body here.

SHRI MOOL CH aND DAGA (Pali): 
You must tell. You will be rewarded for 
that.

DR. G. S, RAJHANS : You should 
set those officers right who are fleecing the 
public sector. Try to extract money from 
them. Tbe entire country will be surprised 
to know about them.

SHRI NARAYAN CHAUBEY : You 
are saying tbe correct thing.

DR. G. S. RAJHANS ; Sir, this money 
also is not in the country. Gradually it is 
being sent abroad. You may also be 
knowing it.

Secondly, IAS officers are not the 
panecea for all ills. In this country when
ever a Corporation or any other body is 
constituted, immediately some IAS officer is 
appointed as Managing Director. What is 
an IAS ? Is an IAS God ? He is nothing.

16.12 hrs

[SHRI SOMNATH RATH the Oudr\

In the first instance, work it not 
accomplished and then the increasing 
corruption comes in the way. I do not say 
that all IAS officers are corrupt. If the
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country is to move ahead then you will 
have to forget that IAS is the remedy. You 
should bring forward the technocrats.

[English]

MR. CHAIRMAN : The Hon. Member 
wants abolition of IAS.

DR. G. S. RAJHANS : I do not want 
abolition of IAS. My only submission is 
that IAS is not the panacea for all the evils.

[Translation]

My submission is that technocrats should 
be appointed as Chairmen and Managing 
Directors in the public sector corporations. 
Administrative experts should be appointed 
in them. You will come to know the 
difference after a few days. You must have 
seen the difference when you appointed { 
technocrats in the Steel Authority of India.

At present, a good number of public 
sector corporations have been set up by 
every State Government. These Corpora
tions are parasites. States blackmail you. 
They say that you are not providing grants 
and the overdraft too has been reduced. 
Still you allow them overdraft. Every State 
whether it is Congress-ruled or Opposition- 
ruled, spends that overdraft amount on 
public corporations. 100 to 200 offices are 
constructed for the public corporations, 
several officers are appointed and houses 
and cars are provided to them. The entire 
money spent on them belongs to the poor.

The very concept of Public Service will 
have to be changed and the bureaucracy will 
have to be made accountable. They must 
be told that they are working for the welfare 
of the nation and not for their own 
comforfs.

In the States you will find that each IAS/ 
IPS officer has at least fifty orderlies to 
serve him. Even the Ministers do not have 
to  many of them. On whom are these fifty 
Orderlies parasites ? Again, today, an IPS 
officer's house is full of constables who 
work as domestic servants and consequently

theft, robbery and other crimes are on the 
increase. There is no one to attend to this
problem. Our protests here, however loud, 
are not going to have any effect. However, 
if the discussions here has some effect and 
Government policies are made practicable, a 
lot can be done.

You have said rightly in the House, 
as well as on the Television through the 
'Janvani* programme that you have become 
unpopular among the housewives. It could 
not have been otherwise although you have 
given several reasons justifying youT action 
as people were hit hard by the increase in 
prices of petroleum products. Again, 
through there has been a slump in the price 
of petroleum and its products in the 
International market, yet in our own 
country, the case has been just the reverse. 
Although the prices have been reduced 
slightly on public demand, yet it has not 
really made any dent on the spiralling 
pi ices. The taxi drivers arbitrarily charge 
fifty per cent of the fare as surcharge and 
we cannot say anything to them.

The people are not able to get their 
gas-cylinders. Every item has become more 
expensive due to the increase in prices of 
the petroleum products. Wherever you go 
and buy whatever you like, you will face (he 
same problem. I could relate a small 
incident. I went to get a hair cut in a saloon 
a month ago. The rate for an ordinary hair 
cut was just Rs. 4/-. But I was asked to 
pay Rs. 8/- and when I asked the reason, I 
received the reply that this was their new 
rate which had been fixed due to the hike 
in the prices of petroleum products. As I 
amazed and still not convinced, I asked 
him whether his hair-cutting machine needed 
oil to operate. He replied in the negative 
and said that the charges had been doubled 
to meet the demand for increase in wages 
by the employees of the saloon who come 
by busei. What I mean is that the Govern
ment only increases a little, but this becomes 
a pretext under which prices are raised 
manifold.

Again, you must have seen in films that 
if a hero has a quarrel with some one, it 
appears that the villain has fired while the 
fact is that some third person has fired 
the shot. Why should the villain fire a
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shot ? It is" altogether a different person
who fires the shot. ( Interruptions) ..........
What I want to say is that we are not able 
to identify the people who are making holes 
in our economy. That is why if it is 
possible for you to reduce the prices then 
kindly do it. The earlier Governments had 
made such attempts. The Indira Govern
ment had reduced the prices of those 
commodities whose international prices had 
come down and made it available in the 
domestic market as well. You had held 
the position of the Commerce Minister. 1 
was the member of the consultative 
committee headed by you. The balance of 
payments position in our country is not 
favourable and it is your collective 
responsibility. My submission is that this 
is due to indiscriminate imports and also 
its misuso. A joint Committee consisting of 
members from both the Houses of Parliament 
should be formed after consultations with 
the Prime Minister to look into this issue. 
Then indiscriminate imports could be reduced 
which would help us save our foreign 
exchange. And you need not increase the 
prices of petroleum products in the domestic 
market as you would have enough foreign 
exchange to import your requirements of 
the same from abroad. This is my submi
ssion and kindly pay attention to it.

I would like to give one or two more 
suggestions. The people of backward areas 
live under deplorable conditions. They
may belong either to Bihar, Uttar Pradesh 
or to any other State. You yourself are
from Eastern U ttar Pradesh. Have you 
ever thought as to why these people are 
compelled to flee to Mauritius, British 
Guninea, Fiji or even Delhi ? This is 
because they cannot live like human beings 
in the backward areas. Until these areas
are developed, regional imbalances would
remain and none of the States would 
benefit.

I congratulate the Finance Minister for 
adopting a practical approach to the 
concerned issues. Let the approach be 
even more practical so that it is beneficial 
to the poorest of the poor in our society.

•SHRI ANADI CHARAN DAS 
(Jaipur) : I am speaking in Oriya today. 
Please use your ear phone.

Mr. Chairman. Sir, I rise to support 
the Finance Bill. While speaking on the 
Bill I would like to place some suggestions 
before the House. Ours is a democratic 
socialist country. But I fail to understand 
what is the economic system of our country? 
Whether it is socialism capitalism or there 
is mixed economy in our country. Jn the 
present system of our society we are 
allowing the people to indulge in stealing and 
at the same time we are telling the police 
to catch the thief. We are speaking in 
favour of clean and corruption less society. 
But on the other hand corruption is on the 
increase. Some employees are extracting 
huge amount of money by submitting fake 
and incorrect bills.

I would like to give another example. 
We have our own import policy. The 
Govt, departments are dealing with imports. 
Import of various items should be underta
ken by the Govt, department and agencies 
only. Of course, you are allowing the 
private parties to import certain items and 
earning some revenue by imposing excise 
duty on these items. They need some 
machineries which they import from other 
countries. But there should be a policy 
for that. They should be allowed to import 
the items for which they get permission 
earlier. But as we see, these rules are 
not strictly observed. If it is found that 
some people arriving from other countries 
are carrying some imported items/smuggled 
goods, the entry of those items should not 
be allowed. Those items should be destroyed 
at the aiiports. Firstly, those items are 
seized or confiscated and later on those 
items are smuggled into the market. If  we 
go to Bombay, Delhi, Calcutta, Madras or 
any other metropolitan cities we will find 
these smuggled goods being sold openly in 
the market. 1 would like to say why at all 
we allow these items to come to the markets. 
That is why I said that we are allowing the 
thieves lo indulge in stealing and telling 
the policemen to catch the thieves. I 
suggest to the Govt, to destroy the smuggled

•The speech was originally delivered io 
Oriya.
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goods at tbe airport itself. In tbe existing 
system tbe struggling has been increasing. 
Our existing system is responsible for this. 
If we have either socialistic pattern of 
society or capitalism it would be better. 
But our economy is mixed economy. Every 
thief is becoming complicated in our mixed 
economy system. The present economic 
system has direct impact on the society. 
Therefore there is uncertainty every where. 
The number of cases cf thefts, robberies and 
other crimes are increasing in the country.

I would like to give certain suggestions 
to remove the uncertainty from our society. 
Firstly declaration of property should be 
made compulsory for every body. Whether 
he is Govt. employee, political worker, 
party leader. Minister, Member of Parliament, 
worker in the panchayat level, block level, 
district and State level, be should declare 
his property. His property should be made 
known to every body. The Govt, machinery 
should be engaged to make physical verifica
tion of every such person irrespective of his 
rank. This will reduce corruption to some 
extent. Exploitation will cometo an end. 
Our aim is to change the present pattern of 
society. With the commencement of the 
21st century where there will not be poverty. 
This is the dream of our Prime Minister. 
The Finance Minister is also thinking on 
that line. Unless we put an end to corrup
tion we cannot achieve our goal. Therefore 
we have to take some stringent measures to 
plug all the loopholes leading to corruption. 
Otherwise the real benefit will not reach to 
tbe weaker sections for whom different 
schemes have been launched. In the event 
of our failure in implementing the poverty 
alleviation programmes the poor people will 
become poorer and the people indulging in 
corruption <vill become richer. While 
speaking on this point I would like to give 
tbe example of some employees working in 
banks, and public scctor undertakings. They 
are able to earn good amount of money. 
Particularly the bank employees dealing with 
bank loan the people are able to construct 
buildings in towns. Tbe employees of tbe 
public sector undertakings are constructing 
houses in the certain areas. Who are these 

.people? Wherefrom they get money to 
construct such houses ? They are the Block 
Development Officers, big bank officers and

engineers. Why do you allow them to 
construct such houses. We should launch 
one family one house scheme. No body 
should be allowed to construct more than 
one house. There are employees in anti- 
corruption department. Some low paid 
employees in these departments always have 
their wanis. They need money for their 
children's education, to pay dowry for their 
daughters in marraige. For all these they 
need money. Such kind of needy employees 
are very easily trapped by dishonest persons 
dealing in different commercial and profitable 
activities. They bribe the employees. As a 
result of this mar-y undue things take place. 
Corruption increases unless you impose 
restriction on tbe constiuction of houses. 
Such kind of people will earn money by 
unfair means and go on constructing houses 
in different towns us it will become their 
permanent sources of income. Let us 
discuss our rural economy. The conditions 
of the people living in the rural areas are 
very miserable today. Our objective is to 
improve the condition of rural people. We 
are implementing many rural development 
programmes in order to achieve this objective. 
But those programmes have adverse impact 
on rural economy. Unemployment problem 
is mounting in tbe rural areas. But in the 
case of some people it is not the same. In 
some families more then one person has 
got employment whereas in many rural 
families not even a single person has been 
provided employment. The earning members 
of the families aie able to construct houses 
in urban areas. They are able to buy 
cultivable land. They are having surplus 
money for business. On the other hand, 
there are many poor, people living in the 
villages without employment. They work 
in the houses of the well-to-do people where 
they do not get proper remuneration and 
work like bonded labourer. They do not 
become able to repay tbe loans which they 
take from the wel-to-do people. Therefore 
they work in their fields, houses for 
generations. We have to think about these 
people. Sir, we are giving loans to the 
IRDP benefiiiaries. I come from rural 
area. I know how IRDP programmes are 
being implemented. The Block Development 
Officers, the bank employees and the 
middlemend are exploiting the IRDP 
beneficieries. We are making claims that 
we have achieved our targets of IRDP and
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other poverty alleviation programmes. But 
it is only on paper. The real benefit has 
not gone to the persons who deserves it. 
Can you tell me the name of a single block 
where 10 persons identified as beneficieries 
have really got benefit ? Whether their 
condition has improved. Suppose a poor 
man in the target group of beneficiery got a 
loan of Rs. K;00/- cr Rs. 1500 or Rs. 2000/- 
under 1RDP. He was already under debt 
because be had taken loan from many 
people to meet his day to day expenditure 
or to meet other expenses for his family, 
say for his daughters marriage or to meet 
the expenses incurred by him in the funeral 
rites of his father. Now he has received 
the 1RDP loan people come to him and 
demanded him to repay the loan. Under 
such circumstances he spends the entire 
amount given to him under IRDP in repay
ment of his previous loans. So he could 
not be able to utilise the 1RDP loan for the 
purpose for which it was meant. How can the 
condition of such a beneficiery will improve. 
So he remains as poor as he was earlier. 
Those who get goats, sheets or cows under 
1RDP also sell them to middlemen. Thus, 
the IRDP schemes have failed. Therefore 
if we want to bring change in our society, 
we would have to improve the progress of 
implementation of the poverty alleviation 
programmes. If we fail in that, the target 
groups will not be benefited.

Sir, take RLEGP scheme. The benefi
ciaries under this schcme are very poor. 
The daily wage of a RLEGP beneficiary 
ranges from Rs. 8/- to Rs. 15/- from place 
to place.

It is legrettable that the RLEGP 
beneficiaries arc made to pay income tax.
1 have received letters from the workers in 
my constituency. Thry hive written that 
income tax is being deducted from RLEGP 
beneficieries in Orisse. Why have you 
constitutrd village committees 7 Why the 
village committees engage contractors for 
implementing RLEGP and why the income 
tax is being deducted from the contractors 
who are deducting income tax from RLEGP 
beneficieries This is really very improper. 
Similarly, income tax was being deducted 
from NREP beneficieries earlier. I protested 
&&&inst it and raised the matter in this 
House, l wrote to the State Assembly also.

Finally, after one and half years I was 
successful in saving the NERP beneficieries 
from deductions of income tax. Sir. all 
these programmes are wage component 
programmes, and are meant for the poor 
people. Therefore, we have to stop all 
kinds of irregularies in implementing these 
programmes. It is regrettable that we have 
not yet been able to identify the beneficiery 
under RLEGP. We have decided to create 
100 man days for each beneficiery under 
RLEGP. Have we been able to provide 
work to any beneficiery for 100 days in 
any part of India ? Sir, this an important 
programme. Our late lamented leader Smt. 
Indira Gandhi deserves all readit for having 
introduced such a programme. The Central 
Govt, has been allocating huge amount 
of money for this programme. But unfor
tunately the programme is not being 
implemented effectively. The parliament 
is going to pass Finance Bill under which 
provision has been made for implementing 
RLEGP. This is a very good programme. 
The credit goes to Congress party for this 
A huge amount was given for RLEGP.

SHRI NARAYAN CHAUBEY : To 
whom it was given ?

SHRI ANADI CHARAN DAS : It 
was given to the country men. It was given 
to the poor people and unemployed daily 
wage earners but the programme is not being 
implemented properly, not even in the States 
where CPI CPM coalition Govt, is in 
power. I know that. No States is able to 
provide 100 days employment to the RLEGP 
beneficieries We should implement this 
programme sincely. The poor people who 
do not get work in any other programme 
should be taken care of under RLEGP. 
The contractors should not be engaged in 
the implement action of RLEGP as they do 
not give works to the needy people. They 
also exploit the beneficieries. We have to 
improve the condition of RLLGP beneficieries 
so that they can educate their children. If 
that is done they will gel suitable place in 
the society. We have to see that the 
purchasing power of RLEGP beneficieries 
is increased.

A word about income tax. Those above 
the exemption limit h^ve to pay income tax. 
We have to ensure that no one earLa uioro



391 Finance Bill APRIL 24, 1986 Finance Bill 3!)1

[Sbri Anadi Charan Das]
money through unfair means. You have to 
impose ceiling on property. Unless you do 
that some people will adopt all possible 
means to increase their property. 1 urge 
upon the Government to define the term 
family for this purpose. No family should 
be allowed to spend more than what is fixed 
under the definition of family. You have 
fixed gifts amount of Rs. 5000 for a child 
and Rs. 50,000 for wife. You may increase 
this limit of gifts. But not more than one 
person in a family should be provided with 
a job. Last year it was revealed in rtply 
to a question that six national permits for 
trucks were issued to members of one 
family.

SHRI NARAYAN CHAUBEY : To 
one family ?

SHRI ANADI CHARAN DAS : Yes. 
to one family. These six national permits 
could have been given to 6 persons from 
different families and thus 6 families would 
have been benefited. From the preamble 
of our constitution I quote :

* We the People of India, having 
solemnly resolved to constitute India into a 
Sovereign Socialist Secular Democratic 
Republic*'.

We have to preserve democracy and 
establish socialistic pattern of society at any 
cost.

The Congress Govt, has introduced land 
reforms measures in the country. It was 
our late leader Smt. Indira Gandhi, who 
nationalised the banks. I am sure that the 
same Congress party will eradicate exploita
tion. Which no other party can do. We 
all should bear it in mind that there are 
people in the country, who do not get two 
meals a day. Loaving their children by 
road side they engage themselves in hard 
manual labour. We have to improve their 
lot. If we do not do that, the future 
generations will blame us. They will say 
that we failed to improve the plight of the 
com m on man. The poorest of the poor. 
They may brand us as thieves or dacoits, 
not as well-windows of Indians.

What is going on in different parts of 
the country today ? What is the condition 
of the poor people in Kalahandj district of 
Orissa ? The poor people are not getting 
proper food, shelter. They are not able to 
educate their children. What have we done 
for them.

I hope that the Congress party will take 
all possible steps to improve the conditions 
of the poor and down trodden. If we take 
steps in the right direction they could be 
brought above the poverty line. If we do 
that there will be no poverty and 
unemployment in the country in the 21st 
century. With these words I thank you for 
giving me the time to speak and with that I 
conclude my speach.

[English]

SHRI N.V.N. SOMU (Madras North) : 
Mr. Chairman, I am thankful, on behalf of 
my DMK Party, for having given me this 
opportunity. At the outset, in spite of many 
Budgets, we are unable to rectify the deva
luation of the rupee. Its value is still 14 
paise per rupee. Not only that. This 
Government claims that it is bringing 
economic measures for the sake of the 
common people. But it can be siad that 
because of ihe policies pursued by the 
Government of India, the assets of the 
monopoly houses have gone up. I can give 
6gures.

Rupees in crores.
Rs. Rs.

Tatas 641 Now 2,430
Birlas 589 Now 2,0004
Singhanias 121 Now 620
Mafatlal 183 Now 610
Sarabhai &4 Now 374

By virtue of its power, under Entry 52 of the 
Union List in the Costitution, the Govern
ment of India have been making periodic 
declarations to bring in almost all industries 
under its control. Licensing at the central 
level is now required even for non-priority 
industries like detergents, soaps and razor 
blades. The basic constitutional scheme 
under which only few industries of vital
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public interest and material importance were 
experted to be in the Union List has been 
altered by this process. There should be 
greater delegation to the States so far as 
industries are concerned.

I want to say with more emphasis that 
the total ccntral sector investment in Tamil 
Nadu which was 8% of the all India invest
ment in 1970-71 has declined to 4.16% by
1982-83. In the Seventh Flan period, out 
of the total of Rs. 1800 crores being 
earmarked for the industries and mineral 
sector less than Rs. i00 crores will be 
invested by the Central Government under
takings in Tamil Nadu.

The system of passing the foreign credit 
to the States is not generally advantageous 
to the State Government. At present on an 
average the Central Government retains 
nearly 3C% of the external assistance which 
is earmarked for specific projects and the 
balance of 70% is passed on to the Stales. 
The external assistance received as grants is 
being passed on to the States as loans. You 
will no doubi agree with me, if I say that the 
Centre should end this financial piracy. 1 
want that the external assistance should be 
passed on to the States in full and on the 
same terms and conditions.

Resource availability for implementing 
Plan programmes is often eroded by increase 
in prices caused by inflation 5 to 6 per cent 
annual increase in prices of inputs will result 
in an erosion of anticipated plan outlay of 
the State by as much as 28% over the five 
year period. Hence price stability is essen
tial for the success of the plan efforts.

In so far as the major States are 
concerned, plan assistance came down to 
31.6% in the Sixth Plan from 41.5% in the 
Fifth Plan. During the Seventh Plan this 
will come down further to 23% of the total 
approved outlay.

Because this usurpation of State’s finances 
continues, there is the demand for political 
and financial autonomy hy the States. I 
want to say that the Centre cannot be strong 
if the States are weak. Therefore, there 
should be a re-thinking on the financial 
allocations between tbe Centre and the 
States.

Now, coming to the public sector, the 
Indian Drugs and Pharmaceutical Ltd, 
Madras, otherwise called 1DPL is threatened 
to be closed. Its chairman has come out 
with a statement to that effect. Tbe 1DPL 
is producing only low value drugs. Govern
ment hospitals are not giving orders to its 
full utilisation capacity. IDPL Branches* 
production is Rs. 150 crores per year. They 
have got the capacity of producing more 
drugs to the tune of Rs. 100 crores if orders 
are forthcoming. They sell their products 
to government hospitals at much lesser prices 
compared to the private manufacturers. 
Comparatively the IDPL plant at Madras 
has produced 48.02% in January 1984-85. 
But its production is 70.12% in January 
1985-86, 51.43% in February 1984-85,
80.64% in March 1984-8? and 110% in 
1985-86. So there is a lot of increase in 
production. Therefore, the Government 
should not close the IDPL at Madras. When 
we demand that new central government 
projects should be started in Tamil Naduf it 
is rather ridiculous to close down an already 
existing plant.

Coming to another public sector unit in 
Tamil Nadu, that is the Madras Atomic 
Power Plant at Kalpakkam, India's fame 
was put on the top in the world arena by 
the Madras Atomic Power Station at 
Kalpakkam. Its employees should be con
gratulated for its successful commissioning. 
Proper encouragement should be given to 
them to make the Madras Atomic Power 
Station to achieve further successes. But 
now, the conditions there are that though 
the Central Government is not encouraging 
them, but at least let it not discourage them. 
In spite of tbe unique achievement, t'le 
present status of the 300 employes of the 
Madras Atomic Power Station after having 
put in 20 years of dedicated and sincere 
service is at stake due to their impending 
transfer to the northern States. Of the 
ill-fated employees, most of them are in their 
late-forties ; some have given lands for the 
project ; some have grown up children, 
mostly put in Tamil schools, colleges and 
polytechnics ; some have daughters of 
marriageable age ; some have sick parents j 
and these people have to face difficulties 
from all angles, including language and soc a I 
set-up.
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The MAPS’ equipment are indigenous 

and more inspections arc required for safe 
operation. Compared to other Atomic 
Stations in India at present, the strength at 
Kalpakkam unit is very less. MAPS is also 
having more units like chlorinat;on plant and 
condensate polishing p'ant. Due to saline 
atmosphere, corrosion, wear and tear of the 
equipment, ctc., are more and, therefore, 
they need more manpower. My request is 
that MAPS may please be strengthened by 
retaining the experienced workers and also 
appointing fresh hands, so that there can 
be good improvement.

Already there is a long-pending demand 
from the peop e of Tamil Nadu that the 
Salem Steel Rolling Plant be changed into 
a Steel Plant. During my college da>s, 
30 years ago, 1 used to mention in my 
sp.-cches in the college and also in party 
forums that we should have a Steel Plant 
in Salem. But it is no w  only a fcieel Rolling 
Plant. The hue and cry raised by the people 
of Tamil Nadu, belonging to all political 
parties, have fallen on deaf ears. This is 
a long-pending request. Government should 
make up its mind and change it into a Steel 
Plant.

Likewise, the Sethusamudram Project 
also has not seen the light of the day.

All these demands have been made by 
the people of Tamil Nadu over a long period 
of years ; particularly our DMK. Party, 
from its inception in 1949, has been deman
ding for a Steel Plant in Salem and also for 
the bethusarnundram Project. But the 
Central Government has not so far taken 
any steps in ibis direction. 1 request ihe 
hon. Finance Minister to look into these 
demands.

The Integral Coach Factory at Perambur, 
part of which comes in my North Madras 
constituency, is planning to produce &50 
coaches from this year. For a very long 
time it was producing only 750 coaches per 
year. I request the Central Government 
to cncourage it in such a way ihat they 
produce iOOO coaches. By this, many

persons may get job opportunities, and those 
persons who are temporary may be made 
permanent ; and Tamil Nadu will flourish 
industrially also.

Coming to education, education should 
be in the State Lisi. Now the Government 
has announced its new Fducation Policy. 
Our late lamented Pandit Jawaharial Nehru 
has said that India is a sub-continent and 
ihai there exists unity in diversity. But this 
Government wants only uniformity and not 
unity. The Government is contemplating 
to have a national educational programme. 
It is nothing but a national programme as 
we see in T V. It is another indirect way 
of imposing Hindi—through national edu
cational programme and model schools. By 
this, they are trying to force the three- 
language formula in the non-Hindi speaking 
States. Government should avoid this.

Though ihe Congress Party has been in 
power for the last 39 years, what has been 
the net result, what has been ihe lot of the 
common man ? h e  has not got any benefit. 
The so-called benefits have not reached the 
common man at all ; they are taken away 
by the intermediaries. This should be 
checked.

SHRI P. NAMGYAL (Ladakhi : Mr. 
Chairman, Sir, 1 rise to support the Finance 
Bill, I9b6, which has been under discussion 
since this morning.

kven at ihe time of introduction of the 
Finance Bill, many concessions were 
announced by the Finance Minister. Keeping 
in view the wishes and suggestions of the 
Members of this august House and also 
ihe public voices and press comments you 
have announced some concessions in respect 
of excise duty for the MODVAT scheme 
and also in respect of some agricultural 
commodities like oilseed* and refined oil. 
For this 1 must congratulate the Finance 
Minister and his team of officers for taking 
note of a popular demand of the people.

Sir, 1 also congratulate the Finance 
Minister and his team of officers lor taking 
stern measures and action again&t b huk- 
marketeers and unearthing black -money to
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check smuggling and confiscation of gold 
and foreign currency and narcotics which 
had lately bccome a threat to our national 
security.

Sir, the economy of our country depends 
upon the failure or success of agriculture of 
our country. About 85 per cent of the 
population of our country directly or 
indirectly is dependant on agriculture. About 
50 per cent of GNP is contributed through 
agriculture and allied fields. Government 
is giving many incentives and subsidies to 
the agiiculturists in the field of agriculture 
under various schemes like 20-point 
programme, IRDP, etc.

Sir, lendings from the commercial banks 
are not adequate to meet the requirements 
of the farmers. For instance only 16 per 
cent of the advances cf commercial banks 
are set apart for agricultural financing 
including IRDP lendings. It means for 
about 85 per cent of the population only
15 per cent lendings of the commercial 
banks are there whereas over 80 per cent of 
the lendings of the commercial banks are 
utilised by (he remaining 15 per cent urban 
population. Is it not injustice ? Why not 
the lendings by ihe commercial banks be 
enhanced to agriculture and allied fields by 
at least 30 per cent so as to bring rural 
development on scientific lines ?

Sir, take the case of our neighbouring 
country Pakistan where 80 per cent of 
farmers* requirements are met through 
institutional financing. In our country only 
50 per cent of the requirements of the 
farmers are met through institutional 
financing. To facilitate the farmers you 
need to bring changes in your lending rules 
particularly in respect of hilly and tribal 
areas. Whatever rules you have made here, 
they are not applicable because of the by 
pical nature of their topography, scattered 
nature of their population. It is not at 
all suited to those areas. I suggest that a 
team of experts from the Ministry of Financt 
should be sent to some of the remote hilly 
and tribal areas to study the effect of the 
rules relating to lending and agricultural 
financing. Not only that, they must also 
revise the rules relating to D.A., T.A., 
compensatory allowances etc. of the 
employees posted in those difficult areas.

There is always a tussle between the 
administrative Department and the Finance 
Department in respect of giving more 
allowances to the Government of India 
employees posted in such difficult areas. 
While the administrative Department 
always supports the employees’ view, the 
Finance Department always rejects it. You 
have to look into it very seriously I have 
taken up this issue many times. The result 
is that those employees never stay in those 
areas. They go there and join their posts 
and after spending a few weeks, go away on 
one excuse or ths other ; they arrange for 
some medical certificate etc and go away. 
The result is that the problems of the hilly 
areas and tribal areas have remained as ever 
before. You have to see to it very seriously 
and think about giving some incentives to 
the employees posted in such difficult areas.

Though it has nothing to do with 
agriculture, 1 would just tell you one instance. 
We have a Radio Station in Leh. The 
Station Director has not joined for the last 
about two years. The Assistant Station 
Director joined for a few weeks and went 
away. The Station Engineer has not joined 
for the last two years or so. The News 
Editor is also supposed to be there. He has 
joined, but later he kept himself attached 
with the Director General at Delhi and the 
result is that the Station is left to a few 
local non-technical juniors. Sometimes, the 
radio goes off the air, sometimes it comes 
on the air. The operator does not know all 
the serious techniques of generators and 
various other machines. These are the 
problems ; I am just mentioning for your 
information.

These people get more pay and allowances 
if they are posted in Simla, Srinagar or some 
other stations, while in Leh they get less 
than what they would have got in Simla 
and Srinagar and the result is that do one 
is willing to go there. The same experience 
is there with banks and many other Central 
Government departments. It is not only in 
Ladakh, but you can take the case of 
Nagaland, Mizoram, Arunachal, in fact all 
the areas bordering our country, as also 
Andamans and Nicobars. No one it 
willing to go there. You will have to 
consider this very seriously and you should
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[Shri P. Namgyal]
think of giving some incentives and reliefs 
so that the people will get benefit out of 
that.

With these worth, I support tbe Finance 
Bill and thank you very much.

[Translation]

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Chairman, Sir, it is rarely that one gets 
an opportunity to speak in such a calm 
atmosphere. The question is regarding the 
number of assessees in this country. The 
total population of India is 75 crores. In 
1982, 45,44,425 paid their taxes; this number 
increased to 46,60,750 in 1983 ; 47,97,260 
in 1984 and to 49,37,650 in 1985. I cannot 
understand why the number of tax payers 
is so less in comparison with the population. 
In the developed countries, income tax 
accounts for the 80 per cent of Government's 
income whereas our country only 16 per cent 
of the Government's income is provided by 
this source.

Today, the lawyers have amassed a lot 
of wealth, but they declare that they earn 
only Rs. 500 per month whereas in reality 
they earn much more. The Government 
has never looked into this matter. The 
reputed 'Chat* vendors, tailors and mechanics 
earn a lot of money, but they do not pay 
any tax. Your attention should be directed 
towards this. The person who pays his 
taxes is the loyal citizen of this country. 
Only 50 lakhs out of a total population of 
70 crores pay their taxes. This would imply 
that the rest are very poor. But if we see 
the amount spent on weddings and such 
other ceremonies, we would be amazed. The 
Government officials not only say that they 
have a right over their salaries but consider 
their illegal incomes as also their rightful 
claim. These days a Food Inspector earns 
not less than Rs. 3000. He collects this 
amount from shops and other places.

No cases are registered against the Food 
Corporal ion of India and other public 
undertakings under the Food Adulteration

i Act. They sell stalle goods. Even then 
they are not challanged under the said Act. 
They do not even come within the purview

of the IDPL Pollution Act. Due to this 
Inspector Raj, 1 wonder at what rate the 
consumers finally get their requirements. 
When the goods are released by the Food 
Corporation of India, it is bungled or 
swallowed somewhere by NAFED and 
somewhere by Cooperative Societies, and 
then it reaches tbe Super Bazar and other 
inferior markets. Taxes are imposed even 
at the grain markets. Besides, transportation 
charges are also levied on commodities 
which are carried to the villages. The 
Government has never said that it would sell 
wheat at the price at which it is acquired. 
The case of Kerosene oil is similar. The 
kerosene oil retailer hardly makes any profit. 
He cannot carry on his business with empty 
tins or empty gunny bags. Are you aware 
of the price that the retailer has to pay in 
order to get permission to sell kerosene 7 If 
be places a demand for the same, he is told 
that he should get his permit first. While 
getting a permit the T^hsildar would demand 
a fee of Rs. 10/-. Then he would be ashed 
to approach tbe warehousing Corporation, 
where be would be told to pay another five 
rupees. Likewise the Lower Division 
Clerk would also demand another two 
rupees. Thus the people are harassed and 
here we say that all is fine. This is what 
I would call 'Inspector Raj*. But here the 
people talk big and about things which have 
no connection with reality at all. So 
obviously there will be budget as your non
plan expenditure and wasteful expenditure is 
so great.

Now Shri Vishwanath Prat a p Singh has 
made a good suggestion that he would be 
bringing out a paper on austerity measures. 
But would it come out soon ? Again, you 
should consider all the pros and cons before 
presenting this paper otherwise it might 
affect those officers and MPs who stay io 
Five Star Hotels on Governmemt expenses. 
So you should bring out tbe Bill only at the 
opportune moment. The summer season is 
approaching and people would be leaving 
for Simla. That would be the right time 
for enforcing austerity measures. The word 
'austerity' is so alluring that even the most 
extravagant man would plead for it. We 
know very well about the extravagance io 
the hotels and the amount that is spent for 
hosting banguets in large hotels like Ashok, 
Akbar and Taj on Government expenses.
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You would realise this properly if you keep 
an account of such expenditure. 
(Interri/p//0nv)...Has the bell rung ? Then 
the banquet ended...

SHRI BALKAVI BAIRAGI (Mandsaur): 
Whenever you talk of banquets, bells would 
ring.

SHRI MOOL CHAND DAGA : So, I 
was asking as to why are the income tax 
payers so few in number 7 In the 
developed countries 80 per cent of the 
people pay income tax and feel proud about 
it. It is only in our country that barely 
J6 per cent of the total population pay 
income tax. On the other hand, excise duty 
is very high. On a commodity that costs 
Rs. 1000, one has to pay an excise duty of 
Rs. 600. On every item that one buys, 
exorbitant excise duty has to be paid. For 
example, on a soap cake costing Rs. 4/- one 
has to pay an excise duty of Rs. 2/-. If 
we spend Rs. ]000 on a commodity, we are 
actually getting a thing worth only Rs. 300. 
However, the income that the Government 
gets indirectly by way of excise duty should 
be taken into account. This tremendous 
increase in excise duty i9 an important 
issue.

From the very beginning, it is being said 
that land ceiling laws should be enforced. 
Yet it seems that the policies are only on 
paper. The Urban Ceiling Act was adopted 
by every State and one Chief Minister said 
that the ceiling would be on 60,000 acres of 
land another said that it would be on 40,COO 
acres. What has happened to the Urban 
Land Ceiling Act ? After all why do such 
questions arise 7 You have quoted the 
first sentence of Rajivji that on the social 
basis we want to have such a country 
where there will be no disparity between 
man and man. It is a moot point whether 
the disparity is increasing or decreasing.

I would like to ask one question, which 
I had asked earlier also, as to what is the 
utilisation of manpower in the adminis
tration. You say that the capacity of the 
Thermal Power Stations is not being utilised. 
But have you ever tried to know as to what 
is the utilisation of our m an-pow e ? If a 
clerk writes 2 to 3 lines in four hours, it is

regarded that he has done a lot of work. 
They write 8 lines in 8 hours. This is the 
situation prevailing in our offices. God 
knows how many Secretaries, Joint Secretaries 
and Deputy Secretaries are working there. 
(Interruptions) My question is whether you 
have ever given thought to the question of 
manpower.

17.09 hrs.

[MR. DEPUTY SPEAKER in the Chair]

The national income of our country is 
less than that of our neighbouring countries, 
whether it is Pakistan or Sri Lanka. This 
information has been provided by you. In 
reply to a question in Rajya Sabha, it was 
stated that the per capita national income in
1983-84 was Rs. 2365 while it was Rs. 4794 
in Pakistan and Rs. 4057 in Sri Lanka. 
Besides, a target of five per cent growth has 
been fixed. Cannot we increase it further ? 
May I know whether the five per cent growth 
has been fixed because the hand has five 
fingers ? You can take Taiwan or other 
country. If I ask about Taiwan, you will 
reply but will you ever think why our 
national income does not increase ? The 
reason is that the return of the public under
takings is only two per cent. Since the 
introduction of nationalisation in 1971 at the 
time of Shri Kumarmanglam, the price of 
coal was increased six times and for the 
Seventh time there was a proposal to increase 
it further. The Secretary gave wrong infor-r 
mation to the Minister. The hon. Minister 
taid that there was a profit of Rs. 14 crore 
but the next day he said that there was a 
loss of Rs. 74 crore. Satheji said that he 
was given wrong information. Actually the 
Coal India Limited is running at a loss 
(Interruptlrn ). The return of our public 
undertakings is very low and there is no 
accountability in the organisation. You 
cannot remove any one from the service. 
Employees leave the organisation after 
putting in 2 to 3 years of service 
(Interruptions).....  I am concluding.

The poverty alleviation programme is a 
good programme. Government have invested 
a large amount in it but what has been its 
performance 7 Have the Government ever 
analysed the results of this programme 7
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[Mr. Deputy Speaker]
[English]

“The shortfall in case of the Integrated 
Rural Development Programme (IRDP) 
is as high as 40 per cent. Against a 
target of covering 30.67 lakh families, 
18-24 lakh families were actually covered. 
Thus, only 60 per cent of the target for 
the April-January 1985-86 was achieved. 
“A detailed analysis showed that nine 
States achieved less than 50 per cent of 
the targets. Kerala fulfilled 16 per cent 
of the target, 1 ripura 36 per cent, Orissa 
37 per cent and Assam 39 per cent. 
Only Himachal Pradesh claimed 101 
per cent achievement.

“ The distribution of surplus land to the 
landless had fallen short of the target 
by 34 per cent. Against a target of 
distributing 94,300 acres of surplus land, 
only 72,032 acres was actually 
distributed.*'

[Translation]

These are the targets that have been 
achieved. Have you ever investigated how 
the money is utilised. You say that leakage 
takes place but how it takes place. 1 do 
not want to take more time because Mr. 
Deputy Speaker wants that I should finish 
my speech early.

[English]

MR. DEPUTY-SPEAKER : You have 
to finish.

SHRI MOOL CHAND DAGA : You 
have to protect Government servants. That 
is the pity. Sir, because after all Government 
is to be protected, because after all you have 
to look to their interests.

{lntet r up t ions)

MR. DEPUTY-SPEAKER ...... net
only Government, but oui Dagaji also.

SHRI MOOL CHAND DAGA : It is
stated on page 14 of the Business World of 
March 17-30, 1986 issue as follows :

“ It is the same urban middle class which 
is footing the bill for the hike in the 
prices of food and petroleum products 
that is getting something back by way of 
this enhanced outlay on education and 
rural development. 1 don’t think we 
should have any illusions about this.” 
This conclusion, according to Mundlr, 
derives from the fact that rural develop
ment programme tends to be very 
“ leaky" and that the State machinery 
comprising salaried officials is the main 
beneficiary of these leaks.”

[Translation]

This is correct. In villages, programmes 
like R.L.E.G.P. and I.R.D.P. are going on. 
You should undertake some big programme. 
Irrigation projects should be taken up. Big 
projects should be drown up. You draw up 
small schemes and hand them over to Ihe 
bureaucrats for implementation. What have 
we got from IRDP ? I have read out these 
figures before you. So you should think 
over it.

Now I come to bonus. Bonus has to 
be paid whether the concern is running on 
profit or not. The opposition raise their 
voice for Government servants just to please 
them so ihat they get their votes. They do 
not see the plight of the farmer but raise 
their voice in favour of Government 
employees so that their names are mentioned 
in the newspapers and T.V. They do not 
bother about those people who are illiterate. 
The interests of the Crganised labour are 
taken care of but the poor and  the village 
people are neglected. Dearness allowance 
to the tune of Rs, 300 crore is given to the 
Government employees. But this dearness 
allowance is not given to those poor people. 
First you had increased administered price 
but later on you made an amendment to 
reduce it. The wasteful expenditure and the 
non-plan expenditure should be brought 
down. The number of employees in offices 
should be reduced. No purpose is served by 
having more employees. Their number 
should be reduced. O nly then you will be 
able to save money in the country and there 
will be no need to present deficit budget. 
In case deficit budget is presented, you will 
have to pay Rs. 300 crores as dearness 
allowance to the Government servants.
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I want to raise one more point. The 
income of husband and wife should be 

clubbed together for the purpose of income 
tax. This should not happen that both 
husband and wife earn and only tbe income 
of one of them is taken into account for 
tbe purpose of income tax. The income of 
husband and wife should be clubbed for this 
purpose.

[English]

DR. DATTA SAMANT (Bombay South 
Central) : Sir, in the last 1 1/2 years, the 
new Prime Minister and the New Govern
ment have changed the whole thinking as 
far as economic development of this country 
is concerned. And the whole trend is that 
there should be more factories, more indus
tries, more concessions in the tax and
agricultural activities should increase And 
while discussing all this new technology or 
modernisation the Government is thinking 
that poverty will go on diminishing in the 
same proportion, as development is
increasing. But I don't think, all this trend 
will come to reality whoever our Finance 
Minister and however he may be honest in 
putting the things. Because the things are 
in such a backward state and it is under
developed and nobody knows what is
happening. The majority of the masses in 
the county are poor where the system is 
bureaucratic. As far as the whole machinery 
is concerned, my friend just described that 
corruption is rampant at all levels. Unless 
we protect the interests of the poor masses, 
unless we think of our development which 
should be proportionate in meeting the 
growing unemployment, I don’t think, the 
whole economy and all this planning is going 
to help,

I would like to mention two or three 
Points in this House. We have not discussed 
the Demands for Grants relating to Labour, 
Industry and Texstiles, because yesterday 
they were all voted without discuisioD. In 
this House, I have repeatedly pointed out 
about the sickness of the industry because 
that is one of the important points for 

I development. Because of sickness, it is said 
toat about Rs. 4,000 crores are blocked ; 
®bout 9% of the bank money is blocked. I
0Q t think it will be recovered. Tho
overnmont’g whole planning ii not going to

do anything with this sickness. The big 
housesi Tatas and Birias have collected assets 
of about Rs. 3300 crores each and the 100 
top houses have about Rs. 28000 crores. 
These assets are more than that of the deve
lopment plan for 1986-87. On the one 
hand, the big houses are definitely increasing 
their assets. During the last 5 years, their 
assets have gone double. This shows the 
trend of economy. On the other hand, the 
same people are making the industries sick. 
The Minister was quite honest in discussing 
about the Sick Industries (Prevention) Bill 
during the last budget. I do not know, what 
happened though 5 months have passed. 
The industries sickness is gradually 
increasing.

The Tatas' oldest mill, their first mill in 
Nagpur is closed and again their assets have 
gone up. What is the type of economy 7 
The same people, the s me big houses take 
the advantage of the Government's 
concessions, import duty concessions and 
everything in the industry. I don't like to 
go into all details. The same houses are 
making the industry sick, making workers 
unemployed, not paying taxes and deceiving 
bank money. Are you going to tolerate such 
type of things in such a backward country. 
This is my categorical question.

In this House, 1 have made a number of 
mentions. A few of them are Sarabbai 
Industries, Calico Chemicals. Damanray 
Chemicals. I have got 50 or 60 big indus
tries which have already used all the Goven- 
ment resources, Such a tendency is there.
It is because, the Government is there to 
protect. Now, when you start an industry, 
80 to 9C% of tbe cost of infrastructure is 
given by the Government because there is 
unemployment. The Government is thinking 
in that way. The Government is giving all 
other concessions. They are taking advan
tage of all these things. And when the 
industry is not profitable, it is just closed. 
Why are the Tatas closing their units 7 Why 
are Birias closing their units 7 Why is the 
Singhania group closing its units 7 Yester
day, Giani Zajl Singh congratulated the 
Singhania group. I do not know why. He 
said, they are doing major national service. 
What type of fraud these big houses have 
done 7 If the hon. Minister wants to know,
1 can give about the firms in Bombay aud
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[Dr. Datta Samant]
Calcutta. It is because, they are ruling the 
economy. The Government is not ruling 
this country. These people are ruling the 
whole economy and taking the Government 
to ransom I know, it is the weakness of the 
Government because the public sector or the 
Government cannot run the industries. 
Unless there are radical changes and unless 
there is some restriction. I do not mind a 
little slow economic development. But unless 
there are some restrictions while giving loans 
to the employers and unless it is seen that 
the employment potential is proportionate 
to the loans given, it will not be of any use. 
Our hon. Minister has said that 1,800 raids 
were conducted during 1985-86. Important 
of these are the Orkay Mills. Kirloskar and 
Voltas. They are from Maharashtra. I 
have no grudge for that. After all, what is 
ihe result ? Orkay Mills case has come in 
the court in July, 1985 and Bindra case is 
there in which the Chief Enforcement Officer 
has not filed the affidavit for six months, 
the man who has investigated the case, (he 
man who has taken 130 pages statements 
and filed the case. 1 am afraid that he is 
working under Government pressure and 
not on his own. Government decided ulti
mately to withdraw the case but big publicity 
is given to it, all over the country.

SHRI VISHWANATH PRATAP 
SINGH : There are two cases regarding
Orkay One was a few years back some raid 
was done. A few years back a raid on 
Orkay was done. The Bindra case that you 
are referring to, in that case, the court has 
pronounced a judgment. But (here were 
another set of searches recently last year and 
that case is going on. That has not been 
dismissed. Many times both are confused. 
I want to make it clear that the case that 
you are referring is regarding Mr. Bindra 
relating to a case of search and raid which 
was ton done two years back. In fact, I do 
not know whether a few years back that case 
had been decided in the court. But what 
we investigated last year and what searches 
were made, that case is pending in the court 
and the case is going on. That has not been 
decided.

DR. DATTA SAMANT : If it is a
case of 1985, then it is all right. The same 
case is going on.

SHRI VISHWANATH PRATAP
SINGH : Yes. That is going on.

DR. DATTA SAMANT : That is the
confusion. It is going on all the time.

SHRI VISHWANATH PRATAP
SINGH : That confusion is there. That is 
why, I want to make it clear.

DR. DATTA SAMANT : Voltas case is 
going on. Lot of adjournments have taken 
place.

In (he Kirloskar case, that type of 
enforcement we never find. I am not happy 
to keep somebody behind bars because he is 
employer or industrialist but it is high time 
that the economic offences of this country 
must be dealt with severely. That is the 
main cause of accumulation of black money 
and that is the main cause however nicely 
our Finanac* Minister puts the things here.

I am asking another question regarding 
unemployment in this country. It is now 
about 5 crores. With the Employment 
Register it is about 3 crores. During all 
these discussions on the Budget, we came to 
know that various types of concessions are 
being given to the small sector and to the 
big sector for the import of commodities and 
what not. But I have never heard in this 
House Ihat all this development has got a 
certain ratio of tho employment potential. 
That is lacking. Whatever industries are 
set up, in Bombay and everywhere, the 
Government is assisting them by giving 
loans. But with all the development of 
industries that I have seen, the employment 
potential is reduced, by l/l0 tb . Such a 
type of economy has developed. I do not 
know how the Finance Minister is going to 
solve the unemployment problem. However 
much the economy is said to be improving, 
the unemployed have increased by one 
crore. The unemployment is increasing.
I do not think that this will satisfy the 
unemployed masses in this country- The 
economic development is not in proportion 
with the employment potential. I would 
suggest that employer, it should be seen 
that the employment potential is propor
tionate to the assistance given. Some 
restrictions should be imposed to
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that there should be a certain level of 
employment potential. These concessions 
which the Finance Minister is going to give 
to our people are going to be misused. 
Uptodate technology may be put to use 
with the assistance given but ibat is not 
going to solve the unemployment problem. 
And this is the major problem which our 
country is going to face. It baa been said 
many times in this House that a subsidy of 
Rs. 5,000 crores is being given. The hon. 
Minister said this. But this subsidy is not 
being utilised properly. 1 think on wheat 
and rice about Rs. 1600 crores is given as 
subsidy. But really arc these subsidies 
going to the poor ? That is the major 
problem. 1 would like to point out. Wheat 
and rice are procured and this year a 
total of 20 million tonnes were procured. 
Not it is going to be 30 million tonnes. 
That is the taiget. At what ra te?  it is 
Rs. 1.52 or 1.57 for wheat and rice. At 
this rate the Government is procuring 
Then the FC1 is a big kingdom in itself. It 
is more than the Government itself. About 
Rs. 10000 crores is involved. 67% is the 
procurement or maintenance charges. So 
if it is added to Rs. 157 per kg of wheat it 
comes to Rs. 2.62. This is really surprising. 
Where is all this money going ? Farmers 
in one way are not getting the rates. Rs. 
1.52 or Rs. 1.57 is not the rate, Re. 1 is 
spent per kg. Again the Government says, 
‘1 am giving -40 or 50 paise as subsidy per 
kg and it is selling to the poor'. Now 
does this become Rs. 1600 crores ? 1
therefore request the Finance Minister that 
all such affairs should be really gone into 
in detail and inquired into. Rs. 1600 crores 
is a big money and it is not going to the 
poor. That is my one point.

Again at what rate—1 enquired in 
Bombay. Rs. 3 or Rs. 3.50 is the wheat 
price. 1 do not know if the fanners are 
paid Rs. 1.52. The Punjab farmers have 
made the maximum contribution. The rate 
you see in the country is Rs. 3 or Rs. 3.50 
and 1 am sure in the days to come it is 
going to be Rs. 4 or 5. In this way the 
consumer is exploited, the farmer is exploited 
in your FCI and in between the big hoarders 
and traders only will be benefited because of 
all these ichemes. These are the figures the 
Government has given.

• Another thing. Subsidy is given. Why 
give subsidy for terrycotton when these 
textile magnates really rob the country 7 
You know what is the amount they have 
received 7 Rs. 1500 crores. All the textile 
magnates of this country got Rs. 1500 crores 
out of Rs. 4000 crores given for the sick 
units. During the textile policy the 
Government has given concession in the 
import duty. Rs. 25 per kg. And at that 
time 1 raised this issue in this House. I 
was asked by the Minister, ‘Don’t you feel 
that our poor masses should g;t terrycotton 
cloth at cheap rate 7” I said, 'They are 
not going to pass on this benefit to the 
poor consumer.* The same thing happened. 
Minister, Mr. Khursheed Alam Khan went 
to Bombay to garland the Birla Century 
Mills people. I do not know why people 
go to facilitate these big bosses and then 
he says, ‘We have given you this concession 
because we thought that you will pass it on 
to the poor. This concession have not 
gone to the poor.* Rs. 130 crores is the 
concession.

SHRI VISHWANATH PRATAP 
SINGH : I have taken it back in this 
budget. 1 have told the industry that if it 
was not passed on, corrective action would 
be taken.

DR. DATTA SAMANT : But they got 
the money. Another point. The same big 
magnates threw out 50,000 workers. All 
these Century Mill, Standard Mill, Mafatlal 
Mills—their profits have gone up by 3 
times in the last one to two years but they 
are exploiting the workers, 50t000 workers 
are out. They are taking workers on 
contract. The INTUC Unions are there. 
Of course, 1 do not want to go into great 
detail. Then they are becoming the 
contractors............(Interruptions)

KUMARI MAMTA BANERJEE 
(Jadavpur) : This is a false allegation. 
1NTUC unions are fighting in favour of the 
workers.

DR. DATTA SAMANT : Therefore, 
1 am happy that you have now withdrawn 
this concession. In Bombay the Govern
ment are allowing the people to tell the 
land. The Finance Minister ia alwa>s 
honest to talk such things. But the beneau 
tb it you give do not go to the poor people.
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[Dr. Datta Samant)
Mr. Daga said that we move in this 

country as a whole whatever we may be 
discussing here. Do wt really feel that the 
lot of the poor people has improved ? 
Definitely not. Yesterday I was in one 
marriage party. Rs. 3 lakhs is the bill for 
one party in a big hotel in Delhi or Bombay. 
One room in a big hotel in Bombay costs 
Rs. 1100 per day. I wonder at the capacity 
of a certain class of people to pay crores 
of rupees. I have seen some marriages ; 
people spend crores of lupeeF. On the 
other side, if you go to a city like Bombay 
you will see the poor people sleeping on the 
pavements. Therefore, such type of 
economy is definitely not in keeping with 
the economic problems and poverty in this 
country about which 1 am rc&lly more 
concerned.

SHRI SHANTARAM NAIK (Panaji) ; 
Mr. Deputy-Speaker, Sir, the task of the 
Finance Minister in a country like ours, 
which is one of the biggest democratic 
countries in the world, is not an easy one. 
In fact, be has to balance the various 
interests of the entire nation which is ridden 
with caste, cieed, regional imbalance ci d 
other factors. Therefoie, whenever a Financc 
Bill is presented by the Finance Minister of 
this country, we have to take all these 
aspects into consideration and express 
ourselves accordingly.

We try to raise revenue from various 
sources because revenues are requiicd for 
the purpose of developing this country as a 
whole. Austerity measures, accoiding to 
me, constitute one of the biggest sources 
of revenue, and if we do not adopt austerity 
measures at this stage, they may multiply 
and a time may come when we may not be 
able to have austerity measures in tbe way 
we want tbem.

Basically, in the government sector, the 
tendency is to have Corporations in as many 
fields as possible where a department or a 
section in a Ministry can do the same job. 
We want to have Corporations ; there are 
now hundreds of Corporations established 
throughout the country—doing what job,
ii ib very difficult to know.

Two or three vears back there was 
some proposal, which Government had 
announced, about closing down several 
Corporations whichjhad been set up earlier. 
But nothing has happened. On the other 
hand, more Corporations are being estab
lished.

Then, Committees are appointed to 
study certain measures when the same 
information can be had from the Department 
or the section concerned in the Ministry. 
Various committees are appointed to study 
various things for which there is no need. 
Austerity measures can be introduced in 
these directions. Whether on financial or 
on other matters, many times Enauiry 
Committees and Commissions are appointed 
— for the purpose of studying minor issues. 
Som? years back, there was a Committee to 
l?o into the question whether the financial 
year should be changed or not and we bad 
a big report. These are matters which can 
te  sorted out in the Ministries or Depart
ments witnout appointing Committees or 
Commissions.

Another aspect is this. Hxccpt the 
Frime Minister, the other Ministers barring 
casts cf cmergcncy—should avoid using 
aircraft to visit States and other places.

As hon. Member, Mr Daga, suggested, 
throwing of big parties in 5-star hotels by 
government agcncies can be avoided.

By these three or four items, I think, 
we can save crores of rupees, therefore, 
adopting austerity measures is the biggest
souice of revenue which we can have.

Another thing is in respect of social 
aspect. We have to see the family back
ground of the people of this country. 
Whether it is a small family or a big family, 
people have superstitious beliefs. They have 
to be educated on this. For example, an 
LDC earning about Ks. 1000 per month 
may not mind spending Rs. 500 or even Rs. 
1000 on a puja. We have to tell such 
people that they are free to have their
religion, they can worship God and God
will be pleased with tbem, but God does
not expcct them to spend so much money. 
But they will spend and make sacrifice of a 
hen or a goat. Thereby they ruin tbe
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economy of their family. Therefore, as a 
Finance Minister you have to see to this 
social aspect of superstition which is 
prevailing in the country. I would also like 
to say that as far as marriages are concerned 
though it may involve some encroachment, 
you have to bring a law putting a ceiling 
on marriage expenses. We have to bring 
some sort of a law on this aspect. Ultimately 
scientific temper has to be created. Mrs. 
Gandhi in the 20-point programme had 
stressed this point of creating scientific 
temper.

Another point is that.we say that people 
should know the things My point is that 
they should know the basic things of finance. 
An average villager should know what 
Budget is. What are the limitations of the 
Government ? How ihe money is derived ? 
What is the production of food ? If the 
tax is imposed what are its consequences ? 
These simple things can be explained to the 
villagers. For instance, the petroleum prices 
were increased. You said that this increase 
will reduce consumption of petrol. Although 
this is a debatable issue yet it could be 
explained how an increase in prices of 
petrol can reduce consumption of petrol. 
Let us take ‘X* is the need of the people 
and this much is its consumption. Now it 
can be explained that if we increase the 
price its consumption will get reduced to 
such and such level. Therefore, there is 
need to increase the price. Now who 
should explain it to the common man ? 
All the MPs and MLAs should do it
When we go to the villages we should explain 
these basic things. We should explain 
financial matters and not economic theory 
of Keynes.

Sir, as far as customs and other matters 
are concerned you have done a good job. 
You have got good revenue but ultimately 
if these prosecution cases are not looked after 
well through the loopholes many people will 
get scot free. Even when a small panchnama 
is not filled properly by an investigating 
agency and you might have filed some 200 
cases under the Customs Act yet ultimately 
at the end of 2-3 years litigation when the 
decisions are taken so many of them might 
get scot free as these cases may prove 
failure on technicalities. Under COFEPOSA

even at the initial stages many cases get 
dropped because of the technical mistakes 
committed by the investigating agency.

Sir I come from Goa. As far as Union 
Territories are concerned the financial 
matters are looked after by the Central 
Government and we do not have basically 
much power. The advice given by the
Council of Ministers is not binding on the
Governor- If an Administrator is good 
then things can run smoothly. We are 
governed under the Union Territories Act. 
It is a law framed under the Constitution. 
So whatever proposal is made the Governor 
as per law can reject it and send it to the
Central Government for consideration. The 
law says :

“Pending reference by the Adminis
trator to the Central Government 
on a matter the opinion of the
Governor shall prevail."

That means the elected Ministers in a Union 
Territory are a defunct body. This aspect 
should also be considered because finances 
are involved. Thousands of files pertaining 
to our Union Territory are pending with the 
Central Government for years. If more 
powers are given to the Union Territories 
this thing can be avoided.

Lastly, I would say a word about the 
imposition of ban on recruitment in Central 
Government offices. At present, there is a 
ban on recruitment. I am not an economist 
and I do not understand how much benefit 
you derive out of imposing this ban. Maybe, 
there is some benefit.

Now, all the posts in the Union 
Territories are Central Government posts 
and there is a ban on recruitment to all the 
posts in Central Government. As far as the 
States like Maharashtra or Karnataka are 
concerned, they are having posts under the 
Central Government as also under the 
State Government. They are affected as 
far as the Central Government posti are 
concerned, but we in the Union Territories 
are affected entirely, because all the posts 
are Central posts. We cannot appoint a 
teacher in a school or send a doctor to a 
village. This has been the position for the
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last three years. If we approach the 
Finance Ministry, we are told the we should 
apply for exemption-justifying that in 
particular cases. 1, therefore, request that 
lifting of the ban may be seriously consi
dered, as it affects the efficient working of 
the departments.

With these words, I support the Finance 
Bill.

[Translation]

SHRI BANWARI LAL PUROHIT 
(Nagpur) : Mr. Deputy Speaker, Sir, I rise 
to support the Finance Bill. The hon. 
Minister is present here. My first duty is 
to remind him of the promises that he had 
made to the people on the eve of the 
elections. In our manifesto, we bad 
promised that we would abolish sales tax 
and octroi duty. As the people have a lot 
of faith in our Prime Minister, Shri Rajiv 
Gandhi, they ask me whenever I visit my 
constituency as to why the Prime Minister, 
who has made an effort to fulfill all election 
promises, has forgotten these two issues. 
There is nothing to be afraid of on this 
account, because there is so much of 
corruption in the Municipalities and 
Corporations which are responsible for 
realising Octroi duty, that not more than 
SO per cent of it can be actually realised 
and this amount is also not utilized. 
Besides, this also affects Sales Tax and other 
taxes. If there are any calculations on 
this basis, you may look into them. You 
will find that it is definitely profitable to 
impose taxes in areas of direct production.

Secondly, I want to point out something 
connected with your department. As far as 
incpme tax is concerned, I would submit 
that the form which the tax payers has to 
fill in is quit long and complicated one. It 
usually contains seven to ten pages and 
against 80 per cent of its columns, one has 
to write ‘N.A* (Not Applicable). All this 
bewilders an ordinary tax payer. Hence, I 
would suggest that there should be a single 
page form containing 8 to 10 columns 
of name, address, income etc. In your 
fifteen page form, you demand details of

balance sheet. Provident Fund, Profit and 
Loss Account etc. which is beyond the 
comprehension of an ordinary tax-payer. 
So, if the form is simplified, then ordinary 
tax payer can fill it up. But the form that 
is given at present is so complicated that 
even a well educated person cannot 
comprehend it and has to hire the services of 
an advocate to fill it up and has to pay his 
fees which is an under burden on the tax
payer, particularly when he belongs to the 
salaried class or fixed income group. There
fore, I would request the Government to 
solve this problem. If you are unable to do 
so and face some difficulty then you may have 
different types of forms, for various categories 
of the tax payers, whether individual or joint 
ftc. But the forms should have only one page 
to enable the individual tax payer to fill it 
up easily and pay his taxes immediately. 
This would provide great relief to the fax 
payer.

Thirdly, I would like to draw your 
attention to a big loophole in the Central 
Sales Tax. When the big industrialists and 
factory owners do brisk business in the 
name of branch transfer and sale of 
consignments, then the Union Government 
does not get anything at all under the 
Central Sales Tax, I do not want to go 
into the question of the share between the 
Centre and the States, tu t I would like to 
point out that you do not get 90 per cent 
of the Central Sales Tax because of the 
lacuna in the branch transfer and consign
ment sale process. We had hoped that 
this lacuna would be removed by tbe 
present budget, but it did not happen. If 
this would have been eliminated then the 
Government could have earned crores of 
rupees.

I would to say that although you have 
reduced tax on individuals yet due to the 
imposition of the firm tax, incentive is no 
more there and in fact has opposite results 
and the honest tax payer is in a fix and 
does not know what to do. Should he 
dissolve the firm and distribute its returns 
among the four partners or wba else should 
he do ? You must consider this. It is our 
responsibility to ensure that tbe asscssce 
does not have to pay more than wbat be 
does under tbe highest slab. Tbe firm that
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is old enough might also like to change its 
constitution but no one has paid any 
attention to this matter.

(Interruptions) ..

I would give you an example. If four 
partners are in one firm than the money 
that is saved after the imposition of the 
Firm tax is a different matter altogether.

SHRI VISHWANATH PRATAP 
SINGH : That is of course a different
matter. Yet, the marginal rate of the 
Personal Tax is 50 per cent whereas that of 
the Firm tax it is less than 50 per cent.

SHRI BANWARI LAL PUROHIT : 
When four people do joint business, then 
their profit is divided among them, and 
their tax ratio is also less. However, the 
position today is that the assessee has to 
pay not only Firm tax of Rs. 4 lakhs which 
is higher, but also Personal tax of Rs. I 
lakh cach. This is burdensome for the 
individual tax payer. I am bringing it to 
your notice so that you may check it.

SHRI VISHWANATH PRATAP 
SINGH : We are aware of this. The tax 
is first imposed on the firm and then on the 
individual and this is a normal process. But 
you were not correct when you said that the 
marginal tax of a firm was higher than the 
personal tax.

SHRI BANWARI LAL PUROHIT : 
No, no, what 1 am saying is that it kecomcs 
higher for the individual after the division 
of the tax. This would mean that no one 
is going to set up new firms as it is against 
the concept of economy which is based on 
the profit of division. You should consider 
this.

I would like to give two illustrations 
from Nagpur. The first is about an 
individual from whom Rs. 11 lakhs were 
ftcovered during the course of an income

tax raid. However, he managed to save 
himself from penalty etc. by using corrupt 
methods and after declaring his income. 
The second assessee filed the returns of tbe 
estimated income as R*. 6 lakh three years 
back. No he has filled up his income 
returns in the 80 per cent income slab. Yet 
your officer imposed penal interest 
upon him. And even after doing that he 
did not keep mum but issued a show cause 
notice to him for penalty and imposed a 
heavy penalty upon him. Now tell me how 
he would be felling. Although he is an 
honest assessee who had declared his 
estimated income as Rs. 6 lakhs yet his 
income was found to be higher in the books 
still he wanted to pay his taxes honestly but 
penalty was imposed on him.

SHRI VISHWANATH PRATAP 
SINGH : You hand over this case to me. 
1 will get it investigated.

SHRI BANWARI LAL PUROHIT: 
So far as you are concerned, there can be 
no dobt about your honesty and integrity io 
the national press but it cannot be said 
about your officers. They need to be 
tightened. Corruption ? till prevails there. 
More pressure must be put on them so as to 
remove corruption among them. You must 
pay attention to this.

Now 1 would like to say a few words 
about my constituency, i. e. Nagpur. Though 
it is an urban area yet it is full of problems. 
Nearly 50 per cent of the city’s population 
live in the slums. Yet nothing has been 
done to develop them. Until the Centre 
provides maximum funds, no work can be 
done. You give only a small amount for 
the development of slums and that is also 
misused. You allot only Rs. 1250 for a 
family of five which comes to Rs. 250 per 
head, but that is also not used properly. 
Government must draw up schemes to 
provide them with neat and clean houses 
even if these have single-roomed 
accommodation. This alone would improve 
the conditions of the slum dwellers. They 
are even prepared to move out of th;»e 
slums.
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[Shri Banwari Lai Purohit]
So far as Ihe industries are concerned, 

they have become sick. For this reason, 
industrial licence policy has to be liberalised. 
Even now, there are certain sectors where 
the precess of issuing licence is not necessary. 
This policy has created a new class of people 
a t the Secretariat in New Delhi. They are 
called the liaison officers. They carry brief 
cases and are responsible for all sorts of 
corrupt practices. They can be set right 
only when the practice of controlling and 
licensing every item is put an end to.

Again, upto the oil retiring process no 
license is required. But licensing is still 
there in the vanaspati oil units where also 
the oil is refined except that a little gas is 
passed through it. There is no need for 
licensing there. After all, it is only 
hydrogenated oil. Hence, it should not be
necossary to get a licence for it.

Plan ; and again, if you compare it with the 
all-India level, we find that the latter is only 
Rs. 891/-. This is indeed a good gesture 
on the part of the Government of India, 
specially in a situation where the whole 
north-eastern region is facing various 
secessionist activities, and when we are 
really in a very critical situation.

At the same time, I also congratulate 
him for recently sending a team of officials 
to the north-eastern region, i.e. to Gauhati 
were they had a threadbare discussion about 
the various development works which have 
been taken up, or are going to be taken up.

With all humility I must point out that 
out of the money which is given for the 
north-eastern region, a large proportion is 
being wasted, because of corruption both in 
Government and the implementing 
machineries, which are also public bodies.

I would surely like to say a few words 
about the sick units. As the hon. Member 
Shri Datta Samant who spoke before me 
said and about which I too bad said earlier 
in the House, the Tatas and Birlas are 
making some industrial units sick for which 
you had stated that you would constitute a 
sick industrial unit board Why is the 
constitution of this board being delayed ? 
They want to make profit out of each day’s 
delay. Hence, you should from the board 
at the earliest, and it should start functioning 
immediately. Only ihen it would be 
beneficial for us.

[Enghsh]

SHRI SONTOSH MOHAN DEV 
(Silchar) : Mr Deputy Speaker, Sir : I rise
to  support the Finance Bill At the very 
outset, as an elected Member from the 
notth-eastern, region, I congratulate the 
Finance Minister for providing Rs. 675 
crores for the NEC Budget in the 7th Plan, 
as against Rs. 340 crores in the 6th Plan.

Now it is revealed that the capita 
investment io the north-eastern region will be 
Rs. 2750 as against Rs. 1493 in the 6th

I would point out that a Committee has 
been formed by the Prime Minister, called 
the Ministerial Committee, to look into the 
backwardness of the north-eastern region 
and to suggest specific schemes. But while 
doing so, let the Government also make s 
study to see how the money, i.e. whatever 
was given in the past so many years hai 
been utilized, and in what manner ; what 
are the drawbacks, and whether the infra
structure is there. If not, they must take 
corrective measures, before granting money.

I am saying this as a representative of 
that area. When we go to the public, we 
always hear complaints ; but at the same 
time, when we in Parliament see the facts 
and figures, we find that a lot of funds are 
being pumped into the north-eastern region. 
Why then this complaint from the general 
public ? There must be some somewhere.

PROF. N. G. RANGA (Guntur): 
There is politics there.

SHRI SONTOSH MOHAN DEV: 
I also congratulate the hon. Minister fo* 
another thing : Some special allowance h»§
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been allowed for the employees of various 
Central Government offices, who are working 
in the north-eastern region. It is a step in 
the right direction. But at the same time, 
those people from the north-eastern region 
working in various Central Government 
offices are appealing to us, saying that since 
they are also working under the same 
conditions in which people going there from 
other parts of the country are working, the 
question should be considered whether they 
can be brought on per with the others in 
this respect, or at least some special 
intertives can be given to them, compared 
to what is being given in other parts of tbe 
country.

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : What is being done now ?

SHRI SANTOSH MOHAN DEV : 
What are they getting now. So, 1 will 
request the hon. Finance Minister to look 
into this particular aspect.

1 come from a valley consisting of )wo 
districts — Cachar and Karimg Ganj. We 
have had no agitation for six years. We 
are in the national mainstream. A new 
government has come there. It is a 
popularly elected government. I have 
nothing to say against that governn ent. I 
wish them all the best, but, unfortunately, 
at present, there is a tendency not to 
implement any NREPt IRDP, RILGP and 
tribal schemes in our area. I am speaking 
with authority. This is totally stopped for 
the last four months. I donot know the 
reason for what. I request that some 
enquiry must be made to see that these 
measures which are meant for the rural 
People should be started immediately.

There is another demand from our area 
for which I wrote to the hon. Finance 
Minister. Actually, 1 wrote to the Prime 
Minister. Then he sent it to the hon. 
Finance Minister ; and he has also replied, 
bul the reply, as usual, is not in the 
affirmative but in the negative.

As far as a Central University is 
concerned, I request the Ministerial 
Committee to re-consider it, because, 
recently, we, the Members of Parliament 
and MLAs, submitted a memorandum to 
the Prime Minister requesting him to give 
a Central University for our valley, because 
this Central University, which is the demand 
for the People of Cachar, is mainly because 
our boys from ibe valley are finding it 
difficult to continue their study in Dibrugarb 
and Gauhati Universities, because those 
Universities have reached a saturation Point. 
Apart from that, the political atmosphere 
there is not unfortunately congenical for us. 
So, you have already declared a Central 
University for Assam. I understand that 
it is going to be in Tezpur or somewhere. 
Since you have made various exceptions in 
your financial lay-out ii that area, I shall 
most cordially request you to be a little bit 
liberal regarding this Central University and 
sanction a special fund for this.

SHRI SAIFUDDIN CHOWDHARY : 
We support it.

SHRI SONTOSH MOHAN DEV : 
Thank you. 1 request the boo. Finance 
Minister about the Regional Manager’s. 
Office, of S.B.I. which is situated in Gau hati 
1 will be very happy to say that in the past 
a Regional Manager’s Office of the United 
Bank of India was opened at Silchar. But 
since you have taken very progressive 
measures in the Finance Ministry, you will 
be surprised to know that in Guwahii 
itself five Regional Manager's Offices are 
situated. I fail to understand the reason 
for that. The very words ‘Regional 
Manager’s Office’ imply that it will be 
situated in different regions. Let one office 
be in Silchar, another in Jorhat, one in 
Tezpur, one Dibrugarb and one in ot her 
area. In the past, whenever there used to 
be a proposal, from the Finance Ministry 
side, the officers used to say that because o» 
the political situation and for the movement t 
we could not go in other of the Assam. 
Now that situation is not there. So, I 
appeal to you to consider this request. 
Whenever we speak in the Parliameui, ilio 
Minister keeps replying to the opposition
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igoring ths ruling party. Now I will 
request you that when you reply to this 
debate, I would like to get some postive 
reply from you about the Regional 
Manager's Office.

SHRI SAIFUDDIN CHOWDHARY : 
That is a new realisation here,

SHRI SONTOSH MOHAN DEV : No, 
it is already there. Still you people arc not 
satisfied; that is the most unfortunate thing.

18.00 hrs.

SHRI SAIFUDDIN CHOWDHARY : 
You get yourself satisfied.

taking a step-motherly attitude towards them. 
I do not know the correctness of this. But 
I shall only appeal to  you to make an 
enquiry to find out whether this is the case. 
Tea is earning about half of the foreign 
exchange for the nation. Tea industry is 
our main industry in Assam and in North 
Bengal. So, there is a serious complaint 
against the United Bank of India. I do 
not want to mention name of any officer 
here. But I have full faith in you and 1 
request you to look into this complaint of 
tbe industry. I am sure, if you go through 
it, you will correct It.

I again support this finance Bill. About 
tbe Central University, I hope, I will bear 
something from the hon. Minister when he 
replies.

SHRI SONTOSH MOHAN DEV : The 
United Bank of India, which is looking after 
the tea industry of Assam as well as West 
Bengal,— I donot know how far it is true; 
I am subject to correction—it is being 
alleged by the tea industry that they are

18.01 hrs.

The Lok Sabha then adjourned till eleven o f the 
Clock on Friday, April 25,19861 
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